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ORAL ANSWERS TO QUESTIONS
HON. SPEAKER: Q. No. 121

Q. 121)

S SR AT AR ¢ A e Weledl, 9% W Sl ARl B Wi, gfgsAql vd guw
Y AR &1 & 2, TP BRO Siel SRl B Ul b goiiaa] I & & &

o], § A A WRed ¥ U8 Sl diedl § 6 Ul A1 |iel d ARd #
ARl @ BT @ b A AE MY & 3R §TH PHIA-HIF I SR Bl 8T g o7
B G BN 3fweSr #§ & Y|
S TBTE SEASHR © ALe] HBISAT, I8 Uh Heaqul U3 & fb el SHa”i o1 o ave &

gAY Bl 8, 3feertal o B g, that is really a serious issue. Government is taking
all precautionary steps to curb this menace. We have the Wildlife Crime Control
Board. I would like to describe the major steps taken by this Board. But what you
have asked essentially and the information which is laid on the Table of this House
is that there were 312 cases registered in the year 2011-12; there were 222 cases
registered in the year 2012-13; and there were 256 cases registered in the year
2013-14. The most commonly reported illegal animal parts are ivory, rhino horns,
tiger and leopard skins, bones, musk, red sander, sandalwood, snakes, monitor
lizard skins, pet trade, feather for decoration, turtles for meat and soup, Tibetan
antelope for shawl and sea shells and corals. The details of tiger mortality in
poaching, including seizure, is 28 in 2010, 16 in 2011, 59 in 2012 and 5 in 2013.
So, the efforts of the Government are also bearing results.

S SR MW FROY ¢ WY (TS HRGdl, WS W fUwel U™ wrell # 9rel 3fiR gl
Aled fhas o SMa” &1 5T §s 7 3Ad qb SMd™l Bl 8T B aTel foha Rl vd
JEPR B AHS Uhs Y AR I REATh T BT HRAE! Bl T5 §° A J41 78y
IEHT [T @R
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SHRI PRAKASH JAVADEKAR: The legal protection measures are always taken
in such a situation against hunting and illegal trade of wild animals. The data that
you are asking — hon. Member has asked a very important question as to how
many cases have been fructified and how many persons have been punished — are
yet to be compiled. All the agencies of the State Governments and the Central
Government are working in coordination. Once the data are complied, we will
definitely put it on the Table of the House.

SHRI ADHALRAO PATIL SHIVAJIRAO : I would like to know the specifics of
illegal trade of wildlife and other endangered flora and fauna. In spite of various
protocols signed with various countries, it is very difficult to control wildlife
crimes across our borders and international markets. Will the hon. Minister kindly
indicate the new measures taken, if any, to strengthen the wildlife dedicated parks
from breach by hunters and other trespassers?

I would also like to know whether the Government has formulated any
policy framework to establish new wildlife forest parks in various parts of the
country as a part of capacity building and promotion of wildlife conservation.
SHRI PRAKASH JAVADEKAR: Madam, as the hon. Member has said, the
problem is very real. In South East Asia alone, it is estimated that the illegal trade
in this sector is more than 60 billion US dollars. It is a huge problem. In the
Government of India, through the National Tiger Conservation Authority, Project
Tiger has taken a number of steps to protect tigers and likewise other animals also.
It is providing assistance to the States under the Centrally-sponsored Scheme;
providing grant through NTCA; alerting the States as and when required;
transmitting backward forward linkages of information relating to poachers;
advising the States for combing forest floor to check snares; performing
supervisory field visits; using information technology for improved surveillance;
launching tiger reserve level monitoring using cameras. There are many other
scientific technologies which we are having. We are strengthening the Bureau

Headquarters. We are strengthening the existing Regional Offices and the Sub-
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Regional Offices of the Bureau. We are doing relocation and strengthening our
border units. Our proposed locations are Panaji, Moreh on the Myanmar border,
Dimapur, Raxaul and Ghatsila.

So, even the Wildlife Crime Control Bureau has been also seized of the
matter. It is practically coordinating with all the neighbouring countries also very
actively.
3t SO YW AT : WEIAT, JATYH g U I8 B Al AT, s o H Ul g=dre
a1 gl A wA S A aga faaR @ Srare fean g1 § [rorerm 9 arar g1 H A w3 o
H AT PN Al g [ AR Ie fl SRSy WM ol ORI B, fiBrR, aeR,
OIRICR, SNEqR, STk, &l TR 3ffe| I8l W faRor | Merad 3Rk 4R Ugdl agarad 4 Iy
S A1 AR B WA 980 HH el g ©, offdhd Mead & e fepa wF & R T 8
ol @ = A B forg g Sl @Rl S wEfe a3 § sm e 8 fRw w9
eI QAT & AN 39 B H & gU &l S 99 SiAl @ RO ISR H ghlarel AR

TATERYT g Afrd &l o, ofehd o/ A PV S g B o % Bl

AEre], # oMU AW A AMG A S A A8 ST A g b S W 8 dTell
IoNfaat € S AR ISR & SdHIcrol doid DI Sid @l off, ITd! AT T RAT ITD]
BTV T BT FATH TRBR BN ?

SN THTY TAASHR ¢ THEY G - dgd 3f8H 3R 310l Jrd f&a1 81 WPR usal A &
9 Qv # Q1 e e @e) 9 Rl R R e 9 98 @ SR gorfaat et
SOR # 31Tl €, I9D oy ¥ Weret WM a3 81 89 el Repaf grm ot R %8 €
3R 17 WS aMgSiewigs € Ol @ 81 @ &R W &l 37 forg faey difsT dex 9 dax
{9 HM B 3T T qld I ot TG T B, TR BT g a1 I8 AR T B A Sy
AR Sia-fafdear g aeieRafid € ok 98 99 dged &1 1, 39& foy R AT ad
& Bl

#t e o AeR : HEA S, YRS oMU SENTE W R W@ © [P BN g & dges
T @ 3feR TSR fhad € WAl fhad € SR Tellhew fhaw €7 A AR AT 31U
TR BRI T SR TR B BT 91 URAT i BT 8, 39D SR 4T 3TUHT TR &1
WA AR G ST B §, U & A1 Seid o8 B Udh g8l dlegd ol Ui, gRar
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JH BRI R sqD AA-A1 e RIS wWiaew 91 f6d T § R 9 AT B,
T9 A I ARy

O I # 3D WA H oA dredn g (b U RIS § P R s g A AR
fosliTest @ g1 @ S 21 $9a 3felal Sl dnT I gdsy 9 &, S fIfsan gds
# 3R S8 grdrceH W Q-fers fafsat w) o €1 § 39 T 9 geaw uh 9 dfufed 39
DI IR IMIBT & ATHT BT dredl gl § e I AW g AR 3T A & 6 e

A S TR & oY 980 BAA ¢] S H 980 AR TS DI AT HioR o mAl T &
I A B @ oy fF 3 Faf 8, STt UFgardl ureie dal =1 offd favws &1 e §
5 A PR &1 a9 9 & 9 I fFhall a1 g s RO TR S Gl W AT
TS T 21 A SD! ABR ybsd H, ared d q€1 feawpd gl §1 sy faeiwsi o1 a8
Pl & b I8 O AT PieR 8, 98 8T ATRY, &l A1 DT Ol dul 8, SHDT ST &1
a1y 5 S1 el feaha &1 AmeT 1 -1 g1 § ST =medn g 6 s9 9R fawy #§ =
S &1 R/ R 2. (ragm)

A JEh&T ¢ Sl 31Ty g |

#t iR ¥or et : ued A1 H g Bl

S THTY TEASHY : WA TR A g gur ® iR gIma W @ B

A Jehel @ g e e gl

SN UBTI SMEASHR : SHT B WA | 91 A 2, O FHEHIT I F Hal, VAT hlg e
T T A WA 38 el w78 g e aw arfag @ 5 e Rrmfer < aren
M fqom F qr6 B &Hel WR DIS 3R gial ¢l fbedl &1 Qr w1 g o1 98 for webd
gl 3R S U Bly RAd & A1 a8 Ao, 89 W <@ | Afhw QA1 ol I el 81 S,
I BRIGT BT 2] S, AR @ U9 # U 919 & 8T s A 98 T diex W ¢S 8l &
g, I8 Mdbe gRATl 39 IRE A WO B SooilTel <8 BT A #, Bl SHB! T gs 31X Hel
D! o ST 1 @ 2, $ABT AASH H I9HT WA 2rar 2l Special Tiger Protection

Force supported Maharashtra, Karnataka, Orissa and West Bengal. We have
discovered, as I told you earlier, that it is not harmful to tigers. Therefore,

Government is taking all precautionary measures. ...(299M) Y& < 31 g b arai
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P T R ¥ W A O gE, doide TR el *fR ST e 9dt g1 onft o 39 HEW
& oeve Rl 8 a8 15 & o oMy 3fR oI & 89 §WE & Ued IR |

N I Rig agaerm : fen Wiax, # e wiem { A 73 St @ S argar g B
g A STl AR ST & et frami @ vad ©RE &R SN gl 3 Aoy g
R g e Rer §t 720 fean S |oar, Rife ST § S9! T6d gl 1 WDHR P
BIg AT g BIg A AT GRR M B A STl SIHaR] DI Far™1 S Wb 3R [HAMT B
HAd Wl 99 §&H? Wl H HieaR IR oM & fog feami @1 el o ® W f9R 81, a8
# w0 St & e @ g

2 THT TESHY : A AhET HBIGAT, S WA F& 1 YOl &, 3T o H ATH
4.8 wferera qf Foeier W, Rord, 9 @ik W &= & w0 § @i 31 swiferg Sor-dfifea
T BT URATd T R g S AF-gfHe dfterae BT € A1 JHAE BT 2, 39a forg
B U Ufefed & @ am-uT fhaT TR g, A8 el Bic § Al T o1 3R B H S
% 915 I8 d7 ol b Al T Ul TRd @ AR BT sebi-dfifed S fobaar g8,
T8 TT B O & IR AT F AT G 8, BH SABI AR < X & SR AT Tb HhAT B
TEd BT 21 S/H NN Bl SR Wl Pl JpAE 7 B AR TR BT FAT A B, $ABI AT
M &1 y%ard 2 3 orar 2 fp Ser-dfifea 99 & e W s ey, agd dfied O
IR O I WRBR 7 a1, a9 & I A fHAT Bl 399 39 U BT 8 B
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Q. 122)

SHRIMATI SUPRIYA SULE : Hon. Madam, through you, I would like to say that
the hon. Minister in his reply has admitted that the FM channels have not been
permitted to broadcast news. In this day where there are so many private channels,
telephone has so much information and with right to information, the Government
is not allowing news on a basic radio channel, which is accessed to every common
man in this country. What is the logic of continuing with this policy of no news on
private channels?

SHRI PRAKASH JAVADEKAR: It is not that this is a policy which was taken
right from day one. As you know, first when the FM private channels were
allowed, they were allowed in the first tranche in 2000 and at that time only 21
channels came up. But now in the second phase, there are more channels. The
third phase is on now and the process is on. By 30" March, 2015, in the third
phase we will have FM channels in 227 new cities from the present 86 cites. There
will be 839 news channels. S99 =[5 <1 &1 WIS T8l JWBT 37 &1 31 <ot 3ifct sfea
B A §, Dad [FAg T B 9d ¢ b A WS Yo Tt 2, I BT A o Fhd
2. (eraum)

. AW I : foRaT T8 qehd 8, G qhd Bl

N TH TESHY ¢ SN &, A Ahd ©, S| g8 AT MY UHYH a9l W GAT Ahdl o, 37
I 3ife £ o BT fFdw DI AU AT H UGAT @I 8, A1 98 U [dUR BT GEl ©
3R WBR I W @R aR E 2 g W I 399 ©

Broadcast pertaining to certain categories like information pertaining to
sporting event, traffic and weather, coverage of cultural event, festival, coverage
of topics pertaining to examination results, admissions, career counseling,
availability of employment opportunities, public announcement pertaining to civic
amenities, electricity, water supply and natural calamities, health alerts as
provided by local administration will be treated as non-news and current affairs

broadcast and will, therefore, be permissible in the FM news.
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HON. SPEAKER: Please ask the supplementary.

SHRIMATI SUPRIYA SULE : To extend that, if you are giving so much
freedom, why are you holding back freedom of speech of news? That is my
question because it is very helpful. I give you an example. When Mumbai has a lot
of rain issues or traffic issues and the city wants to sound out about anything, FM
radios play a very good and a positive role even for social causes. So, why do you
not give them permission with freedom of speech of whatever news that is anyway
available on television? With your permission, Madam, I would like to extend this
question to community radio as well because there are a lot of pockets of India,
which today unfortunately do not have access to all the television media where
radio plays a very, very important role. So, why not use this as a weapon to share
information to the bottom of the pyramid citizens of this country? That is my only
point.

A FBTI STaSDBR : ST b #9 ggel Per fh ar el ® b amu o e ¢ Ahd 81 YA <
FHI AT TR =)o 7 a1 @ w1 So, they will be permitted to air the news from All

India Radio bulletins. That is one. Second, as I told you, it is also allowed for
public announcement. So, this is really a new extension, as other television
channels give the news. So, there is an issue which is being discussed. But the first
decision was taken by the Cabinet and, therefore, any change in guidelines will
have to be also done by that. The issue is, first let us try this with the new thing
where news is not allowed and where now news will be allowed. So, with trial we
can always change the guidelines in times to come as we gain experience because
we cannot monitor simultaneously 839 news channels. There is the issue of
whether they should be monitored or not but there are other issues also. So, we can
take the decision at an appropriate time after having the experience of the

permission of news which has been now extended in Phase-III.
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ST, IFTHY HORAT : eUeT HBIGAT, H AUD HAHH | AT HAT S I S0 <18 g b
STq A g€ WRAT H, S AFATNG HEAT AT R &, RS IS W Afb AN qrgde Aall 4,
UH.QH. o9l 9 Al GAd © Al U0 &A1 § UIsae Al Pl SHD! TN F i T8l &l o
el & Safh AT A BIc 4 W 39 faen # 39 Re b oo gud oy 87

# AR A7 S A ST Aredl § {6 PR BN, WRey iR udieRvl, TR dfe,
AEpiad IR AHIID, 3R ABTGHNI TR SMETRA HIUHH 39 ATl & AETH F & AT ool
g A SH T BfSAE o @ 27 AT 39H HfSE T € Al 39 WRBR HT 31 HeH SO
BURCE-T
S THTe FEASHI: ST fH MTHI AT B, MMHRIETN ST T 7RG & S Gt Sa1 d [
gl U A ugEdl &1 # A8 DEl A@edl g 6 ore WAl B Hif$Tw d9 qus Bl ararel
dlh TRE W, WH el Ugadl gl $Ub IR H HAW 7 AR A g iR 9 Sre-A-Sgra
UH.TH. WA § & gRafidd 8, sHdT Uh dRied IR fHar gl

R AR - Ol el b I8 BIC Mg BT W AfBR & A § MY e ared]
g 5 Uh.uA. A9a, S ol 9 O g @I SMETEl arel weR ad AT 9, 9 oW U A
BT SATETET arel TR | Al SYA | gAY, a8 Wwear 800 W SATET BN SR g+ Y S|

SHG Y- Fole § HYFS MW W) A 987 R A T R v SHiEes &
e BRI S Tl a1 g8 W AN qeb GG ST DI SATE-H-SATGT I ST
firel, ST 1 T © SR 39 A WadT |eAn ufad gl
DR. SHASHI THAROOR : Madam Speaker, I am very pleased to note that the

hon. Minister in his reply stated that the policy that we have talked about this
morning will be reviewed from time to time. I would like to join my hon.
colleague from the NCP in stressing that the time to review the policy is now
overdue.

As a back bencher in the last Lok Sabha, I had an occasion to raise a point
that such restrictions are an anomaly in our democracy, where a plurality of voices
is extremely important. But one phenomenon that the Minister should be cautious
about, Madam Speaker, is what we have seen with the development of free media,

after liberalisation on television channels, which is increasing corporatisation of
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news, where news has been taken over essentially by a few corporate houses,
which have set the national agenda on the basis of what sells and the purely
commercial motivation for news has, therefore, dominated.

I would urge the Minister to consider the policy and I would ask him as to
whether, in particular, the emphasis on small community radio stations, which are
anchored in their own communities and can provide local news, would be
encouraged in the policy review, in order to ensure that this phenomenon of purely
commercial or corporatized news does not feature on radio as well. Would the
Minister have any thoughts on this matter, Madam Speaker?

SHRI PRAKASH JAVADEKAR: Madam Speaker, we are very clear today on
this issue. The issue is that information is the right of the people. They must have
access to information so that they can take informed decisions. Therefore,
Doordarshan, All India Radio, FM private channels and other private channels are
being extended. Through all these mediums people will get information. To that
end, as you said, in a democracy, everybody is free to air his views. That is the
basic freedom of expression. Therefore, we have not been restricting anybody’s
freedom. But, we are definitely opening up to first allow All India Radio news
bulletin, they can be copied from that, or they may give the local news, which I
described earlier. So, this kind of a thing we are allowing. After gaining
experience, we can think of any further relaxation.

Nt veete Rig weat @ oremet S, # anuads WeEw @ AR HA St § g Fe drean g &
T & ol &N, Uh.w. S A 8 SR Al Areiie T8 B §, 9l I8
TR B B GAeT ITH! AT A1 BT W 3T ST FARY BT AABR el ? ITH Dlg
ATATRIS TfAfy T8 81 Aol § 3R 9 BIC 7R § B &, AT &3 7 8 Bl

# 3Ty AIEH | D ATEdl g (b 39 ORI WE &R
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AN THTY AEASHY: AR T A § T8 el A & A &1 ofer fawy € S 30 A,
2015 T& U o ol a1 H Sl UH.UH. UIgdC a7 §, SAdl AN ol dF § 8N 3R
T 7 SR U g | A STarE] dTel &Rl § 8RM | IFD! Ufehan SN & 3R a8 WY
W B

Fard g 6 SRIFET ST oot 8, 98 YH.UA. OFed W T8l AT ©, ST Hraddl
HISYeleM H JHRUT &l BT 8, offdhd 3@ oIy el WhiF & iR ITd] AvhR Fgradl Wi
B B, P, 9 BIC & 3N SARIY WRAR STH 50 BIAST I BT <l & AR I T AT
# 30! TRE W T, SHIfY s9e IR @1 9won 59 a9t # @1 T 2
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(Q. 123)
SHRI MULLAPPALLY RAMACHANDRAN : Madam, without doubt, the Mid

Day Meal Scheme in India is the largest school-feeding programme in the world.
Ten crore school children spread across 12 lakh primary schools are being
benefited by this scheme. This is one of the most successful entitlement schemes
under the Government of India. However, quite a few cases of food poisoning and
serving of contaminated food are reported from some parts of the country. Under
the circumstances, may I know from the hon. Minister what concrete steps are
being taken by the Ministry to ensure that hygienic and nutritious food is served to
the children?

SHRIMATI SMRITI ZUBIN IRANI: Madam Speaker, through you, I would like
to tell the hon. Member of Parliament that I do share the concern expressed by him
vis-a-vis monitoring and serving of quality meals to children. In terms of the
monitoring mechanism as set up under the MHRD, I would like to highlight to the
hon. Member that we have arrangements for local level monitoring wherein
representatives of Gram Panchayats, Gram Sabhas, members of Village Education
Committees, PTAs, School Management Committees as well as Mothers’
Committees are required to monitor the regularity and wholesomeness of the mid-
day meal served, the timelines in procurement of quality and good ingredients, the
cleanliness in cooking and serving, implementation of varied menu, the social and
gender equity on a daily basis.

It is also required that information for the notice of general public is put up
in all these institutions which should highlight the quantity of food grains
received, the date of receipt, the quantity of food grains utilized, other ingredients
purchased and utilized, the number of children given the mid-day meal and the
roster of community members who are supervising and monitoring the

implementation of the same.
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Madam Speaker, through you, I would like to highlight to all the hon.
Members of Parliament that I have personally written to every Member of
Parliament with a request that they partake in the district level committee which
has been set up so that the mid-day meal scheme is monitored under the
chairmanship of the seniormost Member of Parliament. ... (Interruptions)

HON. SPEAKER: She has written the letters. You will get it.

... (Interruptions)
SHRIMATI SMRITI ZUBIN IRANI: Sir, I have written it. If you like, I would
furnish a copy of it personally to all Members in the House today.
(Interruptions)

Madam, if I am allowed to continue, I would request all Members of
Parliament to please take note that a district level committee under the
chairmanship of the seniormost Member of Parliament can monitor the mid-day
meal scheme in a quarterly fashion and this particular team at the district level
shall comprise all Members of Parliament, Members of State Legislature and
members of Zila Parishad. The District Magistrate is the Member-Secretary who
has the responsibility of convening the meeting. ... (Interruptions)

SHRI MULLAPPALLY RAMACHANDRAN : Madam, Kerala is the role model
for other States to emulate, when it comes to the question of health and education.
Mid-day meal scheme is also implemented in the State in the most exemplary
manner. Besides mid-day meal, milk and egg are also provided to the children in
various parts of the State. Under the circumstances, may I know from the hon.
Minister whether any proposal has been received by the Ministry from the State of
Kerala for Central assistance for construction of kitchen-cum-stores in the State?

If so, what is the decision taken by the hon. Minister in this particular matter?
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SHRIMATI SMRITI ZUBIN IRANI: Madam Speaker, through you, I would like
to highlight to the hon. Member that from the State of Kerala, we have received
only one proposal with regard to mid-day meal wherein the release of balance of
first instalment was not made possible because of the incomplete proposal.

So far as kitchen devices and construction of kitchen is concerned,
as the Member of Parliament would know, the procurement of kitchen devices is
provided for 100 per cent by the Government of India. In so far as construction of
kitchen is concerned, through you, Madam Speaker, I would like to highlight that
the cost is shared in the ratio of 75:25 with the States, and only in the North East
region States the cost is shared in the ratio of 90:10. I would like to tell the hon.
Member, through you, that we have received absolutely no proposal from the State
of Kerala with regard to kitchen-cum-stores.

HON. SPEAKER: Shri Raju Shetty -- not present.

Shrimati Rama Devi.

St T ot : srewet wRIGw], WA HEIGAT A 9gd AR U H A9 g IR A7 g, oAfe
S R 2 98 Ferel a1feq] HegTes Wi | JvIi=ad gl &l 91 9ol 81 3! f5d
TAD A AH-GAX ST 9o QAT Y 3R I D 38T Wi el d? g [§8R
9 A Py WA § FeATET 9o & 3idid R T Wi § faured 9o 9w, e
B Bla-hergld H & dedi i 9 8l & 3R PIB! 81 AT H AN ded 4R TS
Y| SHER B AIH A R |G Bl JfhaAT T Al € A1 98] W SHaR &I HHTS Bl
g 3R 3T HISH IUA T&l HRIAT S 81 A BIHI qbellh ggadl ol # @l g b
HRHR b WR IR HEATST QIS Bl GHIE R S0 3R 58 GaR fhar SMgl 59 @i
o R-9R 4R USd & &) B9 HA Sff 9 IE! el dred o

SHRIMATI SMRITI ZUBIN IRANI : Madam Speaker, I would like to thank the

hon. Member for the advice given. ... (Interruptions)

AT SEAE : IPh1 Dhael JId 2l
2 oI el

.. (cgagm)
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AR Se8t @ 98 AN 6G U Yol 96 ©

.. (o)
2N ol MGAS : A& HBIeAT, g=garg| HIAT HBIGAT 1 WAl &b oA H As-s-Hla whiH
B IR W FaEr gl § AFHR WA S @1 gwyde dRal g S BRI WAl oF W Udh
3fTEYATel 98 & W4 § S SRl 2
AT STEAE : 37T FUAT 77 Yoy
N oo SEwe @ W W H g ofF, {7 s W AT <@ 2 .. (Fraer)
SHRIMATI RANJEET RANJAN : No, this should not be mentioned here. ...
(Interruptions)
KUMARI SUSHMITA DEV : Please do not comment on this here. ...
(Interruptions)
N Goaw e : sS-Hia &1 o1 F@ied § @rfordt § a8 fed-a-fea At o <& 2
J WY 3R 8 ¥ Udh 950 @ WM W @9 8 ol I8 WRBHR &1 AN arel e § g9
fU T8 &1 o W& 77
A Teaet @ 39 9@ ATy
M G IEAS ¢ Uh ded Bl I WU o U4 H WIS HA BT Sl 87 gDl
FaTferd! 9gd ©vE Tl
AR S7eAE : 319 T Yfou|
2 Yo\l S @ FT DIy IRDAT & [ TE Faied, Farferdd 3R S 9 vV $o 14 @
B §, SUH DI e BI?  FAW BH MM dTdl Al H 9% & gl Bl 8T Wl AN
@R < bl B
AR 37eAe&T ¢ 39 T Yfou|
it Foa srgHe : IT fre-S-ie ifT g% 3o o % a9 9= Tpal # I, N 9=
GTell Ue 5 | dfh I8 <@n 71 8 b AR a2 fs-s- el oF & a8 4R 81 O gl
SO IR H HA Ay o 1 ol for 87
SHRIMATI SMRITI ZUBIN IRANI : Madam Speaker, I would like to highlight

to the hon. Member, and he would be pleased to know, that the last revision of
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rates took place on the 1% July 2014 wherein an increment was given of 7.5 per
cent.

There is a calorific value with regard to primary and upper primary classes
that is followed. I would like to highlight, that the calorific value for the primary
classes is 450 calories of energy and 12 grams of protein, and for the upper
primary it is 700 calories of energy and 20 grams of protein and on the basis of
this calorific value there is a yearly revision of rates at the rate of 7.5 per cent.

A JTeheT ¢ 3N I Yo | Hael U39 gfey, 9gd odl 9d difeg|

S Ioid IO ¢ reuel Heledl, gyae| # e Hieww 9 HA Sff @ ger @med § P
AEITE WIoE BT HHNS gal Bl Ul T, ffhel § MY 90 Vdd TRl T B 8, Wil
3 fER, 7 wvad I8 € 5 1 arhg # 9= Ued off W E2 H MNUS] SN 91 9dTs;
3 qrer fp fefgae dad w41 sifers! Rl &3t &, e 89 o <—RAT i 2l

SI9 WIS dicH B 9 AR T @ I9H d=di B ufoerd 35-40 werd fe@ran Sirar 2l
HEATE |G BT T/ 100 URTed Brar 1 mae AifeRe & a1 & 81 8 Al 1 g
S PR <l © [ 9o =il Far B uden © ’8 § SR gedl Bl BT foRg A& o <@ B,
IT U SARAT T 37 W& gl 9d &4 Al 71 370 Sl # Jul Al S=M del [ 377 IT
F g8 B T, T & F[er B gl TN HeATe WIS & Adhwe of % 9= Wpa § ugn
WG, 9 fh Bl WIS R D BR ol G| T AT $9 D IR H A B [P 59 A0 $B
T BT & @ Sd! Ufed 35 BT B, (FaH) S Heared HioH B 91 Bl § dl Sddbl
TRHCS 100 Hferd Bl gl ... (Faem)

A A& ¢ PUAT AT AU T Yfeg|

. (@)
AT & : HUAT AT AT T8l QY| I§ I Bl 2

. ()
St olta I99 ¢ H AIZY B aN H AT B Al g [P IISY BT 1000 BUY B A
e <& 21 U goic W 39 WaY H o Wl e HEl o] T I [[ISY DI ATAE DI GO
BT DI YTa8T TS qoIc 3§ 27
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SHRIMATI SMRITI ZUBIN IRANI: Madam Speaker, I would like to highlight to
the hon. Member of Parliament that the information that has been given with
regard to the Gross Enrollment Ratio vis-a-vis all States has stemmed from the
Unified District Information System for Education. Insofar as the concern with
regard to the honorarium given for Cook-cum-Helpers, I would like to highlight
here that though the honorarium has been fixed at the rate of Rs. 1,000, the States
are free to top it up.

SHRIMATI RANJEET RANJAN : Do you have any plan to increase their
salaries?

DR. M. THAMBIDURALI : Madam Speaker, Tamil Nadu Government is a pioneer
in the successful implementation of the Mid-Day Meal Scheme in India. Our Party
founder and leader, Puratchi Thalaivar MGR, introduced the Mid-Day Meal
Scheme to help the poor students and it gave the results in the form of increased
enrollment in schools, and the drop-out rate also came down very drastically.

In the present situation, our hon. Chief Minister Dr. Amma is implementing
this Scheme adding so many other nutritious ingredients.

I want to know from the hon. Minister whether the Central Government

will come forward to give 100 per cent grant for this Scheme. Also, our hon. Chief
Minister is implementing certain other Schemes, like giving note-books, clothes
and other things for the school children free. Will the Central Government come
forward to give 100 per cent assistance for these Schemes? This is what I would
like to know.
SHRIMATI SMRITI ZUBIN IRANI: Madam Speaker, I would like to tell the hon.
Member that I appreciate the best practices in his home-State. I would also like to
say that the suggestions that have been made with regard to his question are
something that need to be undertaken vis-a-vis a study, especially given the
budgetary implications of the same.

AT 37eA& ¢ Y [l B U I8 AR Y 2

... (caym)
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AR eaet @ Y 59 vy W) ==t A/ifgl 8w 9=l & foy erewR § &
.. (o)
AT STEA& : A 39 G Dl qoic H W Iol Fehdl 2
.. (o)
SHRI K.C. VENUGOPAL : We will give a notice for ‘Half-an-Hour’ discussion,
Madam. ... (Interruptions)
A eA& ¢ AT 39 997 wR ==l AR § g9 oy srgafa ¢ i

... (cgaym)
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(Q. 124)
SHRI B. SRIRAMULU : I would like to know from the hon. Minister whether the

Government is aware of the heart-breaking news of 24 engineering students of
Hyderabad having been washed away in the Beas River in Himachal Pradesh. If
so, has the Government conducted any inquiry into this tragedy to find out the
reasons behind the incident? If so, what were the recommendations or suggestions
made by the Inquiry Committee? Has the Government taken any serious steps on
implementation of those suggestions?

A e : 3T BT ADUS Wteric] & g o ferm|

SHRIMATI SMRITI ZUBIN IRANI: Madam Speaker, I would like to highlight to
the hon. Member of Parliament that I have, on behalf of the Government of India,
expressed my condolences and that of the Government with regard to this terrible
tragedy. I would like to highlight, since the Member has pointedly asked with
regard to an inquiry into this incident, that the State Government had ordered an
inquiry under the Divisional Commissioner of Mandi, who submitted his report
saying that the cause of drowning was the sudden release of water and the fact that
hooters were not heard by the students. This report was submitted by the State
Government to the High Court of Shimla that had taken suo moto cognizance of
the matter. The High Court of Shimla ordered Rs. 5 lakh payment each as ex-
gratia to be borne equally by the Institute and the Electricity Board. The Institute
has paid Rs. 60 lakh to the Court, and the Electricity Board has also paid Rs. 62
lakh. An FIR has been lodged with regard to this incident and investigations are
underway.

SHRI B. SRIRAMULU: I would like to ask the hon. Minister as to how many
incidents of death of students have been reported during their educational tours in
our country in the last 3 years. Had the Government issued any mandatory safety
measures to educational institutions to safeguard the students? If so, has the
Government taken any action against the educational institution for violating the

safety measures? If so, give the details.



16.07.2014 27

SHRIMATI SMRITI ZUBIN IRANI: Madam, I would like to highlight through
you to the hon. Member of Parliament that I have the details of incidents which
have occurred in the year 2014 and in the year 2013. They are the 4 incidents.

On 27.05.2014, one incident took place at NIT Kurukshetra where a student
was missing after he had gone for a swim in a nearby canal. He is still missing.

On 15.02.2014, the practice wall of the tennis court collapsed where some
students were playing. One physically challenged student from NIT, Calicut died.
An interim relief has been given.

In NIT Suratkhal, one student died in a drowning incident.

Madam Speaker, in February, 2013, one student of IIT Mumbai was
drowned in the lake. It had resulted after unauthorized entry of the student to a
restricted zone.

KUMARI SUSHMITA DEV : Madam Minister, I congratulate you on taking
over this Ministry. I thought that was a gender insensitive comment and I take
pride in the fact that a person like you is in the Ministry. Although my question
has already been answered vis-a-vis the FIR, I would say that we should not feel
that there is lack of accountability in these matters. So, I would request the hon.
Minister to look into the proceedings that are carried out in the criminal courts.
The criminals must be brought to justice because sometimes compensation is not
good enough for any parent.

SHRIMATI SMRITI ZUBIN IRANI: Madam Speaker, I would like to thank the
hon. Member for the observation made by her. I would like to say that while there
is absolutely no provision in the UGC Act or the AICTE Act with regard to the
safety of students during study tours, we have however had a combined meeting of
the AICTE and the UGC which are submitting its recommendations to the
Ministry vis-a-vis precautionary measures that institutions can take with regard to
safety of students.

SHRI B. VINOD KUMAR : Madam, an unfortunate incident has occurred in
Mandi in the first week of June. All the students were from Hyderabad, the capital
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of Telangana State. Immediately after the incident, my colleague MP Shri
Jithender Reddy and I had gone to Mandi and we stayed there for some period to
monitor the rescue operations.

Madam, out of 24 students, 4 bodies are not yet recovered till now. It is a
very unfortunate incident. The hon. Minister has stated that she has asked the
regulators i.e. the University Grants Commission and All India Council of
Technical Education, to frame guidelines for enforcing students’ safety when they
are on excursion.

HON. SPEAKER: Please ask the question.

SHRI B. VINOD KUMAR : Madam, through tourism, some States are getting
good revenue. The Himalayan States including the Himachal Pradesh are making
a lot of money.

HON. SPEAKER: Please ask the question.

SHRI B. VINOD KUMAR : This issue is very important because I was there for
some period for monitoring the rescue operations. I know the hardships which we
faced. Thanks to the army, it had helped a lot to recover the dead bodies. Madam,
this is a man-made disaster. There was a sudden flow of water from the dam. It
was the reckless and negligent engineers who released the water suddenly by
which the students were washed away. Many students from different parts of the
country are going towards Himachal Pradesh and other Himalayan States for
tourism or for study tours. At least they should take some necessary steps. Even
the roads are not safe. The Government of India should direct the States which are
earning good revenue by way of tourism to take preventive steps in the vulnerable

areas so as to stop such incidents.
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SHRIMATI SMRITI ZUBIN IRANI: Madam Speaker, through you, I would like
to highlight to the hon. Member of Parliament that apart from the students who
died, there was also a tour operator accompanying the children who hailed from
Kurnool district of Andhra Pradesh. He also was a part of this tragic incident. The
recovery of bodies of the deceased students date-wise is available for the hon.
Members of Parliament, if they so choose to ask for it. I would only say that the
concern highlighted by the Member of Parliament is something that I share. Out of
the recommendations that have been proposed to the Ministry, one of the
recommendations is that if the tour is undertaken to public places, dams, cities,
power plants, sea bridges, a written communication must be made to the District
Magistrate or concerned authorities. These are recommendations that are coming

to the Ministry.
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(Q. 125)

SHRI JAYADEV GALLA : Madam, hon. Minister has listed out schemes such as,
the MSE-CDP, CLCSS, TCS and TEQUP etc. But in spite of all of these, only
12.3 per cent of MSMESs are using technology or technical know-how from abroad
or through domestic collaborating companies as per the fourth All India Census of
MSME. This clearly shows that the above schemes either are not being
implemented properly or are only on paper since the results are not forthcoming.
So, I would like to know from the hon. Minister as to how he is planning to
address the drawbacks in implementation. Secondly, what steps his Ministry is
taking to increasing the upfront capital subsidy to facilitate technology
upgradation from the present ceiling limit of 15 per cent of capital subsidy or
Rs.15 lakhs, whichever is less?
N Bortel A%t 1 ARG, TE 9 WE 2 fF HUHTHSS @ 10 s v @ fAafe g
S ST <FTaroll &, 9 &, I8 91 9ol § fb 7 IHI-99y WR ERIE Bl <&l 2| oA
D TISYA & fofY TR THUAUHSS HATerd &1 oW B 81l Jedl 21 89 3 faem 3
R a1 2 sa8 Bfse, ford, ofica, Al = € e aieaw 9 89 39 & &l
H Bl A= Jema AgheaRn rfifefeaa gum 8 e @eem 4 89 & B 2l
Rpel Sactude & A1y | f 89 39 AN Aol Bl FARRAT B BT YIS B Bl

S SO IR o SIRIVET & ofqeid ®W ufierd § 1 I8 99 9@l © 5 s J8t
T TRe 4 BRI B @Y, AN TS B U 2l I B 3R AH B BT T IR W® o
39 e # 899 by dM By 8 Al MU ST U BT &, I9d SR 4, § bdd s &
HE AhdT § [ gD AT RTH & fo aaR g9 W% & WIS 9 & 8, i it

is a continuous process. IW &4 3N I BT YA HI HA Bl

SHRI JAYADEV GALLA : My second supplementary is, as per the Fourth and
the latest census of MSME, it employs 93.09 lakh people and it is the second
largest provider of employment after agriculture. This sector contributes more than
eight per cent of the GDP and contributes around 45 per cent of the manufactured

output and 40 per cent of the exports. But there have been demands from MSME
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to re-visit the definition of MSME. They are demanding to increase the investment
cap in plant and machinery. So, I would like to know from the hon. Minister as to
what efforts he is making to increase the investment limit to Rs. 1.5 crore for

micro, Rs. 25 crore for small and Rs. 50 crore for medium enterprises?

3 wowrer % : reme HEewn, # 59 Y H AT 9 ¥ dadl gal 8 Hel dredl §
fh S0 IR &1 ST goic AT B, IS oy A a7 H31 Sft bl qurg <A1 9rg, it
S THTAUASS & SHIMH bl AfShigT o3 &1 5aeT fhar 2 iR oftea ffie sm s
s oy Y T HHE TR Bl S HHE | gHUATHSY, Breev iR Rod 96 3w gfear
gl 39S BRI B FHT-9NT W Sl SR 8, SS9 U HAI| UATHUHE S Hold: gReIie
TRYE & A1Y-A1Y SRR 3l 1 & 21fdd MieaTes § 9, 39 g I yawel &t Tt
21 9% fegm # g9 i o 9g 9, g9a forw off v yuet fopar 21 oik @y & |
&1 I8 Il TN {51 © o vagauns e | deeR off TeRio 1 Rafa o o) d& s
v A el ) Ao saea @ RAfT 8 981 ff o W € 3R THTHUAS Bl SR

3P FRA BT TI W IR ® 2l

N Taita Rig @ g=are oreme wRled, ST f6 39X Poi 3 gara i MSME  is a major
pillar of indian economy. W% 3mS ufcrerd <=1 & SLSLUL 3R 45 Fferd AghaaRa
3M3eYe H SR T 40 Ufaed vaRadied # g1 Ife ard &Y @l 3 Uidbeark & qrd doiRe
IR A TRERMe 8N oF1 <t 7l swfelg # a8 & adl € f6 Q1 as IR A
TAUATAS S & AlSAIgole di 3fvic s 3l Al § WRIAR TR 0+ FHa &3 e &t
I F, S8l W g, w6 &k Mfd<ig #§ Ud §91 Ferwe’ 8, majority of MSMEs
used outdated technologies, 3R 7@ o a1 &1 f & 8, S S SE W TS %,
e SR 7 a9 o 9@ AR 5a A S e W @ gl § 9= S 9§ I8 gu aredl g,
Rifh CHFIAST IS @ fIY S TR’ 8, TUIC SIS R, WREAR R Ybs-os ALY,
FIfP S THD FUR 40 A 60 T SHIC YT B, AT H31 Sl Sb! A & U Adbe-
g8 WA W A1 T U AR BT IS HR T, Iqb FWR WAAR 4 SHIC ST A
HE BT PIg AN 1 B 87 WRIAR § T M T Raave 3R gl 39 377 aret fai 4
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SRR GO 3R M Q19T W & 3R @I O Af¥hel 8 9 B & WD, A AU
U 3Ter @ gl

M For A% 1 AFNY IS T S U YOl 8, I8 9 99 2 P sse-ses A &
ST & HRU IR 39 JHR & AN BB Hg T q Idd @ 8, AfbT SId A9 &
ST & oY AR R® I RO I O™ 21 89 I 29 & S 1 JhaTa Bidferfes
T B oA © IThl BT 3 Aol b wenw W, edt #1 qd d Seorw A o, 9w
ERT B9 QX1 &R DI T PR I8 ol AW 9 qoic & 3faiid, St ¥l AU $HIC ST 3R
bl AR AN b IR H g B, S AN I DT WRADROT bR DI A A A
3R &9 W 3 foun # 4Ara @ € O 39 WR R oxd BR Ad ||

2 gHRIed ARV TG : Ahe HElGd, WIal Bl WAl e H W g9l a2l
G & gRT 8 < Pl AR & 8- WAl Ja! 9a1 g A1 AR < A W1l THEnT &
I PRIAR &, 99 39 & ITdH! FHRIAT BT -0 AT JIRTHHAT B 1 2 21 IqH S
ITD! dbeiih off, FT I U T, WWRNEE ddbelhd Bl AYFTDH I & IHD
IS, AIfShdIE U Aredigoed, I 9 Ufchameil # o WISl UTHIENT Bl 37T &Y
afoRaet & I H TSI BRAI, IFDT IRAHRRT B BI BIAT 3R FeI-9T8l IAGT bs &8 8l
T 9, 37 I Dl DI FAHR G & AR &7 B HIsl Afgalrel & gl # A9R
< & T T AR B BIs O Ao 27

M Horte st @ I8 U qA U A WA € € qenfy # wEr wgwm b S dies
UG AT H B I SUN DI 1E A Mf¥d RAafig o &1 7o R | T iR S9S
forg wefi & e & @1 ff wae @ W 2

it Higwe WellH : 31eUe] HEIeyT, H4) HES 1 U P WS O 3R § bl Siae e e B
ST W UP H ITAR R I SReddrss &Ik1 A AT AT UHTHTHS & dN | A
ST, It @ 91 AR e T, wWeR S dficd afRrEl 8 S9H IRAR &1 ST 91y
FIIfH & ¥l B @ gl 3¢ IRE W WS § # Jul 11 o {6 sHdl guRT & fog o
R IR TR W T WA ARG 7 W AW e g, 9% o Y R & an 7 g Afed
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D! IR & ol w1 e fog 19 € S9e ar # Siare T8 @ 87 @y w4 St o
HRD IADBT A [GH Dl A ?

M Howrst st wEEy, # qd # & A < gh1 g (b AN D IS B gAN e
39 fom # Harerm ft et R @ R
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(Q. No. 126)
SN g dieTell : gare e Heledl| Sl $dd WRBR gRI fadr M1 8, SHA Ig HieH
BT & 6 3ol WY BAR 99 § 14 o9 68 BUIR HIfCh o Soidgie dve Ufiay SeRe 8idl
qRY Frepert 8 R oflar, fhsl gd RRIANdd JHRAl herd! ©1 39 ATl Tarad gl

PRIY MY Yo [ A G Il & b 9T A6 IR g ged, Sl &4 A 14 AT DI 3G B

g 7 o A s-dve Bl RuarsiFa fSurdde § &1 &xd &1 R IR d8 IR hls FavAT

AT 3R §7 I AIg IR AR gl Dl R DRI BT HIH HRl?

S AHTY TASHR: JeT HBIGIT, AT TG P H 9818 oAT AT g b I=M U 9ga
3eH AWy BT IR Bl S-RC B IR W, A8 98 Sollgcdhd ol Al gl B, B AN
JUHIV ITIART HRA T, WAl IFD dRC Hioe & Ui Ugel fhefl &1 &= 781 a1l a9 2011
i 3D wed 91 ¢ 8iR U8 fiT-9-fe7 9g <@ & wife &R soifdeda iR goa®
ST W 98 W g1 A MU S Jardt BT g, ol RARHion & AREr I &% g,
I Bl H 14 AT A BH SH B g T8l ©, <lfhd Ub Tears g b Aifhl¥rre RarsfeferT
e W qER, AN O PR, AEIgd e HEl o 8, 9 G d8 I Hel 3R S 8, S
VA JFSNISSS Bg Told o 3R Ig W-Npd F B 3 Sl 8, S8 00 9= 8 Uahd o,
dl 9B IR H WHR 80 99d ¢l 91 FEfa #7108 I W g AR R ' € Hife §-
IE Pl SIFelT H FEH! Thell® B drell &l 899 RATSIBiernT &1 iR ok I & vars, fha
g, U U<l & fore AR U &, O #§ 98 & Ued W @ g, S A ded b AL
PRI B, T Sl MRS B BIAT &, SUD IR H Yl WRBR Seb haH IoTg |

AT 7eAe : Aic d g yfoy, @9y qae 8l @l 2l

#it geia dleTeall @ S7edel HRIGdl, JMSIhd Soldgl Rl HUHIS  SHE-SIi8 391 AfdH ATy
Gl ol 81 &Y g9 R, Aol RIS # a1 € €, B wied d W S Afdw Al @i
o B fou &1 # A w3 ot A goHT e § fh w1 WeR 99 afdy d<d # ff g-ave
Foric & foU IS Uraa A B BT BH HE N T S 96 IR o BIC 9 &,
ST 10 14 9§ HI MY & T, I W 39 RS BT IATAR 7 &7
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2 THET TAESHY: JeYeT FEIGAT, MY e DI H Pl A b q<€-a8! Huf,
OIS B W g T ¥ QIR AR Mg, O Geqe & € Wl B € 9 wed B
ded RmER € 3k Ruarsfefer & SHat Rert 81 gafdu 7 IREe eRoHe B s0d
A1 & Fg W BEl T g b g9al IR IR Bl e AT S SR 39 IqRE @ Sil §-
RE D 100 5 8, q A gl 370 a1 I T89S W € I FeEl T ¢ B S ga
@ off Haferdt Bt T1fyl g2 Ta gY @R € 5 95 9 Nuwygd 7 O™ 9, TACR,
ST @2 o=y 4 W) 59 IR | BIH! 3 uge B B
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12.00 hrs

PAPERS LAID ON THE TABLE
HON. SPEAKER: Now, Papers to be laid.
THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION AND MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): I beg to lay on
the Table:-
(1) A copy of the Statement (Hindi and English versions) explaining reasons
for not laying the Annual Report and Audited Accounts” of the National Capital
Region Planning Board for the year 2011-2012 within the stipulated period of nine
months after the close of the accounting year.

[Placed in Library. See No. LT 101/16/14]

(2) A copy of the Statement (Hindi and English versions) explaining reasons
for not laying the Annual Report and Audited Accounts® of the Kolkata Metro Rail
Corporation Limited for the year 2011-2012 within the stipulated period of nine

months after the close of the accounting year.

[Placed in Library. See No. LT 102/16/14]

* The Annual Report and Audited Accounts was laid on the Table on 13.3.2013

€ The Annual Report and Audited Accounts was laid on the Table on 8.5.2013
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THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): I beg to lay on the Table:-

(1)

2

3)

(4)

(1)

(i)

(iii)

A copy of the Annual Report (Hindi and English versions) of the
Indian Institute of Technology Roorkee, Roorkee, for the year
2012-2013.

A copy of the Annual Accounts (Hindi and English versions) of
the Indian Institute of Technology Roorkee, Roorkee, for the year
2012-2013, together with Audit Report thereon.

A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian Institute of Technology

Roorkee, Roorkee, for the year 2012-2013.

Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (1) above.

(ii)

[Placed in Library. See No. LT 103/16/14]

A copy of the Annual Report (Hindi and English versions) of the
Sant Longowal Institute of Engineering and Technology,
Longowal, for the year 2012-2013, alongwith Audited Accounts.

A copy of the Review (Hindi and English versions) by the
Government of the working of the Sant Longowal Institute of

Engineering and Technology, Longowal, for the year 2012-2013.

Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (3) above.

[Placed in Library. See No. LT 104/16/14]
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(6)

(7)

(8)

)

(10)

(i)

(i)

38

A copy of the Annual Report (Hindi and English versions) of the
Central Institute of Technology, Kokrajhar, for the year 2012-
2013, alongwith Audited Accounts.

A copy of the Review (Hindi and English versions) by the
Government of the working of the Central Institute of

Technology, Kokrajhar, for the year 2012-2013.

Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (5) above.

(1)

(i)

[Placed in Library. See No. LT 105/16/14]

A copy of the Annual Report (Hindi and English versions) of the
Indian Institute of Technology Mandi, Mandi, for the year 2012-
2013.

A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian Institute of Technology

Mandi, Mandi, for the year 2012-2013.

Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (7) above.

[Placed in Library. See No. LT 106/16/14]

A copy of the Annual Accounts (Hindi and English versions) of the

Indian Institute of Technology Indore, Indore, for the year 2012-2013,

together with Audit Report thereon.

Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (9) above.

[Placed in Library. See No. LT 107/16/14]
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(11)

(12)

(13)

(14)

(15)

(1)

(i)
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A copy of the Annual Report (Hindi and English versions) of the
State Education Mission Authority of Meghalaya (Sarva Shiksha
Abhiyan), Shillong, for the year 2012-2013, alongwith Audited
Accounts.

A copy of the Review (Hindi and English versions) by the
Government of the working of the State Education Mission
Authority of Meghalaya (Sarva Shiksha Abhiyan), Shillong, for the
year 2012-2013.

Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (11) above.

(1)

(i)

[Placed in Library. See No. LT 108/16/14]

A copy of the Annual Report (Hindi and English versions) of the
Paschim Banga Sarva Siksha Mission, Kolkata, for the year 2012-
2013, alongwith Audited Accounts.

Statement regarding Review (Hindi and English versions) by the
Government of the working of the Paschim Banga Sarva Siksha

Mission, Kolkata, for the year 2012-2013.

Statement (Hindi and English versions) showing reasons for delay in

laying the papers mentioned at (13) above.

(i)

(i)

[Placed in Library. See No. LT 109/16/14]
A copy of the Annual Accounts (Hindi and English versions) of the
Central Institute of Classical Tamil, Chennai, for the year 2012-
2013, together with Audit Report thereon.
Statement regarding Review (Hindi and English versions) on the
Audited Accounts of the Central Institute of Classical Tamil,
Chennai, for the year 2012-2013.
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(16)  Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (15) above.

[Placed in Library. See No. LT 110/16/14]

(17) A copy of the Annual Accounts (Hindi and English versions) of the
Aligarh Muslim University, Aligarh, for the year 2012-2013, together
with Audit Report thereon.

(18)  Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (17) above.

[Placed in Library. See No. LT 111/16/14]

(19) A copy of the Annual Accounts (Hindi and English versions) of the
Kendriya Hindi Shikshan Mandal, Agra, for the year 2012-2013,
together with Audit Report thereon.

(20)  Statement (Hindi and English versions) showing reasons for delay in
laying the papers mentioned at (19) above.

[Placed in Library. See No. LT 112/16/14]

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION AND
BROADCASTING, MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT, FOREST AND CLIMATE CHANGE AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI
PRAKASH JAVADEKAR): I beg to lay on the Table a copy of Notification No.
S.0. 402(E) (Hindi and English versions) published in Gazette of India dated 4
February, 2014, notifying species of plants and animals which are on the verge of
extinction, mentioned therein, in the State of Punjab issued under Section 38 of
the Biological Diversity Act, 2002.

[Placed in Library. See No. LT 113/16/14]




16.07.2014 41

12.01 hrs
MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL: Madam, I have to report the following message

received from the Secretary-General of Rajya Sabha:-

“In accordance with the provisions of rule 127 of the Rules of
Procedure and Conduct of Business in the Rajya Sabha, I am
directed to inform the Lok Sabha that the Rajya Sabha at its sitting
held on the 15" July 2014 agreed without any amendment to the
Telecom Regulatory Authority of India (Amendment) Bill, 2014
which was passed by the Lok Sabha at its sitting held on the 14"

July 2014.”
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12.03 hrs
STATEMENT BY MINISTER
Civil Services Examination conducted by UPSC”

HON. SPEAKER: Now, Dr. Jitendra Singh to make a statement regarding the

issue of Civil Services Examination conducted by UPSC.

fasm sk MefE daea & wow w50, gt fasm dEen @ wow W, gam W srtad
# I 73, w1, A Rierd iR UIE WA H g HWAl, IRAT] Sl fAWET § Ied
#2At qan SiaRer fawmt § wow w3t (SF. Rraws RiE) ¢ siexoliy sreen S, &9 smuss wiew |
Hed B A Gl B I8 favary faalrn =red € 6 giieestt fifder wfds ot aem o1
TR WRHR fenfSat ot fFar @ ik, & aErgifd ok @ daeTefiaar & ey ) &
2l ... (7auT™) 8 wds el gl B U & HRer A7 fHA o HRuT & Ry oft faemeft a7t
A TeTUTd 3FAdT IIT B ... () 59 ATy &1 eree & & ol 3iR 39 W U Ruie
TR H1 & forv o afafa afeq & 718 ot 12 919, 2014 ¥, Id99 TRER & FAT H 3MH A
TEl... (T )
AT SEAE: AT Ygel TSHS G o, d1g H 50 W gl J oI |

... (cTaeT)
S s Rie: ofe 59 afafy @t RU onft 9o o =18 g8 81 a1 folRaq w0 # S«
Ffafa &1 g8 ey o & & o ok faewe foy gu.. (eragm)
AT 3Tezer: MY 3TTT WeHT of I &
<1, s e 3@ 39 RUC &1 Sua@ aR1Y, A1 SHBT HHH o AT Bl vl qd
DI ST Fep | reer Sfl, § a7ues HiegH ¥ g9 el | 47w fraeT wxar g 6 9 sFaws
AR W AMA MR A INIRS IR W 3rrar AFRIG Fle H A Slet .. (9g™) ifh
THR U8 & 39 fIvT &1 981 TR o & 3
AT JTEE: AT U] TTHE of PR ol

... (cTaeT)

* Laid on the Table and also placed in Library. See No. LT 114/16/14.
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AT Sremer: MU 39 vy w =at witft g frer smoef

... (cTaeT)
AR Jedet: Ugel 3K 91 A of | 99 AT&d Sfl, 3779 0 Hie W S|

... (cTaeT)
AT STEAE: IATYD] Bifel S B AT (= 149 & T8 &

... (cTaeT)
#t e Aea (F9R) : 39 W T4l DI AN & Sl (@aer)
AR A&t § U] gar A b ryep! ==l | dfed 78l A o jer 2| o faer o
ft oy g Tal & forg A1 TE fHa1 81 ST 9oy oda & T ®, MY 3rae T4t # 9w
fawr &1 a1 Webd €, vl =N e
it SfoRife AR ffn () @ oreme HEley, 99 A9e 9eRl W I8 AFEAl B
THRAT | ISR o7 3R MUl e fhan 6 390 W fSwHea gF1 Afey &iiR e A1 T
fpam & @ = Uiy W' ¥ fF ST e Sorm T ® @ WRGR Bl 9Ne el @l 9|
weHe o ¥ Ugel gl @2y, o wR swier it 781 21 fha sngR R 59 vefie fhar
19 UgSl B |iEal ¥ 39 e Bl IorT 2] Sl URIOR ¥ S9d JdTed Tgd §5 7T a1 @
P |l fear S, I9S 918 S1a19 M| . (9 )
A e ¢ AT g YA AR © A Yo (e WY A |99 1 oMl 39 Q1 R, A aR
SORIT T el 8, I8 AT S6 gl § R SiR-max # +ff Ia1 =1 A nue! ag o FET g
fop fopell faem @ oft iR arft @ 39 QoM @ fow 71 718l 21 3R fAfaRer weede & =
weHe &1 9 8 A& T8 Ahd 21 918 H 1M F@t o A 99 R =4l 8@ dahdl ©l

... (TaeT)
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12.06 hrs
ELECTIONS TO COMMITTEES
(i) National Khadi and Village Industries Board

[eH, oY IR 7emH I WAL (37 Bewrot ) ¢ fege HEed, H UG Bl g:-

“ fop @I SR AR AT ¥, 2006 & 9 15 3R 17 & 1T ufad
Y& 3R YHIENT AR ARH, 1956 DI GRT 10 & AFAT H, 37 G4 &
T, U Afa o o T eremer Y § Sad oA @ e Suddl SR
D fqd 99T MU M & srenediE, UG @it iR UM 9 &
AR & W H B B B U o § 9 @1 dew fHatfaa &vl”

HON.SPEAKER: The question is:

“That in pursuance of Section 10 of Khadi and Village Industries
Commission Act, 1956 read with rules 15 and 17 of Khadi and
Village Industries Commission Rules, 2006 the members of this
House do proceed to elect, in such manner as the Speaker may
direct, two members from amongst themselves to serve as members
of the National Khadi and Village Industries Board subject to the
other provisions of the said Act and rules made thereunder. ”

The motion was adopted.
(ii) National Tiger Conservation Authority

THE MINISTER OF STATE OF THE MINISTRY OF INFORMATION AND
BROADCASTING, MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT, FOREST AND CLIMATE CHANGE AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI
PRAKASH JAVADEKAR): I beg to move:

“That in pursuance of clause (c) of sub-section (2) of section 38L of
the Wild Life (Protection) Act, 1972, the members of this House do
proceed to elect, in such manner as the speaker may direct, two
members from amongst themselves to serve as members of the
National Tiger Conservation Authority, subject to the other
provisions of the said Act.”
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HON. SPEAKER: The question is:

“That in pursuance of clause (c¢) of sub-section (2) of section 38L of
the Wild Life (Protection) Act, 1972, the members of this House do
proceed to elect, in such manner as the speaker may direct, two
members from amongst themselves to serve as members of the
National Tiger Conservation Authority, subject to the other
provisions of the said Act.”

The motion was adopted.

... (Interruptions)

(iii) Coir Board

qeH, @Y 3R wegw e WAt (ot dorst fe) ¢ oreme oft, # R dan g

“fp dwR e W, 1954 & M 4 & Su-fm (1) & Ee (B) @
ITIRRUT H, 39 991 & W, VAt A & o 5 oreme e § R A &
AT B BT H B B B o7 o # A o wew, T 3afy & forg o
I R gV fafafds & sy, fatfaa a3

HON. SPEAKER: The question is:

“That in pursuance of clause (e) of sub rule (1) of the rule 4 of the
Coir Industry Rules, 1954, the members of this House do proceed to
elect, in such manner, as the Speaker may direct, two members from
amongst themselves to serve as members of the Coir Board, for a
term to be specified by the Central Government.”

The motion was adopted.
... (Interruptions)

12.08 hrs

At this stage, Shri Rajesh Ranjan, Shri Dharmendra Yadav and some other Hon.
Members came and stood on the floor near the Table.
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12.09 hrs

SCHEDULED CASTES AND THE SCHEDULED TRIBES
(PREVENTION OF ATROCITIES) AMENDMENT BILL, 2014"

HON. SPEAKER: The House shall now take up Item No. 9.

[T <A SR AfreRar w3t (s oraR @9 TEd) ¢ Ifede Sfl, § W< dRal § [P
Jgfaa STl SR Srgfad SISl (r@maR e sifafes, 1989 &1 AWMed &R
arel IR 1 RWUT & B AT & |

HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill to amend the Scheduled
Castes and the Scheduled Tribes (Prevention of Atrocities) Act,
1989.”

The motion was adopted.

2 AR AT A 2 H [AEIE B R s g

12.09 V2 hrs

STATEMENT REGARDING SCHEDULED CASTES AND SCHEDULED
TRIBES (PREVENTION OF ATROCITIES) ORDINANCE, 2014 ™

HON. SPEAKER: Now, Item No. 10.
[T A 3R AAGTRAT #31 (sh oreaR g Teaia) @ sreel S, # Srggfud sfaat siik

I Sl (AR FaRen) Fee feares, 2014 (2014 BT A&ATH 1) DI AT

NI dhTdd A @ fog SRuT <9 aTel Ueh aIReqToRds faaRor (B denm siish dvanvo)

[T TSl R Gl g

* Published in the Gazette of India, Extradordinary, Part II, Section 2 dated 16.07.2014
** Laid on the Table and also placed in Library. See No. LT 115/16/14
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... (caym)

A e : 3T IT T8 died 8, ST Booll BN & 2l

.. ()
AT STEAE : 379 AR Bl | ATUeh] ==l < <

.. (o)
A STeaet @ § A1 T8 DR el g AYh! AT AN bl =qdl < |

.. (2T
A 3TeA& 2 AT TSI B B S QY MMIB! =@t < gl A Far g % amuant ==f < &,
3T AT e R A sy |

.. (o)

[ (ALY ¢ MY a1 el A8 ©, Pdel gooll A &, dl goell H|
R reqarteran Sil, 37 aifery|

... (cgaym)
AT et ¢ Y |l el R q By, § ==l < gl o gl | 99 gen 7, 99 &
B |

... (cgaym)
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#it T, g, SEattern (Qrfifer): sreme Sff, 3R1 & qIforter, S AR favg d =@ & oy
3R wied & folg ST ITel & Qfh ISl el QSIfelT 3R STAUTg T[S BT SeTehl dr qiIT
B TR D MBI T B BV ST ST &M 2, YA T&f dnT R R 2

12.11 hrs

At this stage, Shri Rajesh Ranjan, Shri Dharmendra Yadav and some other Hon.
Members went back to their seats.

Tgl XS 9% gu & AT A M ¥ 9% & W M, s TR < W AR gAR & '
ay 2013 ¥ ¢ 78 T HYG 2200 HHAN JfR I8 IRIR & I Y@ & R &1 |
agl d 1 ol & 8, fAsTel T8l 81 a9 98 B B BRU ANl b UK ISR A8 8] AT
TR & SR BH B b [TY GG T O 81 B DR & (Y I IRR A dq1eba AT T
g, Hifh & PUN & RBHR 2l UV IR I 1 TR & HRU a1 97 81 8 Bl
el TRBR AT AGg B T M Tl 31 W& 2| I8t 3ifdeid D WRBR P Wb A 8T8
dieR Sferer AT @12 S g8l SR $/ehT Y31 BR| F8l 1 1 D Hoighl 4 f2re
we ¥ 19 fou g, 98 a0 afte 98 fra Tl R aE @ SaT geuan fear il iR
Hel © & 88 diaR EW Y iR JIIAT BRb Ueh Bl Udbol faar Sy qon 39 @
T BT el BT deIa% [HAT Y

<. faRe @, Wiciadt (srwemEme) @ sremer off, § ara Ty S srEqaferaT gRT SO Y T
Y dg B gl

3t 3 fave (@ren) : orewer Sfl, RUHR qre URATST & 3aR qrel &1 W1 9gd Afd Bl
TS 2| DIl ISIF H Hawl ffd SRR diolae, s FHion & 9d @1 8, IoE &
DIl & 3R TG oWl &F 9 WAl D RV b [ dg WRHR 7 I a1 & MR T8l 3l
Al S I H I 9 I ©l W WBR A AWE © B 9w A RNE-RoE a3 5 amai a1
qTfeh TORAT HT PICT &5 Ted &5 B gfe F famfiag 2 da |
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A STeer Sfl, I8 B wad forg e &1 fqwy g % arei &1 gRkar sier usH @
DR AT qT8 Tl drel & H ol S & o 1R ged1 81 &1 foaar @ 2l gaferg
U qEE &3l B 9 &A@ ofaR 9l @l W S1fde B s © iR et fifgew &t S
HHAl 8, IAD Y B ARBR DI Uh IS g1 1y ey qrai & SR B dredl
geIRI B AhT S Fh |
DR. PRABHAS KUMAR SINGH (BARGARH): Hon. Speaker, thank you very

much for giving me this opportunity. This is my first speech in this House. First of
all, I would like to thank my hon. Chief Minister and also the voters of my
constituency.

Madam, Odisha is famous for its temples, especially Bhubneswar. It is
known as the ‘Temple City’ of India. Once upon a time there were a thousand
temples but now it is limited to some 100 which are in a very dangerous condition.
Especially during the rainy season most of the temples are inundated by rain water
and causes a lot of hazards not only to these monuments but also to the visitors.

Madam, through you I would like to request the Government to take
necessary steps for the preservation of these monuments so that the rich heritage

of our country can be preserved for posterity.
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12.16 hrs
MATTERS UNDER RULE 377"

HON. SPEAKER: Hon. Members, Matters under Rule 377 shall be laid on the
Table of the House. Members who have been permitted to raise matters under
Rule 377 today and are desirous of laying them may personally hand over text of
the matter on the Table of the House within 20 minutes. Only those matters shall
be treated as laid for which text of the matter has been received on the Table

within the stipulated time. The rest will be treated as lapsed.

(i) Need to provide mandatory 19 percent reservation to Other
Backward Classes of Gadchiroli district, Maharashtra

2 IS Agleaw@ a0 (TeRRIe-frR): WeR 7 7w & fUos v & aHife gd afee
S B U SIRRIoT &1 Waa fHam ™1 § | s9® d8d HERIK, I & 31 fuser aif
@R & forw 19 ufdera &1 MRETUT BT wrae™ B W 7 | Afh AERTE, T ® @
JMfCaRT U4 Taerde ¥ g a8 W HIad TSRl el 3§ idiil & fofg waa 6 wfrerd
3TIRETUT BT UTET &, il Iferd -8l ¢ |

TR, I & Aadal g9Tfad el Tefitriel § Rt & @i &t enfde ud
e (R 3rid & g 8 | Taqel gwifad &l | farq o= arel SiaRil & o &
DHA &Y I & 1 B geaehar § | I8 I W9a § 9 Sl e arell giaems &
I dfa 7 foar S |

31T W B WHR A IR ¢ fh AR, 50 & oy ofiddt =g FeaiRa 19 uftea
3RV DI Tael YHTfad TSferiell el § W S| & orfwd o] fvan Sy, arfe Faaa
THId & & UBs a1 & SIfehier AT IREl &1 GfIeT BT 9 UK BRI, DI IR
d IS b |

* Treated as laid on the Table.
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(ii) Need to release fund under L.W.E. Phase-II scheme to restart
construction of roads in Aurangabad, Gaya, Nawada, Jamui
and Arwal districts of Bihar

2 P FAR g (SHETmER) : § INPR & G Taseds B - 2 IS DI AR NPT
HRAT AT | T8 HATST 7 <% @ qrydell Iuare | guifad el &1 faf=d & g9 Ao &
T &9 Rl § gl & 101 &1 diel Ior 7 | I8 Aol adE W A JAed & e
TFRAUSIER Bl HHS D gRI JFAlSd & | $9 AT & g | Ydol aRaed d3erd gl
AT 1wy ft fo #5rera o1 WS S gt € |

feR =0 & SREIE, T, A€, SHE, SRdd 3Alfe el 1 FdT 59 A |
fpar 2, fohg fad #ame gR1 Widid & ava # 59 el 4 Fsdi & FHi &1 B
EIECRSIRCRN

TR WHR A A7 7 5 9d A57ea @ gaqueeR Bigd dHC ¥ SrgAIfRd 9
R SIaTe guTfad 39 Rl § Fsai & I &1 dwg dR §4: UR9 81 9 Ud U
B AT & e g STARM g guTdl BHeH Iorl o Wb |




16.07.2014 52

(iii) Need to ensure appointment of members in Bhakra Beas Management
Board from the stakeholder States on rotation basis

Y =g T (3reTax): TORATT 9T BT Id AT & AT oot § 52.60 Hfowra e € ud
T H ISR DX B ATDHN BT B W Few Fryaa T80 fbar w2 |

ORI ARBR 4 D S Qe #9ed’ &1 Faeq far g 6 yafoa s
JAHAT UG e URUTET BT gact= Bl Swd © | didieHdl H qawdl ot Fgfa agwri
A1 ¥ AT & IR W B A1 |

STeRd AT & el DI e o 6 uqury |fyd (BRI deR) & R,
2011 ¥ HaAIgRT Tead IoRAM & AffER B Mg dfE ug ) @ S | Wy s
3T 1 THRA §Y BRAVM & AMBIRIT B Fa0 SR &1 | Afq fpf dRoT & G
g o § FRyfaa fear S onft dwa € & @1 |fue fidgHd 18 W IR 9

qa frgfas @t S |
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(iv) Need to set up a Science Centre along with a Planetarium
at Jabalpur, Madhya Pradesh

AN e g (FEaqR) @ W1 AG A9 &F SAAYR A A U BT AU AT T
o R Wmie, Siiemwll td 1R U deiR Ighed &l of i dex R & | 38l I+
guiad fawafaere, oy fafecrey, it fvafdaray vd AfSea favafqerery s g=a Rien
weerre off R 7 |

W & TS Ds b W H AR SR @ 2 | 39 9 & qie W AR et
TEa HH R @& I dg & w9 A o fhT adw T # TE geat ofik gar W @7 srfda
difgs 7 @aeiRe w0 J fage & 9fd Ied a9 &g By way § T 98 §
T BRI 3% ASH I gRI <9 & A= 4R # A1SH WX B WIAHAT BT B
fopam ST € | 39 9is9 WX & 1Y dRMSd bl RO 8 a1 SuAIfar iR 98 9kl © |
DT W & foIy SR walfdes STgad I € | 7987 U89 # &dd U@ & 9Ed Wex §
S AT H YT € | 3D R B 3MA%AD SHRCIAR H AL Tl ARBR D Fean
IR BT | 31 H TRBR A ATUE DT § (b SR H ASH AR Bl WA & ddg H oo
3MATIDH HRIATE! BHRA BT D BN |
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(v) Need to accord Central University status to Rajendra
Agricultural University, Pusa Samastipur, Bihar

2 BT Mol (M) @ fER 0 & AR B & g1 qoR & e Iois iy
faeafaernery @1 WU 3 fGdwR, 1970 # &1 5 o, S d 39 WU R SHIRIA Hiy
AT HRAT Sifp 1903 H fafewr drat # e o fd1 9aw |99 1938 # fd8R 4 31y
VIR BRI B DHRU ARG 8 ], I Y 39 SR Pl el WG wR fear @
Y QT ¥/ MR B e @ T I qHE H S Sl | ffereriad d a9
HRIM 1 T: RNUT HAT o, W S5 TRDR B! U & HRU VAT 7 8 §Hhl | Do Hiy
faeafqenery &1 & fwivr fbar wn | A= 7 S AgAqul G @ S9a! gfd us
Py fazafdenery 4 T8l &1 S Jadl 5, @8R & fham W1 T Ay gd qBAD! Bl I
ared € |

T ATRAD ¢ b AT Ioi PV [Avafqened o sy [wafdened &1 g e
Sy, Rt 8 Tebeiiep/2e AfaRas dame=i ol o4 fI8R &1 o 8 99 |
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(vi) Need to fill-up all vacant posts in post offices of Surat in order to
streamline the functioning of postal services in South Gujarat

St gern s SR (WRA) ¢ A A §9R U9 gEAr SRR /3 S b1 e
3T BT =T B b A 'R AT 326.515 WHaARR [haAHIeR H Bl 3l 11.5 gfawrd
Bl FRR T R & 1Y 8R1, SN 3R SRICIsel SelvT & 1Y 50 ofRg &I 3METS! aTell
YER T | YA Pl SPER Xl IMRIT § U8l A AR A & Ryad B bl § g 9 W
IO IURATT GO xal @ 2 | 39 & ATl AU ORI 25 TR Iovd Seh [AHTT @l
IE T |

PRI R DI ASESKI S AT Bl el W A & oY Speri H R Uai dl
AT 3Maead & | s fog 78 Aryer w5 St & ToniRer € 6 Rerd wel o1 = @t ufehan
I P DI SMY| A1 ST fAWmT 1 |l Faensil &1 dv ANTRST BT Hdl db gd e
v gore § WY Yod fewel @1 o URe Siffthe 9 e @t S araven a WRaR) 7 R & 7
IAHT Al oW ATRDT BT el |

H 5 JaTg 2012 BT AFMAG GdR U4 a1 Grenfier §=1 s d Sfaor qord
GRA BT T GRS Ao 991 & aR H{ A0 @1 off | HRifd vie-vie [l & fay €t a<iar
M & IR R &1 vsar 8 | e dR w9y vd 9l BT @ B @ B | Wy 8
SHD HRU A HATG AT BRI &1 ORI ARBR A 2 T4 el FHar iR ardt &1 fFafor
o & S 2 T fEAISM qTR WA ST DI U IR SUANT H ATHR 3 ST Dl
Ao & S |

T AR HAl 7RIeT W YONRY € P 9 qrl W Jud R &R qR o Jorma
DI TH [AUNT BT Harsll H FoR ATHR A ST DI ATl Dl AW Dl A BT S|
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(vii) Need to set up a Passport Office at Udaipur Divisional Headquarters in
Rajasthan

2 oA A Hon ([STAYR): a2 6 A A9ET & SeIqR JAT ISR FUH SISiMi
JEAT AT & B, WU B Pl SMATE § T 70 frera onfeasf S g | ISR
HUN & A Pl 6 ARG el 3T & e T/ 8 Irdrs], SRR, JdraTe, fHdrss,
R[OS, ISAR | ISAR AU & ATABIR AN A1 HA WS <l § o & | 5
S H S B AN Bl YIAUIS g9l TSl § | SSYR U AT W URIUIE Bt
TE B B a9 A SN BT SEYR S TSAT 8 Sl BB g W 8 | HHN b Al Dbl
TRl gAMb fAU Bl oF il W B uSdr | SedqR WHIT | Tl 55 9 60
EIR SN URUIC 99 @ oy SR O 8 | 3fd: SeIqR WHFT RAT WR Jrule
DRI Gl S AN G & AN Dl SNEYR qep T8 ST TS | AN B T 3R G b

Taq gfl, aeT € 1 SSIYR HHNT AT IR UrUIc Hraierd Wlel &l Hul BRI |
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(viii) Need to open an IIT or IIM alongwith Central Agricultural Research
Institute at Satna, Madhya Pradesh and to upgrade Chitrakoot Gramodaya
Vishwavidyalaya in the State as Central University

it ot Rig (ae) @ 3T ATHANT & AT S B HeT USY W ¥, WS W A ISR

. 75 TUT FTEEIE I s YA AN e &1 fran eienfies vd oy gam e
cfth B WRBR & S el | I8 g1 &3 4 8, bw WRpR o Il B & A < B
Tt Al # SME.SME.El Ud NSNS U, RN @il o & o fomr 7 1 A etuas
AT A AT 2 fh R O 9T &3 H 39 <Ml § | PBIs Uh GRAM @rell 9y | SHG ATel-
T Hard BN ST 7 RAd ek &) RIAT o 99T F 39 &5 B A & 7 | TR
&3 W Uidpfas AameH Py w0 | @ ggR A W Ui o | s9e @ vl REd &
fau @ d3ea &1 BE T B IS SIEYN B @iel WY, | & fEge ey
faeafqenea o1 sy fAwafdered &1 gof fear S | a1 &7 faey &= & o {6 srda
fUosT gor & 3R |a- fa== &1 Jaw R © |
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(ix) Need to include Bhojpuri language in the Eighth Schedule to the
Constitution

AT Sfecay (TREWR): fawa & 99 91 dlell W 9T 70 B9R a1 fhaMier &
&3 H 16 HIS NN gNT el el 8 | SR UQ¥, fI8R 987 <9 qo7 SIEvs § SHGT
TIRT A% g | AU & a¥is &, "R fhonl, fefiere, omgavs, Beivs, #oif3rm den
RTqR wfed 27 <= 4 9SS AP YR © | Hae d 7 ey gRr uged WS
v Oy IS @1, BT Seotd A € 8, WEMRA Wfed A= ew-l g gg Arerar ©
RIS AIS, S0 @ WIS, ok TTeR 9IS, B q GIRG & HIST o3l BT e HIog™y
DI AT, [Tt 3R JrE=ar &1 1478 © |

A AIfeTDR & MRET S, AR S, AR 9qeR,. HaRa™, dHeard,
ERAGI, ERAIGN, Udica, Wil Wied S ddsi 9d Aiieddr, fdarel iR fo=idl |
X H3 qb UEAT | AU Vg AIHARA, S, HIaaeRY U R agd Al ok
IATHRI 7 HISTGE el Wifged T Iarsdi gar & |

S o fafed € wRdly Sfag™ & o w0 # 14 WiEie & omedl g A oft | A H
9 Fe B Rt i), urel, AgR, Afdrelt, SR, Ferrelt ok St B Y wnfre &)
form T | Ao Al g9 /W WIS T JeR dRd Y I8 S Ared ® fh o aoTe
¥ o7 diferal &1 39 A A i fohar a1 ST W 1 @IS US W I@ U § RO e
Q& F HRAT B | QI TR H HITYRAT &3 & (S AR @AIBR [ ST DI HH
% o padded 9 | 4R P (8, weie 9y g, ] wvsy, e vy el Sfu WA
¥ @ AR, wRear, Rifean onfe AIod AR o=t w@Tell § SRR @ Al Jal I8
g |

1942 I il H WA AIGY &F Sgiad o | ARERT 3R qferan & geTsii &
3US AT PG ¥, AR 3@ A1 B AN &, AN (Tl ARBR &, FefU T8 HAerd A
HISTY Pl ATSdl JTA! H AHA BR DI a1d Dl Agifad w0 A WeR A1 Har g, R
HISTQR & F1 IE AT T2

BH 16 DRIS ARN I WA DI FHSI §Y HIGTYR Pl dchdl ATedl gl H A
fopar S |
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(x) Need to run train No. 22481/22482 (Jodhpur-Delhi) on daily basis and
extend it upto Haridwar in Uttarakhand

ot g F@ (TH) : AN GHE T BT S dTell TS HRAT 22481/22482 SIPR-aeel!
RA Jfgeet a1 TRATG AT | a & T arell JuRBRS TSl DI Ui I gU sdD
BRER T AR &1 AT BB AHY A DI ST W& 8, 5 Xl ol § AR &3 & T g1 a9l
W EIUR IR W ¥, Ifh 39 ML o1 wffier T {5 727 ¥ | 98 U& Ag@yul X T g,
ST GRS W qd YR ¥ faeell T arell 39 ST 1 IR ¥eld DI a4 A< Ml 8
B ARG WG AT, Afh SHAM-URAIT & DRV I8 TS BB FHT AP d8 6 6, A9 5

e # & & A e S @M R, S S AN U MawIdhdT B SEd g0 39 wfafe Fema

80 396! fIWR 8RgR I fhar 9y |
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(xi) Need to review the reports of Prof. Madhav Gadgil and Dr. K.
Kasturirangan on Western Ghats to safeguard the interests of Kerala
SHRI M.I. SHANAVAS (WAYANAD): It has been learnt from various media
reports that the Ministry of Environment, Forest and Climate Change is set to take
a decision with regard to reports prepared by the Madhav Gadgil and
Kasturirangan panels on the Western Ghats at the earliest. If these reports are true,
I would suggest that unilateral mode of decision-making on an issue affecting
thousands of farmers especially the poor and marginal farmers and their livelihood
is against the participatory nature of democracy itself. I represent Wayanad Lok
Sabha Constituency which holds a significant landmass coming under the Western
Ghats and I stand for upholding the interests of the farmers and the people residing
in the high range area who are under constant fear of losing their livelihood due to
the impending implementation of Madhav Gadgil and Kasturirangan reports by the
Government. It is a common knowledge that Madhav Gadgil report was rejected
by the MPs and MLAs of Kerala due to its anti-agrarian and anti-people approach
and the UPA Government then constituted the Kasturirangan committee. The
Kerala Government through an expert committee chaired by Dr.Oommen V.
Oommen cited the state’s specific concerns on various issues including the
demarcation of ESA. I would hence suggest that Kerala’s demands are to be
treated as a special case owing to its demographic differences and decisions should
be taken keeping in view Kerala’s specific case. Keeping in view the fears and
anxieties of the people of Western Ghats, I would request the Hon’ble Minister to

refrain from taking any hasty decision.
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(xii) Need to addres the problem of fishermen/traditional communities living
in the coastal areas of Kerala

PROF. K.V. THOMAS (ERNAKULAM): The Government of India had issued
the Coastal Regulation Zone Notification to ensure livelihood security to the
fishing communities and other local communities living in the coastal areas by
conserving and protecting coastal stretches and by promoting development in a
sustainable manner based on scientific principles and taking into account the
dangers of natural hazards in the coastal areas and rise in sea level due to global
warming.

But during the implementation of the CRZ Notification, fisherman
traditional community living in the coastal areas of Kerala faced certain
difficulties which have resulted in wide public agony. Following are the issues that
need to be addressed urgently

a) Fishermen/traditional communities living by the sea are unable to construct
their dwelling units. The construction of dwelling units of traditional
coastal communities including fisherman may be permitted in CRZ III
including the No Development Zone by the sea and inland water bodies
except in vulnerable areas.

b) The space for constructing dwelling units in the CRZ area is limited.
Hence, family members are not in a position to construct dwelling units in
the land rightfully received as family right/share in the No Development
Zones of CRZ III. The traditional/fishermen community who buy a piece of
land within the CRZ area is unable to build a house as per the present
provisions. It is a very essential requirement for the traditional/fishermen
community, the right for the same need to be reinstated in CRZ II and CRZ
III area.

c) The construction of dwelling units need to permitted on the banks of paddy

fields/ pokkali fields/aqua farms, after leaving minimum setback of Sm.
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d)

e)

g)

h)

The banks of small streams with less than 10m width may be excluded
from CRZ.

Considering the pressure of population on the banks of the sea-tide affected
water bodies, the No Development Zone of CRZ III along the banks of
inland water bodies may be reduced to 50m from High Tide Line
(landward) from the present stipulation of IOOm. At present under Wetland
(conservation and Management rules) 2010 only 50m is declared as No
construction zone.

The provision to permit reconstruction in the NDZ of CRZ III area without
increase in existing plinth area, existing FSI and existing density may be
modified to permit reconstruction in the NDZ of CRZ III without increase
in existing plinth area or up to loom® in case of dwelling units. This would
help the fishermen/local community to reconstruct small huts and dwelling
units to a better place to live.

Presently, construction in backwater islands is possible only beyond 50m
from the HTL. For the traditional/fishermen community, this may be
amended to the extent that ‘dwelling units can be permitted landward of
existing authorised structures or approved roads’.

The construction of building for livelihood activities like peeling of prawns,
fish based small scale non polluting cottage industries/small shops and flour
mills may be permitted in CRZ area other than CR7 I, CRZ III -NDZ and
CRZ1V.

Permission may be granted for 3-4 floor housing buildings under
Government projects like Rajiv Slum Development Project in CRZ III area

after leaving 100m from HTL of sea.
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(xiii) Need to lift the ban on fishing of white, red and black
variety of Sea-cucumbers

SHRI A. ANWHAR RAAJHAA (RAMANATHAPURAM): Fishing is a
traditional occupation for the Tamil fishermen whose lives are now swayed by
waves of misery. The Ministry of Environment, Forest and Climate Change has
banned the catch of 62 rare sea-species including the traditionally and commonly
netted Sea-Cucumber. A female sea-cucumber lays 10 lakh eggs at a time in a
year. It is not an extinct species. No other country of the world has imposed such a
non-pragmatic ban. Tamil poor-fishermen are booked under non-bailable offences
even for incidental-catches, whereas the poachers of neighbouring-countries carry
on with such catches. Hence, I urge upon the Government to lift the ban on
catching White, Red and Black-variety Sea-Cucumbers that are part of our

traditional medicine-system.
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(xiv) Need to provide banking and ATM facilities in
Howrah district in West Bengal

SHRI SULTAN AHMED (ULUBERIA): The coverage and spread of the financial
institutions in the district of Howrah in West Bengal particularly in Uluberia
parliamentary constituency is very poor. For economic upliftment of this area, it is
necessary to spread banking infrastructure in these rural areas to make affordable
finance available to farmers and other people who are engaged in tiny business
such as Zari, Jewellery, Self Help Group and other professions. In the rural area of
Howrah district particularly in Shyampur I &II and Udayanaraynpur, Amta [ & 11
Block , the ATM facility is poor. It is necessary to install ATMs in this area.
Keeping in view the above fact, I urge upon the Government of India to provide
the Banking services and ATM facility in all the unbanked Gram Panchayats of
Howrah District in West Bengal.
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(xv) Need to formulate a comprehensive action plan to ensure
quality and good yield of iodized salt in Ganjam coast under
Berhampur Constituency, Odisha

DR. SIDHANT MOHAPATRA (BERHAMPUR): About 20,000 salt farmers have
given up production of salt in Ganjam coast under Berhampur Constituency as the
quality of salt and yield is badly getting affected due to climate change and low
salinity. The canal water carrying sea water gets diluted and polluted. This leads to
the farmers stopping their age old cultivation of salt and migrating to other states
in search of jobs.

The salt farmers are to be modernized to improve the quality and yield by
adopting latest technology. Central Salt Board and Central Salt and Marine
Chemicals Research Institute, Bhavnagar may be entrusted with this job.

I, therefore, urge upon the Government that a comprehensive action plan
with cultivation, production and value addition to iodized salt may be initiated in

right earnest.
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(xvi) Need to increase the frequency of direct trains running
between Puri and Paradip in Odisha

DR. KULMANI SAMAL (JAGATSINGHPUR): Paradip port, one of the major
seaports of the country, is situated in Jagatsinghpur Parliamentary Constituency of
Odisha and this Constituency is comprised of parts of three districts viz. Puri,
Cuttack and Jagatsinghpur. Since the day Paradip Port was declared as a major
port, the adjacent area has become an industrial hub. In the course of time various
industrial establishments have been established in this region thereby attracting
skilled as well as unskilled workers of the nearby areas and states. People of my
own constituency from Puri district who are employed in Paradip Port and in other
companies/industries of Paradip face a lot of problems to commute from Puri to
their respective working places at Paradip. Simultaneously, a good number of
people from Paradip and its nearby areas visit Puri frequently because of its
pilgrimage and tourism importance. Since most of the people of Jagatsinghpur and
Puri use train to reach their respective destinations comfortably and in time, the
preference to commute by train has been increased manifold over the period of
time. But it is a matter of concern that one and only direct train running between
Paradip and Puri is leaving Paradip at evening and the same train is leaving Puri to
reach Paradip the next day morning thereby causing difficulties especially for the
daily passengers from Paradip to Puri. Hence, I would like to draw the attention of
Hon’ble Minister of Railways to enhance the frequency of direct trains between
Puri and Paradip on daily basis in order to address the difficulties of the daily

commuters from both the end.
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(xvii) Need to ensure proper distribution of compensation to all
the eligible farmers in Parbhani district of Maharashtra

it dorm RS Shea (wRaoft) @ wERg & ol el & feamEl den el & U <@
arel fopaml @1 B & H Q¥ S arel Jeraen fadRer eraven W sifafiadr ot W
$o 8 [HAr P qarraen foar T 8 vl B qaras W ) 9 dfd By @
T Rl R MHASAR BT 1 J&1 & | v (Al bl G T ol & (qaror |l
Bl I S A 8 ST SR Y AT 1 [HAT 3fF Teb JATaoT Ul B A dferd 8
TR € I8 JIATGO o I AaIT WU Bl SR, 5\ et & [ Siad amag &) 9 |
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(xviii) Need to provide a proper and permanent solution to the
issue of foreigners in Assam

SHRI BADRUDDIN AJMAL (DHUBRI): I would like to draw the attention of
the Government towards the issue of ‘D’ Voters in Assam. After the declaration of
IMDT Act as unconstitutional by the Hon’ble Supreme Court, the problem of D-
Voters has emerged in Assam as it was never before. I am not at all against the
detection and deportation of the foreigners. At the same time, I can’t support the
harassment of a large number of Indian Citizens of Assam by way of referring
cases to Foreigners Tribunal (F.T ) without proper examination of documents
relating to citizenship of the concerned person. Let me give an example, the
Foreigners Tribunal of Goalpara , Assam has disposed of 1004 Cases of alleged
Foreigners (“D” Voters) during 2007- 2010. Out of which 945 i.e. 94% cases were
in favour of the alleged persons by the concerned F. T. and remaining 6% of cases
were declared as illegal migrant because of their negligence or lack of awareness
about the legal system. Further on this very issue a regional party came to power
and ruled the State Government for 10 years. But they could identify only 6724
people and deported only 521 people during 1985-1990 and in second term period
1996 -2000 they identified 902 people and deported only 102 people which
obviously indicated that the issue of foreigner in Assam is not based on actual
facts and figures, rather some baseless propaganda has made the situation more
complicated and vicious one.

The Government should find a proper and permanent solution so that

genuine Indian Citizens do not become victims of harassment.



16.07.2014 69

(xix) Need to start ESIC medical college in Parippally, Kollam district,
Kerala

SHRI N.K. PREMACHANDRAN (KOLLAM): The ESI Corporation Hospital
Parippally having 500 bedded Hospital with more than 1000 out-patients had been
declared as ESI Medical college. It was announced that the admission for first
batch of MBBS will commence in the academic year 2014-15. But so far no steps
have been taken to start the college. The functioning of Medical college is
essential for comprehensive development of the Hospital. The lack of teaching
faculty and non-teaching staff is the main hurdle.

Hence, I urge upon the Government to initiate immediate steps to start the
college in this academic year itself, by providing sufficient manpower and

infrastructure.
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GENERAL BUDGET (2014-15) - GENERAL DISCUSSION
DEMANDS FOR EXCESS GRANTS (GENERAL), 2011-12
HON. SPEAKER: The House will now take up Item nos. 12 and 13 together.

Motion moved:

“That the respective excess sums not exceeding the amounts shown
in the third column of the Order Paper be granted to the President of
India, out of the Consolidated Fund of India, to make good the
excess on the respective grants during the year ended on the 31* day
of March, 2012, in respect of the heads of Demands entered in the
second column thereof against Demand Nos. 13, 21, 24, 31 and

100.”

Demands for Excess Grants (General) for 2011-2012 sumitted to the Vote of
the Lok Sabha

No. and Name of Demand

Amount of Demand submitted to the
Vote of the House

1 2 3 4
Revenue(Rs.) Capital(Rs.)

13 Department of | 400,03,82,246 | ...
Posts

21 Defence Pensions 3568,81,46,182 | ...

24 Defence Services 567,90,83,321 | ...
— Air Force

31 Ministry of| ... 7,23,26294
External Affairs

100 Lakshadweep 1,43,67,211 | ...
Total 4538,19,78,960 7,23,26,294
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HON. SPEAKER: Shri Jyotiraditya Scindia to initiate the discussion.

#it SfoRife AeaRE R () @ AR oteder S, § @AW MUl gwidie Sftd
HRAT ATRAT § [ MU 5/ WRBR D U8 dolc W Fdl B @ [oly o1 HichT 1| I8 T9ic
TSIY WRBR AR B0 SIcell Sl Bl U8l goic gl H Il YHHHAN o1 arsar gl ot
fo w2 1 PR A TE BT G B G AT AR T DI A1ID YR BT HS AT
@ &1 & a8l Brarl dfde fise v af & 87 g7 @ 9 5 g8 fiomft IR
THDR A Pl R F &M B A [Har Sgm, gs-gs Rac A STE SR g
39 UEH ¥ ! GAAEY § AR BT Udh HeR JAT- 312w AT o aret € A1 o fa o 9@ g
...(cTagm) diadi Qellfdue & offhd diad] Teliffed W 8 &1 <iI| 99l A1, Adahl
@I T IRA, 96 WRA| & A B TR MR T AR A AN B MY ¢ Afp 39
IoTe 1 AN B MeMRM BT IR IS Bl |

goic Bad Uh GBI TeeHe T8l aidll gofe Ush o ecie Y BT & @y
Ugdl goic P i A § w0 B e Ry @ grf? S-S Y S1en SiR AN 59
IOl & | I g8 ol § 918 98 N9 Afad 81 9 98 a8 9 98 Aoae 8, 918
T8 U IR Bl I Q¥ Bl &R S 8l | Ueh RIABRS & W4 ¥ 9 I8 4 T RIUBR Th
T URR H Folla &1 @l aRE Ud T 9 $db <l g, AT U e i ol 2 & gsa
fra faen & gsHm? I8 Ioic & IR@ BT 2 9 ol H B pis fowm TE &, B
A T8 foEr| 9o & aR PEdl ¢ fb 899X 9gAd § Y 8| qR 9gAd H AU g, S
RGBT B S DI Sl AR R AN & [P AP bad [y Siedl, Sdbednrs
®eq g S| 39 doie B o, oed fgiRa fear T g fF S e # < a9t anfde
TR A A ATS AR BRG] ST Bl &R qeb WG e gUI 7 g9 WA B BrIbI H
{ Ui ay H Al Ofaed w¥e] SWET Bl &R W W fdels s seR W <9 SR 98 urA|
I IR WR 11 I TNy ATST DI o AT IATS TRI BRe], SUEH DI &R ¥ gfg ATg Sl
MUY MY H Uh AT BITHM Tl HEMs BT AHAT D fhar e, dis faveryor 981, St
SISIYY YA DI B qQIVl, Dls [IeNul T8, AHIND &7 3R BV &8F P d@ DA o
oY, @i fageyor w11 fag 9= St 97 o 39 ot § fawg & onfde fRfa &1 w8
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SISt forn 8, 31 SN O & QW TR IRR 9| HETS 6T el §, 9 @B AT B,
SART SHEM AU & &F H I SIS Aeqgd PR @l ol < DI AMMH Wl JAScs
wcd Al ge g &1 9m 9= B 2l favg @ RIfT Aoigqa 78 2 e e @ 9 4
SATE A AT 99 gl ol § a1 #2051 g=garq <1 =rsar § & S8 @ 6 iy
WRHR H1 qoic Fel IR TR T 8T o7 3R 9 o 9 | I/ TR, 9 91 &1 H I

AT ol g

It is said that imitation is the best form of flattery and we accept this
compliment with great exuberance. Our revenue targets have been accepted and
they have even been raised to about 18 per cent. Our fiscal deficit roadmap of 4.6
per cent this year, 4.1 per cent of fiscal deficit for the next year, 3.6 per cent of
fiscal deficit the year after and three per cent eventually have also been accepted.
Our revenue deficit target of 2.9 per cent has been accepted. @daa T& T8 Had
U ARPR B AT Ao off, I [ ATl Bl Wipd dRd 59 qoic 1 AT
fpar 8, sd ol 89 972 g=yare <d €| B HelM Jd 84 AR g9 ® ¥ b g =med § b
HIF oI AR & dfh 39 U8l golc Wi § ARG & foly TSIy WRBR I Th BN
I Fole IR fpar 2| fUee o A1 4 99 § g7 8 €, U U< & 9gd ITANT B <
@ &, fRadl giie 7 <o o wEms & qdiv T Q¥ B IeER {an, wne R wEErn iR
AR g U fF T o Rua 7 78 9 € afcwr I va # 93 €I W B M A @Y
e S9! ©1 § fax @501 St @1 g=rdre <1 § fb Sa1 v@ qdReid el &l 4 g
3TeT HRaT § [ S weurlt Wt o U el R T Bl BRI B 89 A8 Jad Tl
TG TP, T b WX SRA RGNS |7 A 7 U et o B argd areid gEaR i W)
doT 81 A1 98 e R & iR # SEaR Tl Idy difdh a1 9 & &6 ig gedr 8 Syl
T BT M TAHT B, < BT 3N IQMT BEN, TR BT ST BT BT 319 @ faRmad
H 94, 398 Y § $B 3fibs 3MUh A U AT I8l g1 99 2004 H 919 89 Ugell aR

WRBR H MY AT < BT e, ST Siierdt 500 fAfera SfelR o1l oS &9 |1 918 <21 Bl
SET a1 fefer ek 8, JUIv &1 HealvdbRl ISRl & dad WIRd AT fded @1 da
ofekT &1 A1 81 BRe] JUET Bl &R Bl BH W, UTSIY B WDHR b A W B WA H
ST Wi e 5.7 Ufoerd & ol B4R &9 AT & HRIGIA § Shed U XE 7.7 Ffwd <&,
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ST Q¥ & SiIEN H Usell IR BN ol ¥ SNl W X & IMER W Ufedtd UaRIufeaR dql,
S SR W Y€ & MUR TR JLTERIT H AR Serdrg, 96! W ¥ D IMER W fUsel d
AT ¥ e ok WReT & & H 150 R gig a9Ic & ATde H gs SiR ST Sitedr ey
V€ & YR W Sl AR A 8, Yb BXiolod & AER TR odi bl 41 e =1feel The

Central allocation to States has grown to about Rs. 1 lakh crore, which is not a

favour. But we believe that it is the duty of the Government to give it to the States.

3R & frell ff WRPR &1 qeuied N, A a9 weyul a7d I8 Bnit 2 fF el @1 Semm
B U § AT el 3R YUY B BRIGIA H A8 AT JRIOH 961 DI o, Agad? ITe Dl <,
1 WEad € Pe-die A1 Tl HRAS ANl DI JAN B TSR 7 T B XA D SR
SURT 2| I8 S <Y B a8 W &l PR URAT 3R 8H 9 <2 § 3Rell W a1ed © df
IE W Th WS B B9 B R B & & grfi|

HEledl, AT BH UTaR SIRYM & &3 Pl < dl 2004 H AR <« § 1 G 13 BAR
HITETE I & o] TS &9 |Tdt 916 2 o 44 TR HAIMAIC Bl &9l 89N o 9 &, Sl &
T B gat gl e a1 A1 § el -9 g9R ATmaTe B Te fa g

gere #A AT wed AST S Aot Sft @ Ue 9gd Aeddien arer off ofR SW
AT WHR 7 qea & AR TH Aol b fR 3 @ 90 TR fhalHiey yar #=1 qrfior
TSP A IX < H T

AR <¥ PV JoT9 S &, i Al &1 9w, feami @ w891 sifvant gl
PN & a7 4 BN P R A 2004 7 g fOvga 7 w1 e, w1579 3.1 A< FN @ s
B &R Al 3R 39 AT T4 Y WHR 3T &, HY B JbRT B R S WY B DR
3mues forg Breay 8, a8 4.7 IRRd B & & # o™ gl oFR 89 IWET &1 99,
3G T JedTe 265 fAfera™ e gofl, S 39 < &1 B 2l 3Tl dhed b1 IATaT 32

fafer &, a1 &1 Iared, S\ 89 d &4 €, s qHy H 11 fferas e 2@ o,
39 91 20 FAferIT o1 &1 IUET IR Th DHINHM IR &9 MU & 21 AT TR
B Jfa iR I &) o el favd g 9 g &1 aRE o & M o S @t gl

3 # fawai W ==l HRAT AN M < S AT G 3EH el Hes b1 ol 84
9 9olc H AEIE BT Bis NI <@ B 8 ATl <27 & gar w5t 3 Iy & rfywryor §
=l Bl oAt 3R § I DI BRAT AT8d1 § - “BH HES Dl §X B &1 dal fbar § iR &89
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9 TR YHIOTHT & YA & & oIy ufeag & iR 38 safaly T8 f6 dad gt ariar o,
Aoy &R 8, I8 BN 19 2 5 9 & e A 9 B gerl Sol a1yl TR9 & 9T o1y
iR |1 oMY, 39 RRIRT # qeera o1 =Tfey | SIRafd ¢ o f3gea™ @1 ®rs e @ =
&

HEIGT, IfeId T 8, N & WIS H dg faAi § & 14 yfed gfg 39 WRaR 7 IR
& 3R a8 Wl 99e & d1eR| S1d X IoIC I qTel ATl | 2012 H 9@ AR FEwrh e
Zadt St 77 Wt Fem @1 ve ot form o, S www W A1 S 7 AT fGg St @t
JMTeTa=T @ off fh Fg & qTeR I8 dHed R oW1 T 8| MU WRBR | 319 & dg foar §
2l 8 BHeH SONIT © IR I9E & q8) SHd! Aaga gl Uaidl iR 9Tl & &M a1 IR d3IY
g Fl wer o € 6 e a wy, 7' @1 gfiv @ A @ g T @ gfiv @) s 21 @
3T WBHR H AV 8, TAN &R N DI FAIOB A WbR b & forg, a1 gqferg S=ar =
ag ol for| evR oy @wed 7 6 o S WY v od € S9d! gyl 9 IR
HA @y I8 ¢ A9 @ uefi & gr W @ o sigw o e, afe Age &iik
SV ® T oM W MU G TE | A BT I A WY 9 DT 7, WA Bl G
14 ¥ I 40 w0 YR fbell 98 b1 8, ATl BT <M 27 W Ul fhall, SHISR &1 a4 60
A 9fa fea, S &1 e 40 W ufa fhel 9g gar B1 WS H deont o #wwwlt @ B
.. (FagT) 319 3MY ATST Y1 I 3flad (@Y ... (F9em) - W 9 Fiel g1 A1 .. (r9em)
7 # et g wEElht A8 g R Telt & Japs W gl L (FEgH) w99 iR R & diw
Fferl & Ml # Q-0 AT B B ¢l ... (@gH) [ am not yielding. ... (@r@em)
AT TeAE : AT W AT YT 7 B

. (@)

2t safoifec g Rt @ srewer wEgw, RR & giefdn & fog aga Sgaan 2
... (cI9ET) W DY 3T DI W@ PR THREARI - I A Wl Yo R foar 21 579 o &
foy AR R &1 T 9= 87 T ANmIel W g forar of fF g W Wy aH |
SHIERI 3R @@ed B T BTl H U Yo dedl § B fhad SHRER SR

P HBSH DI INEE Thar 7 872
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Jehel HEledT, Tedls I€ © fob WIol BT Teb ISTeRvl 84 of of dl QR < D WA Bl 12
A 15 B BT DI hald BRd 8l NFdl dred & TR s9 WRAR &1 81 a1y
I 9 91d DGRl 2 6 W #3) WA ura St S @rel GRE ATST Bl d JE i @®
IR AN X B i Ry 21T Are difvar el S ok gfiv wReR @t oft, ife 5w S
H IS Al SIER AT TR Alad q@T 7 Al Y| W {3 B B W I8 W Pel 11 b
HEME DI A AEA YOI ol JolTs ¥ f™iaR /e &1 qa9 fhfewpa diRas 2 21 safog
feaR I A M 9 SMYI| 3R BH T oled 3R Yo &1 Jolc H < fob dIF A agy ol
A gal T - Igafeed, I, Fuer dve 5, A ok sH-dt awqy Jw+h & gat € -
M JMMEH! I HISN, aTdl 3MR 3T 3MeHl @t il $9 aoic § o ared o 6 ama @t
o fofie 2 dRg 9 911 BR 5 @G 8 9V offee fag &= Sft 9 @8 og & 9erm Bl
50 AR Yo fofiie agrar 21 391 o SR e € f5 & et @1 416 w03 ufd w1
D F9d 81 s gl AT T8l &R IRAR DI 416 FA IR A8 B qad 81 UIS 8, d8l A D
JMIR TR 1200 THA FRHATE &1 YR & IRIR & 9 AT & I Sl M U 8T | faam,
JHHT A A1 SITET AR B A A o o)., (rae) e WadgowH Be & oy uid
Al BRIS WY Bl e fAr W1 1 W BH Aeqd © o fheil ff U & wER @ v ot ud
AT, P & AThT BT 89 o, A TN & IR HF A H §oIR IS & gold’id ad o,
g A1 W H AT b ga & auTe ol a7 wA St 7 qur @ o b <w 1 Srear @ e
B B SRR T & D TS b MereT § gAR U gl 3T ¥ Sff &, A b
Wi 34 eI €7 8 a9 &1 Wik 28 Mo e 7 3R I8 I Bl fRd 39 AR
@ ferg gl

HEGT, B 39 91 @ Rt § 5 Siuad) @t givon @t TR, R @S 9wy e a9
TEl g8 21 39 a1 B W g It G g b Sfivadl R adAE & gerEE off 7 qoRe & g
qHA & R & 93 W @R & 81 99 2004 § SGEE] BT NaRien I gor o
IR e At <ff, fIeR & SuqeEEl 39 @ 9099 # 9, W) g9 A1 omu faRg fama|
Safp B A © 6 Sudel 3R SIERT 9 <9 &1 39 W9 & 3Ma ¢l U (Td ATdhe
T A1, S S S AT DI AR BHRAMT, A CHA 3 SR Bl AT A1, TS AT
TI B [HR T] STANG ® Haex § IMMUT UhSIsls I/l 26 TRTed ¥ 49 ufied d@ | 8N
gd foq = e St 9 UASiy & Rl @ A1 WeAld a9 & 9gd PR @,
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FEAfd a1 T8 | v A1Q S 74 s, 2000 # edie fhur on, W9 gW fwIRG H
THSIRNTE 49 TR T ATl @red 91 H I DI IR @l & HRA bl HiU9 Ul [GaRmi o1
99 & 8, B SUBT RUIR (ARG HRAT B

HEIGT, 379 37U <Y fb HA W geerd 87 ¥eTd & Al H qSI-g8! 3! BTy Y
T s BIC W@fd far SR, tss s f&ar SR, ars-wis far SRem, e 39
o f&aT SRR T 89 AE S §, 9T BH U8 W § R Yd W S afad amar R g,
A TS TF ARI TN S, IEH H Uh PRIS 80 @ AT TRIG B AN H AW T, I
Ioe e U RT oo, F1SS dT5-Hls A FIT o1 <1, AMhd A &1 o1 <17 gl o
B =N B W, 60 FIAR PRIS WY DI AE@IBIE ATSHT 3R Hael 100 BIS WHI BT
e qoie & x| T§ DA A0 &, $AD! ShiHiAD Bioaect § A1 e, if=m & d
19 I8 foharaa 20T, WS B9 ¥ B9 8 W 10 TR W AR fede B, 97 fdd e |
S AT ¢ W S| SEfP aaHE W e ST HIThRar iR #i § S ATeHTs e 3R
AFE & fTU| 3o TRATd offied € 3R SS9 IRl & 1 MU U AR IRATd Sirs |

HEISAT, P & &= § golc & 3f§e ¥ ghg T8 D T 21 Sl & B DT 2l
AT WHR 7 AR TRTT ATSHT B Yo DI off, S favg &1 qad T8 HADHN

AISHIR 1 IS AT a9 bl 8] I¥Db dolc B Aded H dhadl 500 HIs W e faan

AT, (TIGT) ATEH HeH DI SRR 2 ... (TIHT)

HEIH], WEdl Hed o Bl SRRd &l Aredl Bad o b gdiy & qHy H b
DI HOT AT ATS], 72 BIR BRIS WYY DI 0T AHT ATST JUIY ARBR 1 [pami & forg
AR G Al (FEag™) SN o @ B 9 B AL (@EgE) 7o {ig Sft, smud de
H1 HIBT FIeRT ... (™) SISl gall ! AL U & GRHR & IHERI & g, I8 | #
3MMUBT 1 §,...(FAYM) W1 4§ A Gdisdw, & d 99 FWR W § Y& & Se {6
fhe b ¥ D Tgi dT 3R B A 41 TR0 T ISR TR Ao & MR
W|...(@qgH) TAd TR T F91¢ ©, T8l & a1 IR A PRsUT 99 g | US> Aiqal
PI Jel AR TRE A1 & T/ W J8l foldl T 8, A Hg A GAdS HUl IR |
...(cg@em) oy =Ted § f6 § AW of, # S g

PN & a9 F BN & T DI Qa9 BT A a7 #3 S 7 IR T A1 WEg Bl
7 ARG BRIS T W IGAR 8 A HRIS U fHAr B ofhd § ag wE A € g9t
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YRRIA YUY IRBR T B o Td 2010 H 3 ARG BIS PV BT T o7 IR IR A D 3R
B 99 150 UiI9d Fal, 300 AP TR 7 ARG BRI g-1h) 84N < & [t &1 |

AT ek @1 gig 980 AUl 2] AgHhadRT daek & AER R AR S
AR I B UM &l AJHFRT daex <r8ar oI, HURS SHA drear of & gredfde
ST & favy W faw #3) Sf sroe foig of R SR e faan 6 wiesy # Ot W=
T& G SIgE except in exceptional circumstances, STel Ygfded SR W I8 U
9 WK 7 forn, a8 ol % ST gTaved @ oy difes diRas 12 78N 4 36 WEN d®
FSTIT TR 3R S AR 3T S Ws 1 3Md, 2014 B 918 [SUSTARE BN, 9 ATC <H
Hfted 9 30 TP TR AT TS AR AN eH Dited 19 B S0 § SRR 98 MM @ I
10 TR CoRT T8I, 200G SoR <A1 BRI Sl Ueh alieb A ¥R dNieh bl RgJedfded Cam
8 T, it 5 wfdd 9 Q- Wi ugel e fhar on, 99 I8 Ao T8 or f 9
e aget S # faw = St @ fRmade Ry wRan =@ 6 59 M @ 9gan
Sy 3k Rerdifaed St 39 &3 § 9 a1 Y|

TemeT WEledl, 9gd fadi & & fafr e, afeadd Tt @1 AR g9 @ 2
..(@agE) wod fdepe W 78 81 One does not necessarily follow the other.

Governance requires capacity. That capacity has to be created and in order to be
able to create that capacity, you need to devote a lot of resources. ®s ol 4 &4
YLAR & ¢ W g9 g7 B I & Fran g9 fer gl Iufa & ifwme w® g=ae
U & QR UEE HA Sl HEl B WRA BT U THRE T § 99 UST §, AN ggar
T T B T AT B IR g9 gRaTT A AfRy| @ IS H WRSR W YB A@Tedl §
fr og ... a@r w1 S faeg erars 2t @ T @l sHeT SR SHBT T B, ifh
3R A AT R ATH &1 W a1 fh ¥ & ATH &1 qrgi? . (1agr) I8 IRAfdddl 8, 39
JRAfADBAT | AT &S A&l TG | ... (FIeH)  AeqeT HEIGAT, bs AR B 89U 39 oI
H BT G| AT T Pl ATIC A6 § o A DI v o .. (Faem)

AT S1eme ¢ Wi | # @ ot R drel 7l Wi, BIs YRR T8, Wi |

... (cgaym™)

* Expunged as ordered by the Chair
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it sfafecr waer fGfd—n @ #EIgyT, 39 IRGR &1 AR AT “HIhT A1, Addh! [Abra )
.. (AG) 9RA b AR & TAd! 78h Mabend! & difdh SHD! bl H Yeball Dl Tl

Il El... (@rau™) ofe reuiedl & foly 39 99ic # dad 61 &l &1 YA fomar

3R ®ael A BT BUY BT 3Mdes fHar T, &1 Ig I el 2... (Tqgr)
SHRI RAJIV PRATAP RUDY (SARAN): Madam, I am on a point of order.
HON. SPEAKER: Under which rule? He has not made any allegation. I will see
to it, if there is any allegation.

... (Interruptions)
#it SfoRifecr weaRa Raftrn : Aee, afe &9 dew @1 i @1 9 B (@EgH) SRER
& Hs Ayl dew et gy 2. (eraum) faffae § $280 65 9K IS ¥UA & TR

@ ... (Taem)

A e : o o & d8d 87 1T Sl g1V

... (cgaym)

AT e : 3T AT 98 T8V, I8 el I8 2| T 31 9t U & ol WX dTel & 27

.. ()
SHRI RAJIV PRATAP RUDY : Under the Rules of Procedure and Conduct of
Business in Lok Sabha, 15h Edition, 2014, on Page 134, Procedure regarding
allegation against any person, Rule 353 specifically states:

“No allegation of a defamatory or incriminatory nature shall be
made by a member against any person unless the member has given
adequate advance notice to the Speaker and also to the Minister
concerned so that the Minister may be able to make an investigation
into the matter for the purpose of a reply:”

... (Interruptions)

HON. SPEAKER: Why all of you are speaking?

... (Interruptions)
SHRI RAJIV PRATAP RUDY : There was no prior notice to take the name of our
hon. Member, Mr. Giriraj ji here. ... (Interruptions) Because there was no prior
notice, so this has to be taken into account. He has to withdraw that statement. He

has to immediately withdraw that statement because there was no prior
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intimation.... (Interruptions) 1 want your ruling on the subject, Madam. s9 W

JMUEHT AT F1fRY| §H W MMYHT e 81 a1fey ... (@rae)

AT STEAE ¢ 3T ST & HEAl &, 98l db #1 GA &, S Dls YelFIeH T8 o ©l
. ()

st Yofla uama wSt  : SHB! HRIAE d dE) BRAT ey 3R Ig URAST § @ S

IR ... (Taer)

AT STEAE : 37T AT A 1 Y| A fHAT 7 & drel © a1 G- DI drepd WY Rag|
. ()

AT STEAE : Y3l dlct QoY AT 37T 8T 93 PR W el & Qo |
. ()

Y Iola Fam wSt : TRIGA, T P W DI UG AT WYL (Fr@uE) wRIed], g9 a8 4

B T8l dol UIgaT|.... (eFaer)

A reaet @ S §, 319 ufey|

.. ()
AT STEAE ¢ TSIl Sfl, 377 96 S8y

.. (o)
HON. SPEAKER: Nothing will go on record.

(Interruptions) ..."

st wofta yam wS : AEEE, W 9@ gF Aol (FagE) TR iR el B
QRTYL.... (Trag™) <= G W7, WA I N E E, A W AqIR HIAIC B ARG, IS
915 3MUHT S HT W 8T, S 89 WIeR &l .. (Iagm)
A 31eh& @ Sidb ©, AT dlfery |
SHRI RAJIV PRATAP RUDY :

“Provided that the Speaker may at any time prohibit any member
from making any such allegation if the Speaker is of opinion that
such allegation is derogatory to the dignity of the House or that no
public interest is served by making such allegation.”

* Not recorded.
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Madam, it is an absolute allegation. It is an allegation against a sitting
Member of Parliament and it should be withdrawn and the hon. Member should
tender an apology immediately.... (Interruptions)

AW SET& @ W1 SAAT o Fedl §, H Al g9 B ofl, PIE qARRE T8 A T
... (Fau) MY AT dferd 7 geigy| Ife B 9 @1 S fhar T g a1 # qRd
BT <G 3R IFS 918 I Fabrer gt

G
N oo waeRE Rt @ v welewl, oW # dey B Ui Bl adl HRAT AT
INPR - By Headiel e FailRa v g1 oy &id & &3 4 65 B9k &S ¥4y fafaer &
&3 W, S & 145 vfcrerd &1 gig Brfl| @fdd <o 31 gfg 31 ufae@, <o a=] @i 9fg 18
i, wed SIS B gig 17 v S fisd av dad 6 gfiwe off 3R 39 MER W
el SBRIST o arel ay # 4.1 wferd a6 A gl
AT Jreat ¢ 3y Al A e SR e © o Sl deb Wwd g, g9 it @1 AW o W
I A SATET BT & 59 1 BT T AT 19 H G |
2 SaforTfec AR Rifdan @ sremer wERT, &1 AT A BRU € D HRO Ig W9 TE
1 |

Hered, fesll W <o 1 facfi [T o IRl & emaR R Tt 81 IRd &1 o
I GAHE H, ST Sieidl U Ui 9 9edl § 99 < Nd=] Ueh UfRa ¥ 6H dedl o
9 Iolc H S STored I T S @l T 7 f o NI W 1890 Brm e
S ey Ye FifTa 13.5% BRftl 78 S Ud A9 B, 3W BF 9/ T8 o A | 98 Ye o
P AYR W BT gl I8 a9 a1 1 ufetd gavedic & SR WR Bl § AT Usde Sdveie &
YR TR BT Bl Ufedis Savede @ &9 ¥ a1 g Jar 89K BRIS U BT RIS 1 8
qIfp &9 SdicHc ATsfhd &l 91 UVl R fUse ¥ 4 d 916 89 HRIs ¥uy BT 90
T 1, AAd &9 BIR RIS B JTal 3R 9 5% BT W TR 89 ANl HIE R U |
gIgde WX P dael 313 Ao el € 3R 1€l dxep SHleTR iR fhfofaferd! € g9 vy
H gl UTdT| 3R ufedtd 3R UTgde Wdek & SAvehce ¥ galad sl sl al 89 St U Xe
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P 98 TRIIC HiT gl B Uil | $9d URUTHGSY Udh ll-U1 BT araraxol 8| Arehicd |
RIS IR Al gl difh @ Bl A1 ameieht & 3R Al aat a1fey| fheher Sfhfie
57 J HH TE I UG 3R FES BT ey WY 89X W&t & oy wa™y Agayn gl

31eel HAGYT, 3MUd gRI &F favard feamr amed € f6 R SHfed &1 &g ft u=ara
Y8 TRBR o B AT AN 89 IFDT QR FHAT B | offehd R PIg W SHfaRdl e ar
ST @ HR BISAS oA BT By YKAG Ig VDR A A1 IFHT RAR faR0e, 39 Toirei=
% AR ¥, YUY 3R HUF qrel B |

3ITST WRA 1 &R $=AF dledl & b WRd Bl WM 3R fdebrg # g8 1 Aee &
Y| B WIS TR B WRG @ & § f U ed & W0 H g9 N SR 9o ©
= AfF B 1 5 TR N g AR B
A STeAe @ ARIa Sfl, wiie, # 39 &1 919 # ofisT < &t gl More than half an
hour, 39 & Mt HAe-H9 TGN FHA MYHT B T g 3rft emuast Uit & iR ft ey £
2N SAforfec meaRma Rftmn : @gied, § dads a) @l gl
q¥epd BT &l I8 39 WRBR B W g g el Leadership is the art of the

impossible but managing the political economy is the art of only the possible.

BORI ETRe Ul fh &) waifeer ¥ e\ e
Igd fFrepel AX 3RAT, Afp R W1 HH et |
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SHRI JAYANT SINHA (HAZARIBAGH): Madam Speaker, thank you very
much for the opportunity to present our thinking on the Budget. I am deeply
honoured and grateful to our able Prime Minister, our hon. Finance Minister and
our hon. Parliamentary Affairs Minister for giving me this opportunity to speak on
behalf of the Budget. I am also very honoured and grateful to the people of
Hazaribagh and the people of India for giving me this opportunity to serve the
nation. In that regard, I think, that this Budget is a landmark Budget in providing
a new direction and a new hope for the economy and the people of India.

The hon. Member of the Opposition has stated that this Budget lacks
direction, lacks an economic philosophy and I must say that his understanding of
Parliamentary procedure and his understanding of economics is demonstrated by
both the statements that he made in Parliament and on economic philosophy. We
confronted a very difficult set of economic circumstances when we rose to present
the Budget. The Budget was presented in 45 days. The Budget had to take into
account some very daunting economic challenges that we had to analyse and that
we had to address fully. We also had to prepare the economy to be able to reach a
sustainable growth trajectory of 8 to 10 per cent a year. That is what the people of
India need, demand and we must deliver for them. We also had to address the
concerns of our business people and investors in India and around the world.

These were the economic circumstances that we had to deal with. I would
implore the hon. Members of this House and I would implore the business
community to understand that we have tried to do in the Budget is not to play a
T-20 game. This is not a T-20 game. Maybe the hon. Member in the Opposition
thinks that we can solve all the problems that we have inherited a few short
months. It does not work like that. The economy is a battleship. It is an aircraft
carrier. It takes a long time to turnaround the challenges and problems that we

have inherited. This is not a T-20 match. This is not even a one-day match. This
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is a five-day test match and the game has just begun; I must say that this is before
Lunch on the first day and we are doing extremely well so far.

Another very important point to remember in terms of context is that one-
third of the fiscal year is already over. Many of the allocations that you are seeing
in the Budget represent allocations taking into account of the fact that one-third of
the year is over. It takes time to get the Government machinery working and,
therefore, this is a prudent and sensible allocation of funds to many of these
proposals.

The hon. Member from the Opposition presented many facts. I will say
about statistics is that what they can reveal is very interesting but what they
conceal is vital. So, what did he conceal in his speech to us, to the hon. Members
here in this House? What he concealed was that they inherited an economy in
very good shape, in rude good health, which was when the NDA departed in 2004.
What did they leave in return? What did they leave for the people of India when
they departed? Those are the facts that he has not presented. They left an
economy which today, among the major economies in the world, is doing the most
poorly. GDP growth rate has plunged below five per cent, which is the worst
economic performance in 25 years; two years of consecutive below five per cent
growth. For an economy like India which is in a demographic sweet spot, to have
that kind of a growth rate is just scandalous. I think, he has to take the
responsibility for that. It is shameful that he has not revealed that. In addition to
that, he spoke about inflation, he spoke about mehangai and he talked about
prices. Does he know that for the last five years, consumer inflation, that which
affects the most vulnerable aspects of our population, has been running at eight to
ten per cent a year, which 1s higher than in any other major economy in the world?
That is truly shameful. What are we talking about when the hon. Member of the
Opposition presents his facts? He has to take the responsibility for that. That
inflation is hurting the most vulnerable people of our population. He talked

about inclusion, and yet this was what they did for the people of India. I am truly
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embarrassed with that they have done in terms of their economic performance, and
particularly due to entrenched inflation, inflation that has been running for five
years. But what is the reality is that if you look at inflationary spikes, what
happens to fruits and vegetables in the fallow period of the year, July to
September, when we are between two crops? This is the time when we see price
spikes in a way that is completely intolerable for the people of India. We had a
situation where the price of onions got to Rs.80, Rs.100 a kilo. On the other hand
as we have managed these price spikes, we have kept through a series of
aggressive and decisive actions, the price at Rs.25, Rs.30 a kilo. This is what
ache din mean. This is the decisive action that is required in the economy. This is
what they gave us. I cannot imagine how he can present that with any degree of
pride and justification in what they have done. This is what we are managing.

In addition to that, let us also recognize what the UPA did in terms of their
monetary and fiscal policies. We ended up in a situation where there were
negative real interest rates. People lost confidence in investing in India and in
putting their money in the banks. Domestic savings rates dropped from 33 per
cent to 30 per cent. People were hedging their savings through gold. Gold
imports spiked up leading to a Current Account deficit of 4. 7 per cent, and the
value of dollar went up to Rs.68, Rs.70. People completely lost confidence in
India and as a result of that we had that crisis of confidence, a crisis among the
population of India that refused to invest, a crisis among both domestic and
foreign business that refused to invest in India.

Due to that crisis of confidence, the hon. Members of the opposition are
sitting where they are, that is the reason why your numbers are what they are. It is
because the people of India lost confidence in your economic management.

Madam Speaker, that is what we have restored with this Budget.
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13.00 hrs

I have been in conversations with business people — domestic and foreign;
and I have been in conversations with investors — domestic and foreign; and I can
tell you that our first and primary objective in this Budget has been amply
achieved, and that is to restore confidence in the Government of India, and in the
economic management of the Government of India. We have achieved that.
HON. SPEAKER: Mr. Jayant Sinha, you can continue your speech after the lunch.

Now, the House stands adjourned to meet again at 2 p.m.
13.0 % hrs

The Lok Sabha then adjourned till Fourteen of the Clock.
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14.00 hrs
The Lok Sabha re-assembled after Lunch at Fourteen of the Clock.
(Shri Arjun Charan Sethi in the Chair)

GENERAL BUDGET (2014-15) - GENERAL DISCUSSION
DEMANDS FOR EXCESS GRANTS (GENERAL), 2011-12 — Contd.

HON. CHAIRPERSON : Shri Jayant Sinha is to continue the discussion on the
General Budget.

SHRI JAYANT SINHA (HAZARIBAGH): Thank you very much, Mr. Chairman,
Sir. I will continue my speech from before lunch.

I wish the hon. Member from the Opposition was here because he leveled
certain charges against us and I would now like to answer fully and also present
the Budget roadmap that is included in the Budget specifically on two important
points. One is jobs and the other is the investment cycle. Both of them are
essential and vital for the growth of the economy.

The hon. Member from the Opposition charged us with not having an
economic philosophy.

S HEl T TR e e e 78 21 H ST @ I 9 oM o
=TT § [ AN U faeaaRT €, S S9! feaReRT & fepel e gl S9! fearary @i
2?7 o o A enexefi fa #3071 @t 7 O S9! faRewT 2 - Agsso™ uigferon,
R $B AT ST 91d B 21 3o T AW T 7R @) S BV R, T IR qar
fop o1 forbst ¥ 9 B @1 7, S B ol 9WR s9 @l A fRar € 39 A @bl o
ATs-sord Ui © 994 fhada Sfhfie 9¢ 8 ¢ 3k 39 gR1 St 40 ufued faasr &
R T S B AN AigTSo Uigfelot ®E 9hd gl B AT 39 3R T dE Wahd 27 9
fraRERT BT 914 B 8 3R 89 W AR T & 6 g9 DIs f[AaReT 781 2

ST U IR AT H 3Muehl <A1 @rear gl One more really tragic example of

their mindless populism, a8 &1 8? g1 dgd dicd &x, g9 dgd grandiose statement
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pronouncement @< @ 3T AN 7 MR’ H I DIl FBIH SRNAFE IHHe GBI Bl
qId B 2l $b U U Wi DI GAY AT, W IMMER° BT HAT o7 T I (41 TR gl
3R 7 & DI TUTTHCIA 3Tl I8 Il dia-dl TH AR i of? I8 a1 Argrsod
argfersd o fre! sruferiee e 8l gall 2l 89 alll &l Sl [aaRyRT 8, # ST |ay 3
faeRor <1 =mEar gl BN feaReR fepa s Bl AN S fauRER § U S

socialist statist worldview &, &%, I 9.0, AHR &I ST socialist statist worldview

g, TS & SHM H I8 SN & pedr H ol e swed| e B ®&d 2l It is in

the dustbin of history that you, with your NAC, have completely implemented in
India and saddled us with that. That is the worldview and the philosophy you have.

ANl T fagRURT §7 § Ul Wad d wHsH Aredl gl gAY faere ® 6 gw
ST DT AT S| 8] STal Bl A1EH o, WGl MABR T <1 9 AL & gIRT 3T 370
FATSU, IE N fOORUNT 81 3R, 31U §9 §oic bl <@ dl goic A 3Ud] UheH WK
TOR 3 o &1 Al 7 39H 39 faRERT &1 g3 oRe ¥ gHforicyd fhar 21 wife we

have gone to investment-led growth, Mr. Chairman, Sir, from consumption-led

inflation, mindless populism like NREGA and the farm loan waiver, which has
just stoked inflation. As I alluded to earlier, we have entrenched inflation of 8-10
per cent a year, which is not easy to deal with. You speak to economic experts.
This is what they will tell you. Instead of that consumption-led inflation, we are
going to build the productive capacity of our people, of the economy and we are
going to pursue investment-led growth and that is what is shown clearly in the
Budget, and let me now detail that with some specificity.

I want to be very clear that the people of India—and they have
demonstrated that in this election—do not want dole. The people of India want
jobs; the people of India do not want empty rights that do not mean anything; the
people of India want concrete opportunities so that they can improve their lives;
the people of India do not want to stay poor; the people of India aspire to

prosperous and dignified lives. That is what we have tried to do in this Budget.
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I will touch on some important points of this Budget that I want to explain
in some detail. The first and most important aspect of it is the macro economic
stabilisation that we have sought to achieve through this Budget. The other is jobs
and growth for the economy. Let me speak first about macro economic
stabilisation. 3R MUSH! g HI ¢ f@el W 8 AR 3MUDB! g & WA & 2 a1
FEToT @RIT BN | 3R 3MMUehT Hehl ShIAIHD iAo &l gl a9 bl Hel 8l off

At gl APl gPHIHG RIATSORM &9 fha UdHR Rl e S AgSerd digforsd o,
I St |ferEiar off, they peaked at 2.5 per cent of GDP. It was unproductive; it was

consumption-led; and it was not adding to productive capacity. Capital
expenditures in the economy dropped sharply. Defence expenditure dropped
sharply. As a result of subsidies, fiscal deficits had spiked. Now, how did you take
control of the fiscal deficits you did it by compressing expenditure, not by growth?
The quality of the fiscal consolidation roadmap, that our hon. Finance Minister has
presented, as the rating agencies are starting to discover, is far better than the
Budgets presented by the UPA in the last two years. It is the quality of fiscal
consolidation what I would like to draw your attention to. We have said that we
will go to 4.1 per cent, 3.6 per cent and 3 per cent of fiscal deficit as a per cent of
the GDP and that is what is reassuring investors and business people that we have
matters well in hand.

In addition to that, as macro economic stabilisation is an important matter,
the Finance Minister has clearly said that we will work with the RBI on a new
monetary policy framework that will better anchor inflationary expectations. It is
because what we are dealing with right now is inflationary expectations that are
embedded in the economy of 8 to 10 per cent. So, I am sure, you perhaps have not
paid much attention to this statement in the Budget. It is a profoundly important
statement. Again I would urge all the hon. Members to pay attention to the
statement in the Budget where it says that we will work on a new monetary policy

framework and for macro economic stabilisation. This is extremely important.
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Now, the hon. Member of the Opposition asked about the Budget
mathematics. He asked about the 4.1 per cent fiscal deficit number that we have
proposed. If he were to study the number carefully — and it is clear that he has not
done his home work because he, of course, flouted parliamentary protocol in what
he said as part of his speech — the numbers are laid out there for all of us to see.

What is the difference between UPA’s Budget arithmetic and the NDA’s
Budget arithmetic? The difference, as I said earlier, is the restoration of macro
economic stabilisation and the confidence in the economy. We have already seen a
tremendous inflow of FII capital into this country because there is a confidence in
the economic management of this Government. We have seen tremendous interest
in FDI flows. I can assure you, as I have spoken to foreign investors and they have
said that they are just waiting to keep on putting more money into this economy
because they see this is one of the great opportunities in the world right now. So,
the fundamental difference is due to the asset sales and the capital flows that we
are likely to see both from domestic investors and foreign investors. What we will
see 1s growth accelerating from 5.4 per cent to 5.9 per cent, as laid out in the
Budget, unlike the sub five per cent growth that we have seen so far. It is this
growth, coupled with the asset sales — all of which is laid out in the Budget — that
is going to enable us to deliver high quality fiscal consolidation.

I urge the hon. Member to look at the arithmetic and understand what the
difference is. It is this growth; it is these asset sales that will enable us to meet the
fiscal consolidation numbers. I can tell you that today if you go to speak to the
investment bankers, if you speak to business people, they will tell you that their
phone is ringing off the hook with people interested in making investments. I will
also tell you that during the UPA times, private sector investment had dropped
from 13 per cent of GDP to 9 per cent of GDP because there was no confidence in
your economic management.

Now, let us turn from macro economic stabilisation to jobs. 3TERUT FERIT

DI AIA & © fb ST AT 87 3107 &= H O € 3R Sl & Wi qraeid dRd © af 4 af qal
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@ IN H A I B &) Al # FORIETT § et gl 99 § ESRERT W, A1 d8f Bt S
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f&m 21 3 w9 S Ao € $9d gR1 AghaanT @ BT BN, Sifed IRl SR 39
SR BN ST AT el 8, S g agd oy frer|

JAT 3/8H W cities @1 B ARG MY AW 7 39 W R &= T @ A R
AR & S SMervli Wew &, I § S 6 My SR &IF <1 918 84 A gl
I & IRME, I” IoiSe ST H, I8 doic H 891 oIIdR Uh a1d &l N fhar &
g @ 100 W Rid &1 i & Wi fidsr 3 @1 gmm? Wi Rids 9 98d §9
3 I FiRE Bl A 99 9gd Sirg fhufeT g1 39 W9 gR ISR 8RT | §AfelY 7 &R
BIS P S e Rt & foy fod w0 g g9 g W 9gd AR e 39 HRor g9
f[Aepdl favam 3R MR 2 {6 ot I ST el WY g8 ©, JUIV ARBR &I a9 AT Bl
S Slige WY g 8, A g SAGT Fe&dl deil SR WIRABR A AN <Rad, 89 Al Bl
R Y A B & A 'R WA 1 BIs Wl R H Giisd ged §1 offh sl 5-10
ATl H A Sifeq W gAT & A& 21 37y Ay, what is the backlog that has built up in

jobs in India? When you have 10 million to 12 million people searching for jobs
and maybe a million or two are getting the jobs in the last five or ten years, we

have 50 million to 100 million people who have not found jobs. All of us, who

travel in our cities and villages, know what it is like. 99 S8 W8y, dOR dHR dSD
3maep! fedl, e o At & 21 S 31Us T TR dled @ fb W), fdes o=ar g &
B M ARG AE dHAr B, FE A1 favad § R 8H 99T gs @ gl o Al |
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BAT? NSl & 9T ¥ AT Y fRIw=l | Yy, a1 9 Hed (& if there was one single
measure that has increased rural prosperity in India, it is the Pradhan Mantri Gram
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ST # ®E 39 @AY SaveHe 9dd from 13 per cent of GDP it has dropped to

9 per cent of GDP because investors and business people lost confidence in the
UPA Government and the economic management of this country. Now, we have
to get the investment cycle going and if you look through the Budget, then you
will see that there is a package of measures that will genuinely get the private
sector investment going.

How will we do it? First of all, we have a number of measures to drive

growth in the IT / BPO industry; in the telecom industry; in the construction
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industry; and in the insurance industry, which is where the investments are. But at
the same time, we are also going to encourage the growth of entrepreneurial and
innovative firms, which is where most of the jobs are created. I will talk about it as
well and tell you how we are going to promote the growth of entrepreneurial and
innovative firms. But first, when we talk about investment, we must talk about a
measure that is in the Budget, which is truly innovative and that is Real Estate
Investment Trusts (REITS). Now, REITS are known the world over for being able
to spur investment into real estate and infrastructure. I will urge the hon. Minister
to consider the best models of these that are in Singapore and in some of the other
Asian countries like Thailand. If we apply these global best practices, then I am
sure that we will get billions and billions of dollars that will flow into
infrastructure, and it will really enable us to stimulate investment in infrastructure.
This is a ground-breaking and a very, very innovative idea to get the private
investment cycle going.

I will also draw your attention, hon. Members, to venture capital. [ am a
venture capitalist as well. I can tell you that the Rs. 10,000 crore fund of funds
idea that has been presented in the Budget has been hailed by everybody in the
industry and by all people as being one that will make a huge difference to
entrepreneurship, innovation and job creation in India.

The idea of this is that the Government will provide Rs. 10,000 crore in a
fund of fund structure, if the Government truly operates as an anchor investor
which is what I would recommend the Government do, then it will stimulate not
just Rs. 10,000 crore of investment, but Rs. 40,000 crore in investment because the
Government will be an anchor investor and it will only be 25 per cent of these
funds. If the Government is an anchor investor and is going to provide 25 per cent
of the funds, I can assure you that a number of investors will come in, limited
partners from around the word and from India will come in. They will also add

funds to these venture capital funds and instead of Rs. 10,000 crore, we will get
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Rs. 40,000 crore going into venture capital, which will be truly ground-breaking
for India. This is an extraordinary innovation.

What the hon. Finance Minister has presented, as far as capital markets is
concerned, is also path-breaking. We have said that there will be a single uniform
KYC, which will be interoperable across multiple financial accounts. This is very,
very important to ensure that our capital markets operate in a friction-free
environment. We have said that there will be one single Demat account for all
financial products so that you can get a picture of your entire financial well-being
on one screen. That is truly ground-breaking as well, which does not exist today.
Being a business person and an investor, I can tell you the fact that we are making
it mandatory for Indian companies to follow IFRS is an extraordinarily important
step which will align us with global protocols, global practices and will reassure
investors and reassure particularly people from outside the country so that they can
invest with confidence in India. This will further stimulate and get our investment
cycle going.

The final point on the investment cycle is the recapitalisation of our public
sector banks. As we all know, if our public sector banks are not appropriately
capitalised, if they do not meet the Basle-III capitalisation norms and they do not
have the equity base, they cannot lend, they cannot get businesses going and they
cannot get financial inclusion to happen. The fact that we have laid out a roadmap
for the recapitalisation of the banks is extraordinarily important. I must commend
the hon. Finance Minister for taking the step. I think this is a very important step
to ensure that we get investments going. In addition to that, we have allowed for
infrastructure lending for our public sector banks. The RBI has said that it will
provide differentiated banking licences on a continuous basis. We are not going to
be in a situation, which is what the UPA presented, when for the entire ten years in
office, during the tenure of the UPA, not a single banking licence was given out.
On the other hand, we have laid out a framework under which you can get

differentiated banking licences on a continuous basis. It is very, very important.
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We have said that we will also create Debt Recovery Tribunals, which will make it
possible to deal with non-performing assets which are also crippling our public
sector banks.

These are all very important steps. They may sound technical, but they are
all extremely important to get private sector investments to take off and for the
economy to move ahead.

At the end, I would like to once again mention to the hon. Members of the

Opposition that they need to introspect. HER S BT Th I8 ST QLT &
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DR. M. THAMBIDURAI (KARUR): Mr. Chairman Sir, I rise to support the
General Budget 2014-15 presented by hon. Finance Minister Mr. Arun Jaitley on
the 10™ of this month.

First of all, our party supports this Budget. 1 want to tell what my hon.
Chief Minister has said in her statement supporting this Budget, “the Union
Budget 2014-15 reflects the seriousness with which the new Government of India
has set about the task of addressing the challenge of revival of growth and
improving the macro-economic situation of the country. It is a very responsible
document which has placed fiscal prudence at the fore-front and at the same time
addresses the heightened expectations from the new Government. It is a forward
looking exercise in positivity. The Budget has commenced, in right earnest, the
process of tackling the problems and issues head on”.

Sir, what has our hon. Finance Minister said in his Speech? First, he
wanted to see that whatever was said in the President’s Address, be fulfilled. In
that direction, he gave his Budget Speech. He said that the people of India have
decisively voted for a change. For the last 10 years, the UPA-I and UPA-II
Governments have failed to implement certain programmes which will tackle price
rise and inflation of this country. For that, the people of India unhesitatingly voted
for a change. India wants to grow. For that, the new Government wants to give
some new programmes which can help in development of this country. Why did
the previous Government not succeed? They were slow at decision making which
had resulted in the loss of opportunity. The country is no more prepared to suffer
unemployment, inadequate basic amenities, lack of infrastructure and apathetic
Government. We want some kind of employment opportunity. People are ready
to work. Has the previous Government given the opportunity? They may say that
they have given so many programmes. In reality, they could not succeed in
implementing the programmes. That is why, the people have not voted for them

and they voted for the NDA Government.
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Our hon. Finance Minister has made it very clear that in the existing
economic scenario, he could not make any magic immediately. Therefore, he
made it very clear that it will take some more time to bring down the inflation and
progress in the growth rate. In the year 2010, the growth rate of Indian economy
was 9 per cent. Now, the growth rate has drastically changed and came down to
4.5 per cent. How will he revive the growth rate? For that, he envisaged certain
programmes. The Budget alone cannot solve the problem. He said that for the
sustained growth rate of 7-8 per cent, it will take three to four years. He said that
he cannot do it immediately. He says that it will take three to four years. We
should appreciate him for his acceptance of the ground reality of our Indian
economy.

He said that his roadmap for fiscal deficit for the year 2015-16 is 3.5 per
cent and 3 per cent for 2016-17.

I want to tell the House about the allocations which he made in this Budget.
First of all, he said in his Budget speech that Revenue receipts are Rs. 11,89,763
crore. The total receipts which he is going to get are Rs. 17,94,892 crore. In that,
non-plan expenditure alone goes up to Rs. 12,19,892 crore.  He has given for
plan expenditure a sum of Rs.5,75,000 crore. The total expenditure is
Rs.17,94,892 crore in the Budget. He said in his speech that the Plan Expenditure
based on the “actual” of previous year has increased by 26.9 per cent. But, I would
like to know whether it is feasible, if we go through all the previous years’ figures.
I would like to know whether he is going to achieve 26.9 per cent. If we take the
previous Budget, the Revised Estimates are going down as compared to the
Budget Estimates. For example, if we take the plan expenditure in 2013-14, it was
Rs.5,55,322 crore. But when the Revised Estimates were given, it was Rs.
4,75,532. That was reduced. His estimates are based on the “actuals”. I would like
to know whether he is going to maintain the same figure of estimate up to the
“actuals”. If he is going to maintain it, it is appreciated. In most of the cases,

whatever is shown in the Budget Estimates, is going down at the time of Revised
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Estimates. Therefore, in order to maintain our economic activity, Plan expenditure
must be maintained and then only we can create some kind of assets.

Our friend from the BJP said everything about macro stability and also
about investment in corporate industrial sector. He never touched the common
man. I am sorry about that. Our Minister has mentioned about so many
programmes for the common man. Instead of touching the common man’s
programmes, he talked more about the macro economic stability, investing more
and attracting FDI and so on. He forgot to mention about other things which are
more important to common man of our country.

Hon. Finance Minister said in the Budget speech about the fiscal deficit of
4.1 per cent. He is going to reduce it to 3.6 per cent for 2015-16 and three per cent
for 2016-17. That is a welcome thing. He has taken the initiative to reduce the
deficit in due course of time.

He mentioned about the agriculture sector and how much he is going to
allocate to it. He has said about the farm loan of Rs.8 lakhs to be given to the
farmers. That is a good suggestion. He has done a good thing for the farm sector
by giving the loan. Even though he has said about so many other programmes for
agriculture, they are not sufficient. Agriculture sector is more important. We have
discussed so many times in Parliament about agriculture in previous years. This is
a neglected sector. It is a dying sector. It is high time we had revived agriculture.
When we are reviving the agriculture, we have not only to invest more but we
have to give more incentives to the farmers also. Then only our economy will
survive. Our country is based on rural economy. We are dependent on that. We
want food. Food inflation is there. Therefore, we have to give the minimum
support price for the farmers based on the actual price of input. This is the most
important thing that this Government has to address on the agriculture side. He can
give incentives for production in manufacturing sector but agriculture is more
important. We insist that the Minister must try to allocate more for the agriculture

sector.
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Regarding cleaning the Ganga Programme, this is a good project. He has
allocated more than Rs.2,037 crore for cleaning the Ganga. I am not against that.
He has provided Rs.100 crore for the detailed project report for linking up rivers.
He has given Rs.100 crore for the DPR for linking up rivers. We know that the
NDA Government already discussed the interlinking of rivers during Vajpayee
days. You do not have to wait. You could have allotted more funds to implement
that scheme. At the same time, you have provided Rs.2,037 crore for integrated
Ganga Conservation Mission. I am not objecting to that. It has to be implemented
because it is good for the country. You have also provided Rs.100 crore for
development and beautification of ghats at Kedarnath, Haridwar, Kanpur,
Varanasi, Allahabad, Patna and Delhi. However, you are only thinking about the
Ganga. What about the other rivers? What about Kaveri, Brahmaputra, Krishna,
Godavari, etc?

At the time when President’s Address was being debated I insisted that you
consider taking up cleaning up activities of other rivers also, but you have not said
anything about them in this Budget. India has many sacred rivers but most of them
are polluted now. Kaveri, Krishna, Narmada, all are polluted now. I, therefore,
request the Minister to allocate funds, at least a token amount, not only for river
Ganga but for other rivers also. You have already provided allocations of Rs.100
crore each to many schemes. You had to explain that this is initial money, and you
promised that after drafting the plan you would be allocating more funds. I
appreciate that. But in the same way and in the same spirit, if you had allocated
money for other rivers, also I would have appreciated it more. Please consider this
and see that other rivers also are cleaned up in due course of time.

Coming to the States, at page No.3 of the Budget at a Glance, the States’
share of taxes and duties is given as 18 per cent, Plan assistance to the States as 15
per cent, and non-Plan assistance to States and Union Territories as three per cent.
It comes to 36 per cent. You are collecting more money from various sources from

the States, but the State Governments are not in a position to impose taxes and
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collect revenue. Therefore, I humbly request the Finance Minister to see that the
States get more share. The Minister mentioned how the recommendations of the
13™ Finance Commission would be implemented. He has also said that the 14™
Finance Commission has given some initial report which he would like to go
through. There are a lot of controversies on this. Our hon. Chief Minister had
written a letter to former Prime Minister as also the present Prime Minister with
the request that Tamil Nadu be given its due share for implementing its
programmes. That is what [ am insisting on.

At many places, concessions are given and also many areas are not taxed by
the hon. Finance Minister. The Minister said that it is because he is not in favour
of imposing more taxes and taking the money away from the people. He said, let
the money be with the people. He has said so in his recent interview in The Times
of India. The paper wrote quoting the Minister, “The Finance Minister who
presented his Budget last week, says he is for putting more money in the hands of
taxpayers so that they save more and spend more”. How can they save more and
spend more at the same time? If they are spending, it is coming from their own
saving. How are they going to use this money which you are putting in the hands
of the people? Are they going to use it properly for the benefit of their families?

To ensure that the money is properly spent, hon. Chief Minister of Tamil
Nadu is implementing many welfare programmes. One such scheme provides for
giving marriage assistance of four grams of gold and up to Rs.50,000 to poor girls
for their marriage. And 20 kg rice a month is given free of cost to provide food
security for cardholders through PDS in Tamil Nadu. Also, rice is given at Rs.20
per kg to control open market price. To enrich the lives of people living below
poverty line, milch cows and goats are given free of cost. Mixies, grinders, electric
fans are given free of cost. Free education along with laptop computers, books,
bicycles, uniforms, footwear and educational tools are given to students free of
cost. Just saving money would not help. You have to see whether the money saved

is spent, and spent properly for the benefit of the beneficiaries.
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Your idea is to see that money remains in the hands of the people. But
people have to spend it in a proper way by purchasing manufactured goods as a
result of which the industries can be developed. For that, you can follow the model
of Tamil Nadu. What they are doing is spending the money and purchasing the
products from the industries and giving directly to the people, where especially the
womenfolk would be happy. Otherwise, the men would misuse the savings. What
is the guarantee that you are going to spend that for better purposes and also use
the savings for industrial production? You have said that you want to give
employment opportunity and increase industrial production. That is why you are
giving concessions. That is why I am suggesting you to follow the Tamil Nadu
model, where whatever i1s produced by the industries, you purchase and give the
benefit directly to the people. That is the Tamil Nadu model. That is what [ am
suggesting.

Regarding FDI, we know very well that the BJP which was at that time in
the Opposition, along with our party and the Left parties, had opposed FDI in
retail. You have said in your speech that you are allowing 49 per cent FDI in
defence and also in the manufacturing companies. At the same time, you have said
that you are allowing them to sell their products in the retail market. So, whoever
is producing their product here, you would be allowing them to sell in the open
market, which will become retail trade, which you also opposed at that time. All
of them opposed, when FDI in retail was allowed. Now, you are indirectly
bringing it. First, you are allowing 49 per cent investment in the industry. After
they produce the products, you are allowing them to sell them in the market also.
The hon. Chief Minister of Tamil Nadu has written so many times and also
opposed it. You must now allow FDI in retail. You allow investment in
industries. That is a different issue. We are appreciating that. In defence also,
you said instead of purchasing weapons from outside, the Government can allow

them to produce here. That is a good suggestion. There is nothing wrong in that
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but at the same time, you should not allow these things to be sold in the retail
market.

You have spoken about establishing 100 smart cities. We welcome that
programme. Our Chief Minister has said, ‘We welcome the programme to
establish 100 smart cities. While thanking the Government of India for including
the development of Ponneri as a smart city within Tamil Nadu, with the highest
urbanisation rate among the larger States, it should naturally be a location for a
larger number of smart cities. We look forward to the details of the programme
and expect to avail of our due share of the Rs. 7060 crore provision in the Budget
for smart cities and the full funding provision of Rs. 50,000 crore for
urbanisation.” It is a good step. The hon. Chief Minister of Tamil Nadu has
welcomed that.

You have also mentioned about the national industrial corridor. You have
made it from Chennai to Ponneri and Andhra Pradesh and Bengaluru. It goes on
like that. But we are benefited only partly in the city of Chennai. The other parts
of Tamil Nadu are neglected. Already the Government of Tamil Nadu has started
implementing the Madurai to Thoothukudi corridor. That is why, I am requesting
you to extend the corridor from Chennai to the southern parts of Tamil Nadu,
which will be beneficial to the entire State. That is what the hon. Chief Minister
of Tamil Nadu has requested and she has also written a letter to the Centre.

The hon. Minister of Home Affairs is here and I want to highlight certain
issues because we are not going to discuss about the Home Ministry in this
Session. We are going to discuss only certain Departments like Water Resources
and Road Transport. But Home Ministry is very important. What is the allocation
you have given for Home Ministry? If you see the allocation, it only Rs. 8,922
crore. Is it sufficient for the Home Ministry? The Home Minister Shri Rajnath
Singh is here. I would request Shri Rajnath Singh to request the hon. Minister of
Finance to give more allocation and more funds. It is very important because

sufficient money is needed for internal security. The prime duty of the Home
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Minister is to protect the lives of the citizens of this country and their belongings.
That is his prime duty. He is, more or less, a ‘king’. Whatever the Kings or Rajas
did in olden days, the Home Minister has to do now — that is, to protect the lives of
the citizens of this country and their belongings. ... (Interruptions) That is why,
his name is ‘Raj’ Nath Singh. He is ‘Raja’. ... (Interruptions) For the purpose of
internal security, is that money enough? ... (Interruptions) We have
modernization of police; the hon. Minister also has talked about that; it is good.
For that, you have allocated Rs. 3000 crore for the States. You announced it the
Budget. May I know whether it is sufficient? There is an allocation of Rs. 3000
crore for the State Governments. The State Governments are devoid of funds.
They are looking after the law and order situation. The old system is still
prevailing in most of the States.

If you see the figures with regard to the incidence of crimes that is
happening in India, you will find that up to 2012, the total number of crimes is
20,87,188. There are many cases of crimes that are taking place in the country.
The figure given is up to 2012. If you see the present figure, it may be more. So,
how are you going to control the crimes? Unless we modernize the police force
throughout the country, we cannot solve this problem. This is very important.

You have to depend on the State Governments because the ‘law and order’
subject is under the control of the State Governments. ‘Defence’ is with the Centre
and you are allocating yourself. Shri Arun Jaitley gave a Press Statement in 2013
about the State Governments’ role in maintaining law and order. He said: “Why
should the Central Government not trust the States?” You have to trust the States.
He also said: “Is there any reason to doubt that the State Police in India cannot be
trusted for anti-terrorist operations?”” There are so many terrorist activities that are
going on. We had the Mumbai incident; thereafter, there are many ‘rape incidents’
taking place in India. But we are discussing here, after incidents happen. We know
that the girl ‘Nirbhaya’ died; we created the ‘Nirbhaya Fund’ later on; we are

discussing things later on. Why can we not allocate more funds and give them to
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the State Governments to modernize the police force so that the crimes are
controlled, before any event takes place, in the beginning itself? That is what we
are requesting. I am requesting both the Finance Minister and the Home Minister
to take a serious note of that and allocate more funds for this purpose.

Internal security is more important. External security is also important, but
the Defence Ministry is taking care of that. But when lakhs of crimes are taking
place, how can you control? Is it not our prime duty to protect the lives of the
human-beings of this country? For the purpose of modernizing, may I know
whether this amount of Rs.3000 crore is enough? It would not help.

But the Finance Minister has good intention and I appreciate it. But at the
same time, you have to find a way as to how to have more funds and to give it to
the State Governments and also to see that law and order situation is maintained in
the country. That is what I am expecting.

My friend has already said that the Government is encouraging investments
in the real estate business and in road sector. As you know very well, I was also
Minister of Surface Transport in the Vajpayee Government. We discussed about
the road projects. At that time, people never expected that the Golden
Quadrilateral Project will take off. We discussed that in the Cabinet as to how to
protect the industries. At that time, the cement and the steel industries were in
doldrums. We wanted to see that those industries are given impetus so that they
develop. Shri Vajpayee took a bold step and implemented the four-laning project
of Golden Quadrilateral throughout the country. I was the Minister at that time and
I took hon. Vajpayee to Bengaluru and he laid the foundation stone on 2™ January
1999. That is how, we implemented the programme. Now, you have given a lot of
fund for that Ministry; I am appreciating it.

Coming to water problem, we are facing drinking water problem
throughout the country; now monsoon is going to be a failure; this has already
been predicted. It is high time that the Central Government look at this problem of

drinking water seriously. We have also to give safe drinking water. What the
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people are asking is drinking water, food and clothing. These are the basic things
which the Government should make available for them. For this the Government
has sanctioned Rs.3,600 crores which I appreciate but at the same time I expect
more could be allocated towards this end.

In order to insulate the common man from frequent price rise and inflation,
the Government of Tamil Nadu has constituted a Price Stability Fund. In the same
way, the Central Government has proposed to establish a Price Stability Fund with
an allocation of Rs.500 crores. We welcome this initiative.

I would like to say that most of the southern parts are suffering from power
shortages and we need more fund for that. The Central Government has to come
forward as the State Governments do not have enough funds. A number of issues
like availability of coal are involved in establishing the power generating units....
(Interruptions) Kudankulam plant will come up. People in Kerala opposed it
when Kudankulam Nuclear Power plant was supposed to come in Kerala. It has
come to Tamil Nadu and we are producing power at our risk but we are not in a
position to get sufficient power from Kudankulam. Let the Central Government
come forward to give more share of power to Kudankulam than other regions.
The Government should put a condition and do not give share to such States which
opposed the setting up of nuclear power plants in their States. Only those States
which are having the nuclear power plant should be given their share in power.
Then only other States will come forward to have nuclear power projects. It
cannot be accepted that at the cost of one State other States get the benefit. Let
there be a policy decision to the effect that whoever is having a nuclear power

plant is eligible to get a share in power and not the other States.
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We appreciate the bold step taken by the Finance Minister in announcing
a number of programmes in the Budget. As the Minister has said, it is not a magic
and it will take time to reap the benefits. The Minister has frankly accepted the
deficiencies in our economic system. We are with the Minister in his endeavour to
address these deficiencies and take the country forward. As our hon. Chief
Minister Amma has welcomed the Budget, we also welcome it. It may prove to be

a milestone in the development of our country.
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14.53 hrs
BUSINESS ADVISORY COMMITTEE
2"" Report

THE MINISTER OF STATE OF THE MINISTRY OF TEXTILES, MINISTER
OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS AND
MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION (SHRI SANTOSH KUMAR
GANGWAR): Sir, on behalf of my senior colleague, Shri M. Venkaiah Naidu, |

rise to present the Second Report of the Business Advisory Committee.
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14.54 hrs

GENERAL BUDGET(2014-15) - GENERAL DISCUSSION
DEMANDS FOR EXCESS GRANTS (GENERAL), 2011-12 — Contd.

SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Hon. Chairman, Sir,
I have two documents; ‘Budget Estimate’ and ‘Budget at a Glance’ in my hand.
One is in my left hand and the other is in my right hand. One is placed by Shri P.
Chidambaram this year and the other is submitted by Shri Arun Jaitley this year.
The size and the colour of the two are such that if I move these documents from
one hand to the other nobody could guess which one is submitted by Shri Jaitley
and which one is submitted by Shri P. Chidambaram. I will try to show that even
in terms of content also both are very much similar. It appears that they are the
two sides of the same coin.

Sir, I will first take up ‘the Budget at a Glance’ submitted by Shri Arun
Jaitley. It has been categorically mentioned that the revenue receipt in this Budget
is Rs.11,89,763 crores. The capital receipts are Rs.605129 crore and the total
comes to Rs.1794892 crore. This is to be divided into plan outlay and non-plan
outlay. What is the plan outlay? It is Rs.575000 crore for new projects, new plans
and innovative ideas to be implemented in reality. This is known as the plan
outlay part of the Budget. Then, what is non-plan? It means we will have to meet
up the day-to-day expenditure of the set up and the establishment for the
functioning of various Departments. The non-plan expenditure is Rs.1219892
crore. So, the revenue receipts and expenditure are at par. The total cash receipt
of the Government is Rs.1364524 crore. So, it 1s detected that the fiscal deficit 1s
becoming 4.1 per cent of the GDP. [ want to know from the hon. Finance Minister
whether to restrict the fiscal deficit at 4.1 per cent is a challenging task to him or
not. I would also like to know in what way he is going to implement it when the

revenue deficit also will be 2.9 per cent of the GDP.
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In one of his speeches, the Finance Minister also mentioned that 2013-14
actual is somehow more but I do not know how in his budget estimates for 2013-
14, the actual has not been mentioned anywhere. The actual here is of 2012-13;
budget estimate is of 2013-14; and revised estimate is there for 2014-15. But you
have to mention somewhere your actual for 2013-14. If you find time, I want to
be clarified on this point.

Sir, what appears to me is that even after Independence, the eastern region —
West Bengal, Bihar, Odisha, Tripura and Assam — is the sufferer of regional
imbalance. Now Jharkhand is also included in that. According to our assessment,
West Bengal is the worst sufferer of regional imbalance after Independence. I
would urge upon the Minister to consider a few of our demands which I would
place before him while speaking on the Budget.

Firstly, you know that in West Bengal a Government ruled for long 34
years. The Communist rule was there. They ruled for long 34 years and what the
condition was, I just want to read it for your information. It is commonly known
that the Left Front Government left behind a massive burden of over Rs.2 lakh
crore throwing West Bengal into a debt trap. We were debt-trapped by a margin
of Rs.2 lakh crore in 34 years.

15.00 hrs

It is also widely known that the Finance Commission had indicated that the States
of Punjab, Kerala and West Bengal were severely debt stressed and are in urgent
need of being rescued from fiscal distress. For the States of Kerala and Punjab,
debt to GSDP ratio stood at 27.86 per cent and 29.91 per cent respectively,
whereas the corresponding figure of West Bengal was a staggering 38 per cent.

Sir, the Budget is an occasion when the States of India and the nation as
well expects that the Central Government will address the actual problems of debt
in the debt-stressed States, at least of States like West Bengal, Kerala and Punjab.
In West Bengal, about nine crore people are looking forward to a waiver of the

outstanding debt. It is a very categorical appeal that we are making. We made this
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appeal during the regime of the UPA Government also. They neither bothered
about it, nor gave any importance. We met with the then hon. Prime Minister and
also the hon. Finance Minister, but we did not find any response. Our appeal to
this Government is that they should waive this debt. That is a positive demand that
we are making today.

Sir, the hon. Finance Minister has made certain proposals, each worth Rs.
100 crore, for 28 schemes such as Beti Padhao, Beti Bachao, allocation is Rs. 100
crore; Government has allotted Rs. 100 crore for upliftment of Madrasas;
allocation of Rs. 100 crore has been made for tribal welfare etc. Dr. Thambidurai
was making some suggestions and also were giving some ideas and asking the
Government to follow the footsteps of Ms. Jayalalitha in regard to certain schemes
being implemented in the State of Tamil Nadu. There is a scheme called
Kanyasree prakalpa launched by our State Government and our hon. Chief
Minister, Ms. Mamata Banerjee allotted a sum of Rs. 1000 crore for this project
and this project has not only been appreciated by all sections of Bengal, but also
no political party has dared to criticise this project which is meant to benefit the
girl children. We would like to request the Government to consult with the Chief
Minister of West Bengal and take some ideas from the Kanyasree Prakalpa
through which the programme meant for the girl children announced by the Centre
could also be implemented in letter and spirit.

15.03 hrs (Prof. K.V. Thomas in the Chair)

Sir, a sum of Rs. 200 crore has been allocated to build a statue of Sardar
Vallabhbhai Patel. We have no objection to that. But why can we not build another
statue for Swami Vivekananda? In India, on every 12" of January, we observe the
National Youth Day. The hon. Prime Minister, Shri Narendra Modi ji also visited
Belur Math Ramakrishna Mission which was established by Swami Vivekananda.
He went there to take the blessings from Swami Atmsthananda Mabharaj, the
present President of the Belur Math. During the campaign also the BJP party took

the help of the statues, pictures and idols of Swami Vivekananda. Even it is heard,
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according to a Press statement made by Shri Narendra Modi ji, that he was once
advised by the President of the Belur Math to keep his beards and not to shave it —
though I am not advised by them, I keep it on my own from my early ages — for
which he never has shaved his beards. It seems from the thumping of the desks
that every Member of the House appreciates this idea and so I would like to
request that one statue of Swami Vivekananda may be installed in the city of
Kolkata.

My next point is about the FDI issue. Arun Ji, BJP was known as a party of
national feelings, national ethos and national sentiments. But I do not know how
BJP has transferred itself to a party of total FDI. Is it a total change or shift of the
philosophy of the BJP? I am interested to know or learn. It is mentioned here as
49 per cent. They are coming to penetrate into our Defence sector. We are afraid
that if foreign groups enter our Defence sector and, if they go through it, will our
country be benefited by this decision?... (Interruptions)

#it AR g9 (M) @ 98 ABRT H1 AT IAHT1 ATed @ arall .. (@)

SHRI SUDIP BANDYOPADHYAY : I wanted to see you as MoS, Finance. You

have not been made so. How can I help you? It is unfortunate. ... (Interruptions)
Similarly, we oppose FDI in insurance sector also. We request you to
withdraw this 49 per cent share of FDI, as Dr. Thambidurai was also requesting. I
still remember - and Mr. Jaitley you know - that we TMC were the Ministers at
the Centre, I was also a Minister, and we TMC ministers resigned. The reasons of
resignation were that FDI was being launched into the retail markets. In spite of
the fact that we were with the UPA, we came out of the UPA Government, you
were extending full support to the traders section of the society. You were
extending support that FDI should not be allowed to invade our retail markets. So,
what is your stand now? If it is installed, and is allowed in insurance sector and
Defence sector, are you welcoming the decision of FDI in retail sector also? You
will have to make it clear on the floor of the House that whether you are in favour

of FDI in the retail sector of our country or not.
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I would rather say then that India has a parallel economy of black money.
It was most inspiring when this Government came out and announced that they
will take all positive measures to bring back black money which are lying abroad.
But in this Budget speech, very surprisingly, nothing is mentioned about the role
of black money. Why is there a silence in this regard? The whole country is keen
to know about this black money issue. We would expect that the Government
will announce its thinking, ideas and policies about black money.

You have announced a Mission called Namami Gange. There may be
demands about other rivers from different parts. You have said about reforms,
renovation and beautification. You have taken the names of Kedarnath, Kanpur,
Hardwar, Varanasi, Allahabad and Delhi. I would request you to include Kolkata
also. T® wEEd W T - ‘99 MY IR-9R, ITNER U& IR Rabindranath Tagore was
cremated in the banks of River Ganga in Kolkata. = Swami Vivekananda was
cremated in the banks of River Ganga and you know that he expired at the age of
39 years only. It is history. Sri Sri Ramakrishna Paramahamsa Dev was also
cremated by the side of the River Ganga in Kolkata. All were born in my
constituency, Kolkata, from where I have been elected. So, I would like to request
you that Kolkata be also added for this development, beautification and renovation
of Ganga project.

Why is the Government silent about jute industry? There is a battle going
on between jute and plastic industries. In jute industry more than two crore people
of this country are involved. But there is no mention of jute industry. Similarly, tea
is also an important sector. ... (Interruptions) Mr. Chairman, Sir, I would request
the hon. Minister to listen to us more attentively. I am just making a request. Tea
is an industry which is looked after by the Ministry of Commerce and Industry,
Government of India. Darjeeling tea is known as the world famous tea and the best
in the world. But the export of Darjeeling tea is diminishing. We no longer hold
the number one position in the world. Other countries have left us behind. So, tea

sector has to be given all-out protection. We demand more share in the royalty of
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jute. Please do not run behind plastic industry. We are asking for more revenue
share in the case of coal also. You are going to set up eight textile mega clusters.
We request you to set up one textile mega cluster in our State, West Bengal
because West Bengal is the hub of textile sector and it has several Geographical
Indication products in the textile sector. So, we feel it is a tragedy and a cruel joke
on the people of West Bengal. We hope and our weavers hope that in these eight
textile mega clusters, West Bengal will also be added.

I would now come up with other projects. You have allotted Rs. 100 crore
for the rural youth of India of 35 crores. If it is divided, only Rs. 2 per youth will
be allotted. What could be a bigger mockery than this? If I go for a Budget
comparison between 2013-14 and 2014-15, the figures read like this. For the
education sector, in 2013-14, it was Rs. 79,451 crore and in 2014-15 it 1s Rs.
83,000 crore; for health and family welfare, the Budget allocation in 2013-14 was
Rs. 33,000 crore, in 2014-15 it is Rs. 34,000 crore; for rural development, it was
Rs. 74,000 crore, now it is Rs. 78,000 crore; for women and child development it
was Rs. 20,000, now it is Rs. 21,000; for agriculture and cooperation it was Rs.
19,000 crore, now it is Rs. 22,000 crore; for drinking water and sanitation it was
Rs. 15,000 crore, now it is Rs. 15,000 crore, it is the same; for environment it was
Rs. 2,000 crore, now also it is Rs. 2,000 crore. So, in comparison to last year’s
Budgetary proposals, the Budget allocations are the same for this year also. I
would also submit to you that price rise and unemployment are skyrocketing. How
can we manage it?

In this connection, I would like to give you a proposal. In our childhood
days, we used to launch a movement on the street demanding that essential
commodities be delivered through the PDS which I am not finding now. I will tell
you, Sir, that the State must make available all the essential commodities through
the PDS.... (Interruptions) Of course, Tamil Nadu is doing it. What [ am
proposing is that the following essential commodities be supplied through the

PDS. In your Economic Survey, you have mentioned at page 138 that a record
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production of foodgrains and oil seeds has taken place this year. I propose that the
following essential commodities be supplied through the PDS by which poverty
can be given a very good resistance.

What are the items? They are, one: rice; two, wheat; three, pulses; four,
sugar; five, kerosene oil; six, maize; seven, bajra; eight, groundnut; nine, rapeseed
and mustard seed; ten, cotton; eleven, tea; twelve, salt and then milk. I want to
know whether a new idea can be announced here saying that these essential
commodities would be supplied through the PDS because, Arun ji, still, according
to my opinion, in our country, the PDS and the Postal Systems are discharging
their responsibility with very good efficiency. So, if we can utilize the PDS
properly, that can prove to be a most vibrant system which will be acceptable to
the common people and they will really benefit a lot by this system. I want a
positive response from your end. I think this suggestion is a positive one from the
Opposition. It is not that we are only criticizing the Budget always but we are
giving some ideas also to you as far as the Budget is concerned. Let this Budget
have some pro-people idea. You also give some precedent that you are accepting a
few proposals from us for the hungry people. 1 always tell this on different
occasions that in our country hungry people are still fighting with hunger. They
are not finding any way to overcome this and how they can benefit.

The Government is providing jobs for 100 days paying minimum wages. |
would request you to try to increase it to at least 200 days in a year so that the poor
people can benefit. Then, gradually come up with a positive method of providing
job to the unemployed, young boys and girls by which they can really benefit. So,
it is also a positive request to you to think of. We want to assure you that
whenever any pro-people decision is taken, the Trinamool Congress will extend its
support to the Government. We will give you protection for the decisions which
will always give shelter, protection, benefit to the poor people Our leader has
proven how pro-poor people decisions can be taken by the State. Dr. Thambidurai

was telling about a few pro-people decisions that had been taken in Chennai. They
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are now having 37 MPs with them, and out of 42 here in West Bengal, we have 34
MPs.

I think, I am not giving any good advice but making a request to consider.
If the Government takes any decision which appears to us as an anti-people
decision, we even do not bother to come out by resigning from the Ministry. It is
only the Trinamool Congress Party, whose six Ministers, came out by resigning
from the Government which increased the prices of domestic gas, for introduction
of FDI, for lifting of subsidy from fertilizers. We go on with this ideas and
philosophy.

After a long 10 years, a new Government has taken over. It is not for us to
criticise or accuse the Government at every step but wherever you would go, for a
better step, we would stand by you. But we would not support any decision of the
Government which is of the FDI, by the FDI or for the FDI.

I think the matters raised by me would be taken up on priority basis. We
have been raising issues concerning West Bengal categorically on many
occasions. We have been raising this issue from Government to Government; from
the UPA Government to the NDA Government. The UPA Government did not
give any hearing nor took any step. I hope that this Government would take some
positive steps and announce waiver of debts for the West Bengal Government,
which is under debt trap because of the 34 years of misrule by the Left Front

Government.

HON. CHAIRPERSON : Hon. Members, as I have a long list of speaker to speak
on the General Budget, there is a suggestion — those who want to lay their written

speeches, they can do so. It would be treated as part of the proceedings.

Now, Shri Mahtab.
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SHRI BHARTRUHARI MAHTAB (CUTTACK): Thank you, Mr. Chairman, I
stand before you and in this House to participate in the General Discussion on the
Budget (General) for 2014-15. All of us heard the Finance Minister in rapt
attention the other day. After winning a majority on its own, the major party of the
ruling alliance has in its first two policy statements — the Railway Budget and the
Union Budget — unambiguously initiated a recalibration of its ideology towards
the Right. That was expected. It has redefined the unprecedented role accorded to
the private sector over the public sector, recorded Government spending by
transferring spending power to the States, further reduced the importance of an
already marginalized Planning Commission. I would compliment the Finance
Minister for being blunt, and honest in admitting at the outset of his Budget
speech.

The people of India have voted for change. However, delivering that
change using public resources is not going to happen overnight. This bluntness is
important and welcome. Here, he has not treated this Budget as a reform agenda,
rather it signals areas of continuity and areas of change. The revenue and fiscal
deficit aspirations for 2014-15 remained unchanged. This Government in
continuity with the previous administration will use the Central Government
resources to largely fund revenue expenditure. The Finance Minister started off by
rightly pointing out that the economy is in bad shape, and there has to be an

agenda for macro economic stabilization and concrete future action.

This Government inherited not only a fiscal mess, but also an economy
burdened with inflation, low GDP growth and a slow down in investment and
manufacturing as well as inadequate infrastructure. In general, this Government
posed a Budget that guaranteed a continuum of Congress Government’s policies
and there was no drastic change or turn around from social sector sops. Somehow,
the challenge of fiscal consolidation and keeping the fiscal deficit at 4.1 per cent

of the GDP is mentioned. But how this is going to be done is not spelt out clearly.
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The Budget speech with 253 paragraphs — [ was counting it — is an inordinately
long speech. The Finance Minister had said, “It would not be wise to expect
everything that can be done or must be done to be in the first Budget presented
within forty five days of the formation of this Government.” He is absolutely right.
The Budget is not the only policy instrument nor is the first Budget meant to be
the last one for a Government that is going to be around here for five years. But
the question is this. Does the Government need more than 45 days for its core
areas? What are the core areas? The revenue and expenditure and the foremost is

credibility.

Sir, in his maiden speech, the Finance Minister has targeted a modest Rs.
43,425 crore from disinvestment in PSUs and has done little to phase out wasteful
subsidies. The Union Government’s total subsidy bill is Rs. 2,51,658 crore, almost
Rs. 5,150 more than the Revised Estimates of 2013-14. The increase in FDI cap
from 26 per cent to 49 per cent in insurance and defence manufacturing are
cautious steps. We will be dealing with the FDI enhancement in insurance later on
when the Bill comes up before this House and I have a different opinion on this.
But relating to defence, I have a question to ask. If you raise it to 49 per cent, are
you going to get any technical know-how from foreign players? Until and unless
they get 51 per cent and above, why would they come to India? Those weapon
producing firms have gone to other countries because they have got the
proprietorship of those companies. But here, if you give them 49 per cent, | have

my doubts whether they will come to this country or not.

Personal Income Tax concessions are a bit disappointing given the kind of
expectations that were there in the run up to the Budget. But should not we expect
from the new Government that does not have to worry about its survival? It does
not seem to deviate from the path of previous Budgets. If this Budget is like a

prelude to something more drastic to come in future, then it is quite acceptable



16.07.2014 118

because although the Finance Minister acknowledged quite succinctly all the areas

of weakness.

The Budget did not have any new features and did not contain a clear and
crisp road map for a prosperous India. Hopefully, in the next Budget, which will
be around after six months’ time, the Government will move away from the
Congress proto-type and shadow and have something new of its own to say.
Meanwhile, if the economy does well and there is a turn around, the next Budget
would be a bold one. However, a close reading of the Budget reveals at least five
big ticket reforms which this Government is planning.

The Budget’s fine print indicates reform in fuel subsidies, plan schemes and
a big push to disinvestment. This Budget proposes complete decontrol of diesel
prices before March, 2015. The gap between administered and marked prices is to
be completely eliminated by then. The fine print also indicates that the existing
quota of 12 subsidised LPG cylinders per connection per year would be made
more ‘realistic’. It does not say what the new cap will be or by when the decision
will be made.

The ambitious programme for Direct Benefit Transfer for subsidies to be
paid directly into Aadhaar-linked bank account will continue. Once DBT for LPG
is rolled out across 291 districts, it will cover 7 crore consumers, says the Budget.
Are we not aware that public sector oil marketing companies are making profits by
selling oil and petroleum products to consumers contrary to the perception that
they are selling oil at a loss? The gain which could have been passed on to retail
consumers has been estimated to be around Rs. 50,000 crore in five years between
2007 and 2012. This has been the findings of the Comptroller and Auditor
General in its latest audit report on pricing of petroleum products. I hope when the
PAC will be formed, they will be taking up that matter.

Now, coming to Aadhaar, I would say the Standing Committee on Finance

of last Lok Sabha had urged the then Government to reconsider and review the
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UID scheme and bring forth a fresh legislation. The report was presented to the
Parliament on December 11, 2011. The UPA Government never came back to
Parliament with a new Bill. That Government never told any one whether they
accept the recommendations in toto or partially or even reject them. The Bill, as
prepared by the UPA, was inadequate and eliquate to deal with the challenges. Its
passage would have created more problems than it would have solved. The UPA
created UID by an executive order. It had inherent weaknesses. When the
Finance Minister has spoken about UID, I hope that this Government will avoid
the mistakes that the UPA made in the implementation of this entirely laudable
scheme.

In the Budget, the Finance Minister has said about GST. Before taking up
the amendment of the Constitution to introduce GST, this Government must plug
several loopholes in the draft legislation. The trust deficit that existed between the
Union Government and the State Governments must go. But I am surprised when
the CBEC chief says very openly that she has not been consulted by the Finance
Ministry on GST. GST aims to replace almost all the indirect taxes in the country
with a single tax. It will replace Central Excise, Customs Duty and Service Tax,
all that i1s administered by CBEC. How come its chief is not consulted? This was
reported in the media on 14™ last month. Has this been sorted out?

Coming to black money, I would say, setting up of a Special Investigating
Team (SIT) to probe black money was perhaps the first decision of this
Government. Swiss authorities have said, it would reveal names of illegal account
holders. The Finance Minister said, he would write to Swiss Government to get
the details. Already a month has passed. The UPA Government had ignored the
offer of German and other Governments who had offered to provide lists of illegal
accounts in their possession. Why aren’t you pursuing it? Is unearthing black
money not on your priority list? This Government had stated that it will ‘bring
back’ black money. The numbers claimed was huge. There is good reason to

continue with efforts to discover the names of Indian taxpayers and bring them to
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justice. But, is it not a law and order matter? It is not a sustainable administrative
fix. The biggest step that the Government should take on ending black money is
to make it more difficult for people to bring back black money to India. Tax
evaders, in the end, always want that money to put back to work in the economy
from where it has been generated, they know best, not to store it in foreign vaults.
Participatory Notes or P-Notes, as it is always said, marketed by foreign
institutional investors, must become transparent. Disclosure norms should become
more binding. By doing this, Indian regulators would send a message that they
know who lies on the other side of more foreign exchange transactions and that
will end the ability to freely launder black money. Once the routes to bring black
money into Indian economy without consequences are shut off, the incentives to
the creation of black money domestically will change. It will become less
attractive. That is how you deal a genuine body blow to black money.

Sir, expectations from the first Budget of this new Government were
different from those of previous years. We were told that this Union Government
believes in stronger States. The Government believes that stronger is the State
stronger is the Union. It will redefine and strengthen the sinews of federalism.
The cooperation and confidence of heads of State Governments would be sought
and earned. Two of my previous speakers from Tamil Nadu and West Bengal
have expressed their Chief Ministers’ idea in this House. I would repeat that the
cooperation and confidence of heads of State Government would be sought and
earned. It would establish institutional mechanism and revive tradition of
communication between Union and States. This is the idea which this new
Government gave.

In a bid to usher in a model of growth in which States have a greater
participation, the hon. Finance Minister has rightly doubled the allocation to State
Governments. It is nearly doubled. While in the last fiscal, the Union
Government had given the State Governments Rs. 2.12 trillion by way of grants

and loans, the figure this time is a little over Rs. 4 trillion. A bulk of the increase
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is in the Central assistance from Rs. 1.11 trillion to Rs. 3.2 trillion this year. We
welcome this allocation. These increased funds would be in addition to Rs. 3.82
trillion that States would get as a share of Central tax and duties, which is an
increase of nearly Rs. 64,000 crore over the last year’s figures.

We welcome the decision of this Government to route all funding through
the States. Earlier some of the Central allocations were directly going to the
implementing agencies, thereby, distancing the State Government from the Central
support. This change in methodology has been a long pending demand and it will
come into effect only in this Budget. The previous UPA Government had
undermined India’s federal structure. Now, it is being corrected. In a way this
course correction will make the State Government machinery more accountable
and the common structure will be restored.

Though the market was confused on the day the Budget was read out by the
hon. Finance Minister, at the end of that day the general impression that went
around is that it looks doable. Rolling back the retrospective tax would no doubt
have moved the market. The confusion is that retro law remains in place but no
fresh applications of it are to be made in a casual manner.

The tax target is unlikely to be achieved with Rs. 14,745 crore of tax
giveaways. Excise collections are slated to rise 15.4 per cent as compared to last
year’s 1.7 per cent. In 2013-14, the Union Government lost potential tax revenue
worth of staggering Rs.5.73 lakh crore due to various exemptions, concessions and
rebates given to sections of taxpayers. This is an increase of about Rs.6,689 crore
compared to the previous year.

A comparison of the revenue foregone data over the past seven years shows
that it has zoomed up by over 138 per cent from about Rs.2.4 lakh crore in
2006-07.

The Finance Minister has also talked about direct tax concessions worth
Rs.76,116 crore, which were given to corporate bodies. In this Budget, preferred

taxpayers get another Rs.7,000 crore write off. But when we calculate how much



16.07.2014 122

money has been put on the hands of the common man, one is surprised to find that
you will be able to save a maximum of Rs. 5,150 because of personal income tax
exemption limit of Rs.50,000 which has been up to Rs.2.5 lakh for those who are
below the age of 60 and Rs.3 lakh for senior citizens. ... (Interruptions)

SHRI NISHIKANT DUBEY : Investment. ... (Interruptions)

SHRI BHARTRUHARI MAHTAB : I am not talking about investment. That is
your subject and you will be dealing with it.

Sir, the hon. Finance Minister announced 28 schemes and projects of
Rs.100 crore each. In the education sector, a slew of announcements have been
made including five new IITs and five new [IMs. Odisha is going to get one IIM.
We welcome it.

This Budget proposes to raise the FDI limit in insurance and defence,
which I have mentioned earlier.

Sir, there are three challenges before the country and the Government, and
we expect that the Finance Minister will try to address those challenges —
especially three challenges, and they are: food, infrastructure and job. No country
has grown where food prices are high. Unluckily, in our country, for the last eight
years food inflation is above 10 per cent. Has this Government done anything to
incentivize the farmers to produce those consumables that are on demand? That is
the challenge. I do not know if we are discussing the Demands for Grants on
Agriculture but I would like to know one thing. There was a Protein Agenda since
2012. The Mission was formed. Production of pulses was to be increased in a
Mission mode. Has any review taken place? Today, fodder has become more
expensive. Is there anything to stabilize the price of fodder?

On infrastructure, of course, some good steps are contemplated and I
welcome it but what about jobs? Talk is there about skill. A Department has been
specially created but that should not be the end of it. The foremost question is
who gives job? Are there conducive atmosphere in the country where more jobs

be created to absorb all skilled manpower.
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There ought to be a safety net for those who get into job. ... (Interruptions)

HON. CHAIRPERSON: Please conclude now.
SHRI BHARTRUHARI MAHTARB: Sir, the Rajasthan Government has made
some strides. Grandfathering of jobs is already in place and that needs to be done
throughout the country, and the newer ones be taken care of by the new
provisions. China has progressed in this fashion during the last 25 years. Far
more fundamental issue is the ability of the Budget to incentivize employment
creation where market may not be the only solution. It does require Government
intervention and handholding of small and medium enterprises.

Finally, I would say that this Budget will be as much judged by its ability to
manage the fiscal situation as on the political promise of ache din. Demands, of
course, will be made from different States. I have not mentioned any demand
from our State. Perhaps our demand is still pending, which the Chief Minster had
given when he met the Prime Minister the other day; and also had interacted with
the Finance Minister and other Ministers. We are waiting for a very supportive
decision.

Sir, in this Budget, clusters relating to textiles have been announced.
Odisha textile is world famous. One cluster for textiles in Odisha is needed. For
2000 year, it is the textiles of Odisha, which made Kalinga famous throughout the
world. With that demand I would say that the ability of the Budget to translate its
political vision into outcomes is what will define the success of this Government.

With these words, I conclude.
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*SHRI KODIKUNNIL SURESH (MAVELIKKARA): I am happy that Hon.
Finance Minister has remembered Kerala at least once while presenting his budget
in the House whereas while presenting the Railway Budget, the Hon. Railway
Minister has not at all considered that a State exists in the name of Kerala.

I take this opportunity to congratulate Hon. Finance Minister to represent a
budget quote The Hindu, “More continuity than change”. While in opposition you
are always criticizing UPA Government and its fiscal policy, while once in power
you have realized that the fiscal policy of UPA is correct. That’s why your budget
is a continuation of UPA budget. We know that the fiscal policy of UPA was
correct as it always focus on poor and down trodden in the society, that too not in
words and in deeds. But while Hon. Finance Minister presents his budget 2014-15,
he forgets the poor and remembered all their industrialist and businessmen friends.
That is seen in the over enthusiasm to announce FDI in core sectors like defence,
media, insurance, etc. The budget has proved that pro poor and pro youth
announcements of NDA during elections are only false promises and not for
implementation after coming to power.

While the Union Cabinet was formed under Shri Narendra Modiji, they
have announced with great fanfare a new Ministry for youth in the country,
“Ministry of Skill Development, Entrepreneurship, Youth Affairs and Sports™.
Where is that Ministry in the budget? What that Ministry is going to do in the
Government without a mention in the budget and funds allotment? Only the
previous Ministry of Youth Affairs and Sports is there. Where is skill development
and entrepreneurship gone? If the answer is that money is with other departments,
then why cheating the youth of the country by naming the Ministry. For Youth and
Sports Ministry also the schemes are only those in UPA time. A new entrant is
Young leaders programme. Including the new scheme, the allotment is only 0.28%

of total plan outlay of the Government. If you take non-plan also, it is only 0.098%

* Speech was laid on the Table.
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for the youth affairs and sports. Our Hon. Prime Minister has given great hopes to
the youths of the country and taught them to have dreams, and finally only the
dreams of the youth prevail and no support with action of the Government. During
his election campaign he talked about skill development, employability, etc. But
where is the budget and schemes for that? Whatever is there, is the one started by
UPA Government. You may be thinking that more employment will come with
more FDI, but no. If we believe news reported by business newspapers, business
majors are thinking in terms of downsizing their workforce by applying
technology. FDI will come with more technology and hence the employment in
real terms will not enhance. Only MSME will bring in more employment and
where is the enhanced outlay for that sector to build the capacity of the people?

The Government has promised big reforms in income tax and gained the
vote of the middle class. But in reality, what has been given to them, a minor
investment of Rs. 50,000. FDI has increased to 49%, but with government control,
which means licenseraj prevails. There is no clear road map for reforms in
agriculture and there are no substantial announcements to boost up the morale of
the agriculturists.

My colleagues has pointed out several issues in the budget, which I am not
venturing to repeat. May I point out the dismay and desperation of people of
Kerala in the national budget? The only announcement to Kerala is in terms of
setting up a new IIT in Kerala. Other than that the announcements are in terms of
budgetary allotment to existing institutions and schemes of Kerala like FACT,
Coffee Board, Tea Board, Coir Board, Rubber Board, Spice Board, MPEDA and
Cashew Export Council. The NDA Government has belied the hopes of the
people of Kerala. We have never felt this much marginalized by the Central
Government. We are very much part of India, mind it and not across the border.

For decades, Kerala is demanding the setting up of a Cashew Board for the
promotion of the cashew industry. Kollam in Kerala is the hub of cashew industry

in India. More than half of the cashew factories in India is located in Kollam and
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its neighboring districts. I request Hon. Finance Minister to announce the setting
up of Cashew Board to boost up the cashew industry with headquarters at Kollam
in Kerala.

The budget has sidelined Kerala in the announcement of five tourist
circuits. Kerala is the major earner of foreign currency in tourism in India.
Without incorporating Kerala, what tourism this government is going to develop.
The backwaters of Kerala, the temples of Sabarimala and Guruvayur, Munnar and
the wild life sanctuaries of Kerala are the most wanted tourism spots in the world
tour map, may not be for the present central government. May [ request
Government to consider the importance of Kerala in tourism and include the
backwaters of Allappuzha and Kuttanad in the tourist circuit alongwith temples of
Sabarimala and Guruvayur.

Due to the paucity of time, I am not venturing to explain the sad plight of
the condition of the people living in Kuttanad area, which you also have witnessed
during your visit as Chairman of Parliamentary committee. UPA Government had
announced the Kuttanad Package during 2008 and started implementing the same
in 2010 only. The initial project cost was Rs. 1860 crore and out of which around
Rs. 1000 crore was earmarked under agriculture and related schemes. The
construction activities under the irrigation programmes like outer bunds of
padasekharams, repair and modernization of  Thannermukkom bund and
Thottappaly spillway, maintenance of AC canal, irrigation activities of Onattukara
region etc. has started due to want of budgetary support. The prices of
construction material has gone up and hence with the existing budget the work
could not be completed. Hence, I submit that an additional budget support of Rs.
1000 crore may be allotted to complete the construction of the works under
Kuttanad Package.

Kuttanad is below the sea level and the people in the locality live in the
water logged areas. They are living in tiny island like places and hence always

resort to small country boats to travel. During the rainy season the life becomes



16.07.2014 127

more vulnerable. The old people, children, women and those who are ill are facing
acute problem of travel due to the non-availability of roads and bridges, boat
jetties and quality boat services. Time and again the people of Kuttanad approach
the centre and state governments for permanent solution and they got the Kuttanad
Package. But the package announced has not considered the infrastructure
development of Kuttanad on a long term basis. Hence I request that Rs. 500 crore
may be allotted to Kuttanad for the infrastructure development of the region like
construction of roads bridges and boat jetties.

Paddy cultivation and inland fishing is the mainstay of the people of
Kuttanad. Government has introduced a scheme for the procurement of paddy
from the cultivators. But unfortunately the farmers are not getting the price of their
produces on time due to the delayed release of money. Sometimes the money will
be paid to the farmers as late as six to nine months. The poor farmers depend on
money lenders and finally end up in debt after cultivation. In order to support the
farmers, central government may release the procurement price of central share in
advance during each session. Moreover state government may be directed to setup
a revolving fund for paddy procurement, so that the price of paddy can be given to
the farmers during the time of procurement itself. The procurement price of paddy
may be raised to Rs. 20 from Rs. 19 per quintal. Necessary announcements may be
given in reply to the budget speech by Hon. Finance Minister.

The Government has announced a massive plan to renovate and clean
Ganga river. Renovation of Ganga and River Development Department is a very
high appreciable initiative of Government. I congratulate the Government for that.
But you may please note that there are several other rivers also which are linked
with heritage and culture and worship places which require renovation and
cleansing. Pampa river of Kerala is linked with Sabarimala Shrine, where millions
of people visit every year. Pampa river may be included in the programme of river
development and Pampa Action Plan may be implemented. Necessary

announcement may be made in the budget.
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Education loans have enabled lakhs of poor students to undergo higher
education. Tens and thousands of youngsters have completed their education by
availing loans, but finding it very difficult to repay their loans as they are on the
verge of hypothecation of their land and houses and they are on the brink of
suicide. Government has responsibility to help them. I submit that the Government
may announce moratorium to interest to education loans till the students are
getting employment and reduce the interest rate of education loans as in the case
of agriculture loans.

Hon. Finance Minister has announced that 16 ports will be developed. A
great initiative and I appreciate government for that. But where is Kerala in that?
We have a very long coastal area stretching from Poovar to Kasaragode.
Vizhinjam airport is the dream of Keralites. Once constructed, it will be one of the
mother ports in the world and can attract huge foreign investment in India. As a
natural port, it is very economical and mother ships can come to the port which
will help us earn huge profit in terms of foreign currency. Now, the Government
of Kerala is ready with the plan to launch the project and many of the clearances
are obtained. But we are all very sad to note that in the budget announcement there
is no mention about Vizhinjam port. I submit Vizhinjam port may be included in
the budget and announce it as an Onam gift to Kerala.

AIIMS is another dream of Kerala. While Shri Narendra Modiji
campaigned in the elections in Kerala and especially while he visited
Thiruvananthapuram he has ignited the hopes of the people on AIIMS. But while
he presented his first budget he sidelined Kerala. How can the people of Kerala
trust your words Sir? Please keep your words and include Kerala also in your
AIIMS map.

The announcement of developing 100 smart cities is a welcome move from
Government. I have a request here to Government to consider. The reserved
constituencies of Lok Sabha are on the basis of SC/ST population and

backwardness of the region. I also belong to a reserved constituency for SC
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population in the country. Hence while the 100 smart cities are established please
consider the norm of reservation for SC/ST and include a township from my
constituency also. Please may treat me as greedy or allege partisanship in this. But
I have to stand for the people to whom I represent.

UPA Government has set up a commission to study the problems of
forward communities and the report is with Government now. The
recommendations of the Singu commission may be considered and a Corporation
for the Development of Forward Communities may be announced in the budget.

The budget has announced an amount Rs. 50,548 crore for SC plan and Rs.
32,387 crore for TSP which comes around 8.79% and 5.63% respectively of the
total plan fund earmarked in the budget. The allotment is very low considering the
total population of SC/ST in the country. I submit that the allotment may be made
as per population of Scheduled Caste and Scheduled tribes in the country to ensure
equity in the distribution of resources. More steps should be taken to ensure proper
utilization of funds earmarked under SC Plan and TSP for which an Act may be
enacted to punish those who misappropriate SC/ST funds.

Homeopathy is a much sought after medicine system in India, especially in
Kerala. Thanks to the initiative of AYUSH department in the Ministry of Health
and Family welfare. In Kerala, there is a homeopathy research centre under
AYUSH at Kurichi in Changanassery which is doing excellent work in the field of
homeo research. My request is that this research centre may be upgraded to the
status of a National Institute of Importance under Homeopathy to start education
and research in Homeopathy. This may be incorporated in the budget.

As I explained earlier, work in cashew sector is one of the mainstays of
workers in Kollam and many districts in Kerala, Tamil Nadu, Andhra Pradesh,
Karnataka, Odisha, West Bengal, Goa and Maharashtra. Lakhs of workers are
involved in cashew industry. Exact number of workers in the industry is not
available as all the units are not registered. Those workers in the organized cashew

sector have the benefit of ESI and EPF scheme. Kerala state has implemented
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cashew workers welfare board. Whereas the cashew workers of other states and
those workers in unorganized cashew sector and unregistered companies are not
having any scheme for their welfare. In order to ensure their welfare, a cashew
workers welfare board may be set up under Ministry of Labour and Employment.

I request the Government to consider the suggestions placed before the

House.
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*SHRI M. UDHAYAKUMAR (DINDIGUL): I have been elected from Dindigul
constituency of Tamil Nadu State by the blessing of Our Supremo Honourable
Chief Minister Dr. Puratchi Thalaivi Ammaji (J. Jayalalitha) of Tamil Nadu who
has dedicated her life solely for Tamil People’s growth which is very clear in her
very slogan “Makkalukaha Naan, Makkalal Naan” that means “I am for the people
and I am by the People”. Her vision is “Peace, Progress and Prosperity (Shanti,
Vikas Aur Unnathi)”. Honourable Prime Minister of India too imitates Our
Supremo Honourable Chief Minister Dr. Puratchi Thalaivi Ammayji (J. Jayalalitha)
of Tamil Nadu saying “Sabka Saath, Sabka Vikas”.

I feel that it was the Golden Time in the Indian History when Honourable
Finance Minister Arun Jaitely announced the General Budget on 10" July in the
House of Honour for the year 2014-15.

Honourable Finance Minister explicitly explained in his prologue, “He did
not want to burden common man” . On the other hand he started that it was a
vision statement that aimed at giving a fillip to infrastructure, manufacturing and
re-establishing confidence in the Indian Economy.

It is a directional budget. He laid stress on Education and policies of girl
child which is long back introduced by Our Supremo Honourable Chief Minister
Dr. Puratchi Thalaivi Ammayji (J. Jayalalitha) of Tamil Nadu “Thottil Kuzhanthai
Thittam, Mahalir Padukappu Thittam”, etc. (Cradle Child Scheme, Women

Protection).

* Speech was laid on the Table.
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The Centre should concentrate and support us with Funds to develop the

following in my constituency:

l.

Introducing Rope Car is much welcome, between Palani and Kodaikanal
Hill Station.
The NH road from Coimbatore to Dingigul can be extended to ECR via

Natham, Kottampatti, Singampunari, Thirupattur, Karaikudi.

. Dindigul being thickly populated city will be the ideal place to become

Smart City. Kindly it can be taken into consideration.

Dindigul being an industrial City, wish to have an airport.

. Kodaikannal, being the princess of Hills, there should be a Helipad

alongwith the development of Tourism Centre.

A Special Tourism Centre should be created in Palani, being the Shrine of
Lord Muruga (Kartik/Subramaniyan).

For the past 2 years there no rain in some parts of our constituency whereby
the Centre and Private Sectors open some industries to support these areas.

Honourable Finance Minister announced Revised Direct and Indirect taxes

along with Custom Duties for various items. On Tobacco and on Alcohol the taxes

are increased as they badly affect our health. On the Essential Provisions and on

day-today commodities the tax is much reduced. By this we can conclude that the
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Honourable Finance Minister has taken into consideration all walks of men in
India and prepared a Perfect Budget to keep all Happy, Healthy and Progressive.
Finally, I would like to thank our Supremo Honourable Chief Minister Dr.

Puratchi Thalaivi Ammaji (J. Jayalalitha) of Tamil Nadu who brought us to this

status.
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SHRI ADHALRAO PATIL SHIVAJIRAO (SHIRUR): Respected Chairman, Sir,
I am thankful to you for giving me this opportunity to express my views on behalf
of my party Shiv Sena and the party leader, Shri Uddhavji Thackeray, on the
Union Budget presented by the hon. Finance Minister.

The overwhelming mandate given to this Government surely was in the
background of high inflation, rising food prices and reviving the growth of India.
After years of lackluster growth, missed opportunities and unfulfilled potential,
finally the Indian economy and its people have the roadmap, which can truly
transform this nation.

The Finance Minister clearly stated that it would not be wise to expect that
everything can be done or must be done in the first Budget as this Government is
just 45 days old, and he has boldly accepted the challenge to bring the fiscal deficit
down to 4.1 per cent for the current fiscal year.

The steps that have been announced in this Budget are only the beginning
of a journey towards the sustained growth of seven to eight per cent or above
within next three to four years.

Today, the people in India are in no mood to suffer unemployment,
inadequate basic amenities, lack of infrastructure and pathetic governance. It is
evident that this Budget believes in creating an environment conducive to boost
the important sectors like agriculture, manufacturing, defence, employment
generation, insurance and housing.

The hon. Finance Minister has covered almost all social sector challenges
such as welfare of Scheduled Castes and Scheduled Tribes, welfare of senior
citizens, empowerment of disabled persons, providing incentives to visually
challenged, women empowerment, health and family welfare, rural development,

education for all and problem of malnutrition etc.
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Reforms suggested by the hon. Finance Minister in the farming sector such
as proposal for agri universities, agri credits, Rural Infrastructure Development
Fund, improving warehousing and restructuring the FCI are commendable. We
look forward for their implementation at the earliest.

The single-window concept proposed by the Government for faster
clearance of files, e-business platforms 24x7, information relating to investment
and clearances is appreciated. Special focus on MSME and SME enterprises shall
certainly help increase in growth.

India’s success in PPP market has been appreciated globally. We have seen
airports; we have seen ports and highways rolled out under this scheme
successfully in the past. Now, nine new airports and 16 ports which were
announced in this Budget shall be rolled out in a phased manner. Building of
expressways linking supply chain to industrial corridors shall be taken up at the
earliest. Under the power sector, investment shall be done in renewable energy and
ultra mega solar projects. Mining sector needs revision of royalty rates and
solutions to the current impasse must be found expeditiously.

However, 1 would like to draw the kind attention of the hon. Finance
Minister to a few suggestions. They are, revival of SEZ is of utmost importance.
We have failed to attract investment even after formal announcement of SEZ by
the previous Government. Especially, after the introduction of Minimum Alternate
Tax and Dividend Distribution Tax in the year 2005, no new sizeable investment
has happened. This needs to be debated and discussed at length. We cannot forget
our motto for the very existence of the SEZ. “We should export our goods but not
the taxes.” This seems to have been forgotten by the previous regime by
introducing the MAT and DDT. It is upon this new Government and the Finance
Minister in particular to reverse this.

Successive Indian Governments have given a boost to the software industry
in the past. This has shown good results. Now it is time that the electronic

hardware industry is given a similar boost because most of the nations like China,
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Korea and Thailand have progressed just because of the electronic hardware
industry and their economy has grown just because of this particular industry in
which they are masters. We need to take further the vision of our Prime Minister,
Shri Narendra Modi Ji who has mentioned about manufacturing good and cheap
quality mobile handsets in India. Our vision of competing with China cannot be
implemented unless the electronic hardware industry is given necessary
concessions in excise duty, customs duty and other statutory benefits. I suggest
discussion be initiated on the possibilities of implementation of a policy to benefit
this industry and revive growth in this sector.

Another important suggestion I want to make here is that the hon. Finance
Minister should also consider extending the benefit of the Urban Renewal Mission
which is presently applicable only to cities. On similar lines, the Rural
Development Ministry should consider to cover important growing parts of rural
India. For example, Gram Panchayats with a population of about 15000 to 25000
and above have a need for improving their sanitation, drainage, waste water
management and construction of internal village roads. At present, there is no
scheme by the Rural Development Ministry to support the villages and the Gram
Panchayats for development of these basic amenities. Now, most of the Gram
Panchayats are not capable of taking up these activities on their own due to
scarcity of funds.

The fund allocated under the Pradhan Mantri Gram Sadak Yojana in this
year Budget is just Rs.14,000 and odd crore. This seems grossly insufficient and
should be increased because the number of roads to be built under this scheme
throughout India is much more than expected.

Mr. Chairman, Sir, the hon. Finance Minister has included onion and
potatoes in the essential commodity list because of which majority of the farming
community is unhappy as they feel the prices of these two commodities will fall
down. I would request the hon. Finance Minister, through you, Sir, to safeguard

the interests of the farmers by fixing Minimum Support Price.
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The last point I want to make here is that the MPLAD fund available to
each MP is Rs.5 crore. This has been so since the last five years. Local area
development activities need more funding. For example, the size of the
constituency and the population of the constituency in majority of the cases are
more. For example, my constituency has more than 1200 villages, 2 blocks of
municipal corporation spread over 6000 kms. with 26 lakh population. Meaningful
developmental activity cannot be undertaken in this meagre amount. Hence, I
request the Finance Minister to consider increasing this amount to a minimum of
Rs.10 to Rs.12 crore. I request the hon. Finance Minister, through you, Mr.
Chairman, Sir, to look into the above suggestions and include them in the General
Budget.

With these words, I support this Budget and thank you.
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SHRI MUTHAMSETTI SRINIVASA RAO (AVANTHI) (ANAKAPALLI): Mr.
Chairman, Sir, I rise to support the Union Budget 2014-15 presented by the hon.
Finance Minister, Shri Arun Jaitley ji.

Sir, after a long time, the country has got Shri Narendra Modi ji, as the
working Prime Minister of India with absolute majority. Till recently, we were
having coalition Governments, which were meek and weak. Modi ji is a dynamic
and capable people's leader. I am sure, under his able leadership India will become
a super-power. I also take this opportunity to pay my obeisance to late N.T. Rama
Rao ji, the founder of the Telugu Desam Party. He was the pride of the Telugu
people. He has espoused the cause of self-respect among the Telugu people. He is
a legend. With his spirit, we will move forward on the path of the economic
development in Andhra Pradesh State as well as in Telangana State.

After bifurcation of Andhra Pradesh, people of Andhra Pradesh have
reposed their confidence in my leader Shri Nara Chandrababu Naidu and gave him
the mandate to rule the State. They have chosen him because of his foresight on
the economic development of the State. He is an efficient administrator and a
capable Chief Minister. After bifurcation, the State has to be rebuilt from the
scratch. People have given the charge to Shri Chandrababu Naidu for fulfilling
their aspirations. Under his able leadership the new Andhra Pradesh State will
again reach greater heights. I am privileged to serve under his leadership.

After bifurcation of Andhra Pradesh, both Andhra and Telangana States are
suffering from acute power shortage, unemployment, water problems and lack of
infrastructure. During the course of five years, I am sure, Shri Modi ji will help
both the States. I want to recall that the BJP has also carved out three States from
Bihar, Madhya Pradesh and Uttar Pradesh. It was done smoothly. But when
Andhra Pradesh was bifurcated, there was a lot of agitation and confusion created
among the people which we cannot forget. Andhra Pradesh has been meted out
injustice in the matter of bifurcation. The Congress Party has done injustice to the

people of Andhra Pradesh. That is why they have paid a heavy price. They have
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lost deposits in 173 Assembly Constituencies out of 175 Assembly Constituencies
in Andhra Pradesh. There is not a single Congress MP in Andhra Pradesh. That
shows the anger of the people of Andhra Pradesh. So, thanks to the decision taken
by Mrs. Sonia ji.

Now, I welcome the decision of the Government to set up an AIIMS in
Andhra Pradesh State. There is also an IIT to be set up. But, there is no mention of
an IIM to be set up in the State as per the A.P. Re-organisation Act, 2014. I
request the Finance Minister to announce an IIM also for my State while replying
to the debate in my Anakapalli constituency in Visakhapatnam district.

I want to say that it is a growth-oriented budget and lays stress on
infrastructure, urban development, rural development, ports among others. The
allotment of Rs.7,060 crore for smart cities along with giving some concessions to
tax payers is a right decision for the growth of the country.

16.00 hrs

I request the Finance Minister to choose either two-tier cities or three-tier
cities like Yelamanchili, Anakapalli or Narsipatnam.

I also thank the Finance Minister for providing Rs.100 crore for
modernisation of madarasas which is a higher allocation than what the UPA
Government had provided.

During the ten years of the UPA Government’s rule, economy has
collapsed, the value of the rupee has slided down, the Government's debt has
increased three fold and the prices of essential commodities have gone up very
high, making the life of common man miserable.

16.01 hrs (Shri Konakalla Narayana Rao in the Chair)

I am somewhat disappointed that only a token grant of Rs.1,140 crore was
mentioned towards meeting the budget deficit of Andhra Pradesh State. Our hon.
Chief Minister, Shri Chandrababu Naidu, wanted the Centre to bridge the gap of
revenue deficit by giving special grants. I request the Finance Minister to address

this problem in right earnest. Since bifurcation of the State was done by
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Government of India, it is the responsibility of the Central Government to co-
operate with Andhra Pradesh to render equal justice to both the States of Andhra
Pradesh and Telangana.

I thank the Finance Minister for sanctioning funds for Krishnapatnam
Industrial Star City. I also thank the Finance Minister for providing an industrial
corridor between Visakhapatnam and Chennai. I want the Finance Minister to
extend it up to Srikakulam because the districts of Vizianagaram and Srikakulam
are very backward districts. I also thank the Finance Minister for providing funds
for the development Kakinada Port. I am grateful to the Finance Minister for
sanctioning a National Excise and Customs Academy at Hindupur.

I thank the Finance Minister for giving a small tax benefit to the people by
raising slabs. I am sure that the Finance Minister will address the fiscal deficit.
Some people say that it is a big amount, but a good portion of it is interest costs
and subsidies. Subsidies are not changed right now. The question is how we can
reduce the subsidies and how unproductive they are. The Finance Minister has
promised that he will fix things by more focused food and fuel subsidy. I welcome
this initiative.

I welcome the promise given by the Finance Minister that he will fix food
inflation by reforming the FCI and the Public Distribution System. As predicted
by weather experts, 2014 will be a drought year. The question is whether he will
be able to do it. The monsoon is 43 per cent below normal right now. I am sure
that he will be able to do it.

Regarding MGNREGA issue of how we can guarantee employment by
paying people for doing very little, I would say that it has been addressed by
saying that the money will be spent but for the creation of more productive assets
linked to agriculture. I welcome this.

The Finance Minister has also promised single-window customs clearance,

which should ease regulatory pains for importers. I also welcome the initiative of
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the Finance Minister for a better tax assessment, including advance rulings and
defined committees for settlement.

I welcome the initiative of the Finance Minister to spend Rs. 500 crore for
giving training to the elementary school teachers. To set up five IITs and five
IIMs, the allocation of Rs.500 crore is made. I thank the Finance Minister for
sanctioning one IIT and one AIIMS type institution in my State, Andhra Pradesh. I
request the Finance Minister to consider setting up an IIM also in accordance with
the promise made in the Andhra Pradesh Reorganisation Act, 2014, at least, in the
supplementary budget.

I welcome easing the tax litigation process, which is a good thing. It is also
good that he has talked of creating a single window clearance. There is also a
single Government portal planned by 31st December, where you will be able to
get all the clearances if you need to run a business, and also pay fees online.

I welcome the introduction of a bankruptcy law for small companies which can be
shut down faster. I welcome the initiative for a shipping policy for encouraging inland
and coastal shipping. The purpose is to reduce friction in doing business, and all
these are good steps. The Finance Minister wants to disinvest Rs. 43,000 crore in
this year and another Rs. 15,000 crore, which will help in bringing down the fiscal
deficit.

On account of bifurcation, the State has lost all its major economic assets;
inherited huge liability; and is left with no resources even to service the debt.
Therefore, I request the Finance Minister to declare Andhra Pradesh as a special
category State for much needed relief to economy for 15 years.

As per Section 94 of A.P. Reorganization Act, 2014, the Central
Government shall take appropriate fiscal measures including offer of tax
incentives to promote industrialization and economic growth in the State. I request
the Finance Minister to issue orders for providing tax incentives and concessions
for industrial investments for a period of 15 years to enable the State to move

ahead on the path of development.
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I also request the Finance Minister to announce the sanctioning of an
amount of Rs. 5,000 crore during the current year's Budget under Special
Development Package. I also request the Finance Minister to convert the loan
amount of Rs. 10,090 crore as grant. Our hon. Chief Minister has promised to
waive loans of farmers. I request the Finance Minister and the RBI to help us in
this matter by giving additional grants to fulfill this promise.

In today's federal India, the residual Andhra Pradesh is the only State
without a capital city. We require a huge amount of money for constructing the
capital city, and we request the Government to give us liberal grants to construct
the same.

I request the Minister to provide a special package -- tax holidays for 15
years -- and other benefits, which have been mentioned in the A.P. Reorganization
Bill, 2014. In this connection, our hon. Chief Minister has already met you to
expedite these issues.

Regarding the Polavaram Project, you have allocated only Rs. 250 crore in
this Budget. It is a multipurpose and very useful project for the residual Andhra
Pradesh. Hence, I would request you to increase its budget to Rs. 2,500 crore to
complete this project within the next five years.

Finally, I totally agree with Shri Patil that our constituencies are very big.
There are 374 newly elected MPs in this Lok Sabha, and the MPLAD fund
presently is only Rs. 5 crore. I would request you -- on behalf of the newly elected
MPs -- to please increase this allocation, at least in your tenure, from Rs. 5 crore to
Rs. 7 crore as a token of encouragement for all the newly elected Lok Sabha MPs.

With these words, I support the General Budget, 2014, and thank you very
much for giving me this opportunity.
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SHRI A.P. JITHENDER REDDY (MAHABUBNAGAR): Sir, thank you very
much for giving me this opportunity. First of all, I congratulate Shri Arun Kumar
Jaitley, Finance Minister, and Shri Narendra Modi, the Prime Minister of India for
presenting the maiden Budget speech of the NDA Government. The main
emphasis was to boost the salaried class; agriculture and industries, particularly,
the manufacturing sector. I, on behalf of the TRS Party, wish them all success in
their endeavours.

Telangana, being a new State of the Indian Federation, expected a lot of
support in terms of financial and fiscal measures, and infrastructure in terms of
roads, education, health, irrigation and social sectors. However, it was virtually
blank for our State. Even the issues, which were mandated by the AP
Reorganisation Act, 2014 have not found place in the Budget except the
Horticulture University. It is not understood as to why my State of Telangana has
been singled-out with this treatment. Mandated projects like improving road
infrastructure, rail coach factories, steel plant, power plant, tribal university and
tax incentives do not find place in this Budget nor any special package was
announced for the backward areas of Telangana, which is about 85 per cent of the
State’s geographical area and 75 per cent of the population. We had also flagged
several issues before the Prime Minister, but there is no mention of any Central
support to them.

Sir, we have asked the hon. Prime Minister to give ‘Special Category’
status to Telangana. After the division of the State, both Telangana and the
residual State of Andhra Pradesh should be treated at par for the purpose of
declaring them as ‘Special Category’ States.

The eight backward districts of Telangana should get Backward Region
Development Grants.

Pranahita-Chevella project should be declared as a national project. This
project will irrigate more than 16 lakh acres in drought-affected districts of

Telangana. Therefore, it should be declared as a national project.
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Tax incentive for industrialisation of Telangana is a commitment under
Section 94 (1) of the A.P. Reorganisation Act. These incentives should be similar
to those given to Himachal Pradesh and Uttarakhand.

As you know, there is power shortage in Telangana. We have requested for
the setting up of a 4,000 MW power plant in Telangana. The Central Government
has committed that NTPC will set up this 4,000 MW power plant in Telangana.
The project implementation should be initiated, including grants of coal linkage.

As per the A.P. Reorganisation Act, “There shall be a separate High Court
for the residual State of Andhra Pradesh”. Therefore, immediate action should be
initiated to create a High Court for the State of Andhra Pradesh.

The city of Hyderabad is to be developed as a major growth centre and as a
global city. It has to be slum-free and have the requisite urban infrastructure. The
Government of India has been requested to draw up a comprehensive plan for the
city by taking inputs from the State.

Now, I will talk about the Musi River. Everybody spoke about the amount
which has been allocated to rejuvenate the Ganga River. There are many rivers in
Telangana like the Krishna, the Tungabhadra, the Godavari and also the Musi.
The Gujarat Government has improved the Sabarmati Riverfront. On similar lines,
the Musi River Conservation Plan may be sanctioned by the National Rivers
Conservation Directorate at a cost of Rs. 923 crore.

Setting up of a Tribal University in Telangana is a commitment under
Section 93 of the A.P. Reorganisation Act. The Government of Telangana will
provide necessary land for it.

The other demands relate to the development of roads and highways in
Telangana; setting up of SAIL Steel Plant in Bayyaram, Khammam,; rail projects
in Telangana; and the issues relating to forest land. We have placed these demands
before the Prime Minister and the President. We really thought that at least some
of these demands will find some place in the Budget. But none of them has been

accepted and given to Telangana.
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Our friend and colleague, Shri Srinivas, who spoke just now from
Seemandhra’s side, had thanked you many a time. I was counting the number of
times that he thanked you; he thanked you nearly seven to eight times. However,
we cannot even thank you for one reason because we did not get anything. We
have not got a single thing in this Budget.

ws+¥ fAfeR St @1 AT 1 He was part of it and without his help,

we could not have got Telangana. He also helped us to get Telangana. You have
played a very crucial role in getting us Telangana on that particular day, when the
Bill was in Rajya Sabha. We are only one-and-a-half months’ old now. SI¥ a=@i &1
WY 3R WRIS <A €, WD od &, a9 37 MU 1T &+ UiNd AFTd &1 There is much
to be said, like & =1 UM WsH ATSAT @ i) g+ U4T f&A1l You have given Rs.
8,000 crore for housing scheme; you have given Rs. 2,1 00 crore for watershed;
you have given Rs. 3,600 crore for National Drinking Water Mission; and also,
you have talked about setting up of four new AIIMS-like institutions. But
Telangana has not been given any AIIMS-like institution. When we asked about
this question, our Health Minister said that we have good facilities in Hyderabad
and said that Seemandhra people do not have such facilities. In reality, there are
so many cities in Seemandhra which have Super Speciality Hospitals like those in
Visakhapatnam, Kakinada, Vijayawada etc.

In the same way, you have given 5 new IITs. You have not given even a
single IIT to our State.
HON. CHAIRPERSON : Please conclude.
SHRI A.P. JITHENDER REDDY : Sir, we welcome the Price Stabilization Fund
which was given for the benefit of the farmers. You have given Rs. 5000 crore for
good warehousing facilities. Defence has been allocated Rs. 2,29,000 crore and
you have Rs. 3,000 crore for the State police reforms. I think you have to enhance

it.
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You have given Rs. 100 crore for linking of rivers. I was in the NDA from
1999 to 2004. Shri Suresh Prabhu was given the special task of interlinking of
rivers and a lot of money had been spent in linking of rivers. A DPR had already
been made at that particular point of time. Instead of preparing the DPR, I think
funds should be allocated to get it implemented because the linking of rivers will
help in irrigating the fallow lands.

Sir, you have raised the Tax Exemption Limit to Rs. 2,50,000. Everybody
was thinking that Tax Exemption Limit will be raised to Rs. 5,00,000. I hope you
will reconsider to raise the limit.

As you understand very well, after 60 years of struggle, we have achieved
this new State. Nearly 1200 people have sacrificed their lives for this State. It is
our duty to rebuild Telangana. The State of Telangana has been neglected for so
many years. All our rivers, our employment opportunities and other things have
been snatched away from our State. Now, we have to start from day one. Hence,
we request the Finance Minister to give special attention to Telangana and as you
have been a part of formation of Telangana, you should be a part of giving a heavy

Budget also to Telangana. With this, [ support the Budget.
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TG IMUBT A P IR &I AT T, TRBR M & THA M FHaT o7 {6 & a1 &
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RN TRBR G 5 FHE T T, A1 33 TR TS ©F 5 AR BIS 38 TAR IS I BT

g B T A1 59 GR 34 TR BRIS BRD AT FIT BR I8 87 39 IR Al IR Sl
Pl fArT § 9 ff [ AT 43 TR IS WY & A1y ¥, e fUsd R @ - @ &
7| TRPR I8 ®E W T fF 897 TP TR BRIS WU g1 oy, oife Ruer e & a8 =
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HON. CHAIRPERSON : Shri Salim, please conclude now.
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AN A AR I8 2| ravel 1 ASlgd HR & oY 9| Ud BIC SEN Dl ga@r, fofel]
IcATET H S ST 4T R, S <o W Rargd & S|

TRATSS SIS B B SIRAN, 9 <2 A I1GT qa7|

d% ot AT 58 UReId @M 9% Ugd U § S 90 ¥ 100 URRE AR qd ugar df
LRI B SR |

AT & H Sl ATSHY Tel el &8, Swo SR garl SR |

IJ BT G117 B fol¢ B 1.50 ARG HR & T8 |

* Speech was laid on the Table
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TR A @ &S &R HH B AR, TS ASGM & TH T B G| <idh T A b
forg wr.amg. & @1 e @R eI T, S AU, WRBR 4 Aidl ¥ T & Al

goic § WIC YR TN DI BIVUT B g T, A Alb FH &F [l AR T Bl A 50
fpeliier 8, #AsX 35 fhelier &, sHRUTe 30 fharier 8, gl 4 U T4 W AR &
fafor @t AT #=ar gl

UISTel Qd T@eadl @ ded Sl UM 20 §SIR qAT8C! Bl AHaID Siel Ygeldrul HAFT Bl
SRR S g UISTel oA HREAT ST B, 6 dgd wX fofel qa1 & Hs U9 TMa g, Srar
AIRAMH, FARSS 8F & HRUT U e &1 T 8l S9 g9rgel & fafetd &) aromn #
et fepar S|

el & 500 SMETE @Tel &R M BT JLHAT TS A SISl SR |

f51or F 100 IR aTell AT T RNl STl 2 Sidfeh 99 400 Ol arelt 991 S

YT ©, AR TU AT Wa- F1 Dl SIevd o

Sea e & &3 7 IR el 98d 09 8, &g @R 1 ¥ ¥ 5-5 3M8.377s.<1 a
3NTS.3MMS.TH. WreM &1 Mo form Bl AR & § ot 9 Qi § A U =Rl &1 FFHTor v
S|

el fdepr Bl & H @A Y GaT TR U &F H e dree 9T AR b A a
el & WIGHHRT & T HIoge Dl WPl & S| 3 AR TR dTierel Hex H UIoiedl Ud
AR AET AT TR d9rad &5 fIFge, SIaarT, Hidl, Trile, S8, IMYR T, RIS
Td TR H ISl U W) TS DI GE & GHIE TG TS, SL3TE. UL UA. L AreT |
wtet fpam S|

AT TR H Tolls MdR, Sidax § 978 U Fells 3Ny, dex # R s, 3mxured # 919
¥ e & T B B el e HATrd siar ISg IS #Aed Wil s
S|

7ot & ofeR w8d gd Jmir &l § g1 A H onard fOfe uRari &1 @ g addn
TFRRT AHH <1 DI Ao H wifid {5 S| N & a7 #§ far & i) te Sy srgdu™
Tv5 Y ARSI & T Wil S B o G | A1 7, B g1 fmar S|

A el 7 90 qie) @t g dc IR ¥ RER wafdd g g g9 aRarem & IS
TRATSHT H WM BT BT 2010 | H PR @ g| I5T WPHR 7 Al AUAT YA 4T 8, Dg
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HR & ST FAgT JAAT qAT o 7T H AT 4000 BRI &1 Arorl aRed= g,
IAD! TP BRIg S |

Tt # T AR & Fod 77 S RN U Ud &g Ud A SR S RT3
T U 1 T FRE SR, A1 R goi e @1 derar e wa don Y AR e
R < | |

AR T Uep el fTel &, o<l 9eR H Ush gl 3fesl I ARBR & ©, o]
SaTS B T, SN I I=gRI HHAET B gATs WA A9 WBR gRI Yo DI T8 g, oAfhd U
T TS SS B AV BT AaRIHA B

BT b Y F I A AR, RRER, a1, dhe, geEe © U T8 ds6 Bl
forATor BRI S qT SN S o 'ifvd fhar S|
IE 74 frEge § 8 S8l WaE I A a9 & 11 9§ a9 wRs) A g9 ufam a@ |
I B I B

Rret 3 # MoT Wl RIS BT N A & foy A= Wal &1 SIrreH R &l

gl golc § T Wl favafdeney M & 91y & 1S 8, S 9 6Efld e W Aeifdead
Td Wl AIADBRT BT RAGA Fa1 H P I B AN B gl
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sft ERTREE IR (ERRY)- AL R A S @ $9d g | WL STV icell §RT U

| N N

feh AT WIRd, T Grax WRA @ 101 & {7 3 G9C 2014 H 31T B eTIBN ATSATY
JfRTferd @t T 8, et # @re FRar gl @ aRe W9 i), Jarell, Ferdadiiy JH
Td AR P & § [GH U 39T Jolc U9 fman T 21 & I8 a1 e fh SR uey
§ qatad we9 fUos &3 g e fuen, w@WRed, ISR H I Bl OAL TS A Siodl
qafae & g fFaffod 8 w gl qatad arft ome et @1 ikaifad Teew R W §
Tt faer @t T &g gY ©, e A o WAl St g1 qatae § Ueh A URd gRartad
fpam T 21 # A1 @ S @ R S P yafd & Ue Re aroRy #§ §.g= den
TR WP IRER 4§ AR, ASHA Piolsl @RI JA¢ < 2 &, d8 qarad & 789 4
Rra 79 SHUe Afed oM-uNT & SFUal § WY QdRil &1 Y gl 39felv 3 T8y &t
T gaiadl & HS S § BRSO, ™y {6 qataet |fed o yewl & 1 | w@red
N o b |

IS ERI BRI & Y ATUR AU T FelIdl, TR & & oy gofc 9 gragm
far T & A g’ # TR gl Bl W A SHUS 7S H |ad Jfftd gAD Dl
JETE &, S SADHRE AqA ¥ ol ©, fohg fUoell ARPRI R 97 fd # PIS 9 ®HeA
IO ¥ AVR/ATR H fREe o gl 9 =g & 79 § R Syeiad Ud afero wgear
S @fid fHa1 Sy Ud 3@ gR1 IR a¥gell &1 TRAR gR1 99 o8 R 53 fHar 9,
A gl 1 ISR Ud @AMAR H gerdl e 9 vd gv Sfad a7 ifaRes faga &
AT A BT S|

A7, for 73 S A9MR g™ & 1T 3Md Aol &Y Uy fhar S &1 21 98 89 &
H {9 dicd fidl d8 TR A T8 & R IR & S/@wR A 49 gU & 7, d9fch i 7w
PR T HHAIRAT & IRAR W1 R & HIR W U9 T 2l § Ry S [ I S8
S G MONYR H 45 98I JHT Picd il BT SMYFBIBROT R Y: dTe] BRI D ATaeIDha] o,
Ry AR o 81 A |

goic H Hsh URTET B 9gM & ol I IS B WP 9 IR W ga faan
gl ra® B9 # g § 5 3R 99d &9 ¥ BIA] O arel S 9N |, 29 S

* Speech was laid on the Table
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IRV, ARAT, TIYR-S BHx IRER 96 oal g, of ¥9 9 aRRd & gar g, O
2-3 B & T8S 8 M &, 3R R W Marmse R 8 M gl 39 doic § WP S
AIEIHRUT HR AT A DI MaRHA §l A IRV AR T TREAR, HTR g
I BN dh Wed Bl 9gar A Ib |

SIS & 91§ 3TN dh AR AWa &9 & A I A I¢ WHIQ, EAMEE & A
T T D YR NHIT oAl Al B AN A W R H @Ry, e, IWR @ forg
AN &1 g U A 19 8, oy i i 919 gee gl |l 81 iR wliw
IRUATA S A T8cl B A1 & TASR H &H dfs od 8] gAY 7% TR ® qHdl &l R
A G1C & A Y& gol (A0 @t ff srawrdsar B

IRBR gRT el & &3 § gord1 < & fov oMd Sury fhd o W 81 3-1 & e & e
i Fwl e 21 wRl R SR w o & fog e Aftar @y Reafere,
dicficfare Bicrsl, AfShel Bicisl TAT g URIET R Wie &l Agedhar 8, oy
Rren & &5 &1 o™ & 9|

ARBR B g HEAYU ATSHT 1 |ied 3= Al & ugfia o &1 el @ sffave
T & forg” T\ W A9 g B R B W 4T BPR T8 atell AT Tl | Ifay

uy ggene  (Slaughter House) @1 Sifde v, il @A vd #o-9a R & ugfid &
gH! T qAT T TG A FABY I Sug H A W0 A e S g ud I AE @
sifera oot f wefia &1 w1 Bl 39 A & PR smat AR 7 wee § fhg wefva o
BN W STEHA G WM BRAT W R B T & 3w § R aE Ad & fBAR sy uy
JIATAT Bl §¢ BRIBR ATH-T%Ts g ©1S BT FH0 BT B FaeThdr 2l

gole H WPR gNI fAggd Ieured gor R Wik foar g o wfasy § 7 & e faga
AR B o 9 | s w9 7 # Mg S 6 A &7 Sl IR ) et & forr g, Q9
W WR T4l & IR Ueb gt & arell fagd Scures |33 8 &I @I HRA A qaiadt d

fIRoT @raRe &g vt fea Saured fhan S e |
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SHRI VARAPRASAD RAO VELAGAPALLI (TIRUPATI): Thank you very
much, Mr. Chairman. Indeed it is a pleasure because the sitting Chairman and I
were classmates and are good friends too. I also appreciate and admire the
respected Finance Minister, who is the right person for the right job at the right
time, for presenting a very balanced Budget. I am not too competent to comment
on each and every subject; but the Budget matters which are related directly to my
constituency, to my State, I thought, I should comment on.

You have taken some steps for the revival of the Special Economic Zones.
Some of them are excessively successful. For instance, the Sri City SEZ is a big
success. It is located very close to Chennai. What is happening there? They are
not at all considering the local people for jobs. It is extremely unfortunate. The
very idea of creating SEZs scattered all over the country is to balance growth and
development. So, we are very earnestly requesting the Government of India to
evolve a policy and a manufacturing system whereby the SEZs which are enjoying
the benefit of the Government by way of land and all that should also consider
locals for employment at least where they are eligible. Presently, it happens to be
very close to Chennai city but not even one or two posts are considered for the
locals. Therefore, I request the Government to consider evolving a system where
the local educated people should also be considered for the posts.

As you know very well, presently most of the villages are flooded with
engineers and MBAs, thanks to the literacy rate going up. But we are not able to
provide them proper employment commensurate to their education. Therefore,
since the Government cannot provide all the jobs to all the people, small steps like
this will definitely mitigate the problem of the rural people.

Secondly, you have also mentioned about the corporate social
responsibility. [ have also worked as District Collector for at least three districts
for three years. They are doing it but in a very camouflaged manner. What they
do is mostly greening up of areas and tree plantations. They are not doing any

concrete work as social responsibility in the nearby villages. Therefore, in a
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similar way, the Government of India could take some steps or evolve a system
where they have to really contribute to the nearby villages. For example, roads
laying, sanitation, drinking water and even housing can add to the steps taken by
the Government. Therefore, once again, I request the Government of India to give
a thought to these thereby the corporates which are flourishing now by taking the
Government lands could also contribute to the growth of society.

The thrust that you have given for rural employment, according to me, is
definitely inadequate. As I was mentioning, thanks to our literacy levels going up,
particularly in Andhra Pradesh, almost all the villages have any number of
engineers, MBAs and graduates, but we are not able to provide jobs. The worst
affected people here are from weaker sections and backward classes. Why? It is
because parents, somehow, manage to get education for their children, but they are
not able to spend more to send their children to cities, in search of jobs. So, they
are compelled to stay back in villages. After one or two years, their education
becomes irrelevant. So, I would request the Government, particularly the Finance
Minister, to consider more village-related industrial parks, tourist parks, where
they provide employment to the people so that their education could be put to use.
Otherwise, they are not able to do very menial jobs, at the same time, they are not
getting bigger jobs. So, they are sandwiched. The Government should also look at
this issue.

Providing 100-days wage employment is definitely inadequate. We have
been talking about the same 100-days’ for the last 20-30 years, where people like
us cannot even wait one-day starvation or even half-a-day starvation. We talk of
only one-third provision for the poor people; it is somehow not adequate and it
needs our attention. So, round-the-year employment should be provided, whoever
asks for it, at least in rural villages.

I have some more points, particularly with regard to the Scheduled
Caste/Scheduled Tribe Sub-Plan. In practice, it has been there for almost 30 years.

The Planning Commission has been giving its observations now and then. But
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where actually it is misleading is, all sorts of things are being put into this Sub-
Plan. I will just give one or two points here.

For the National Crop Insurance programme, an amount of Rs.457 crore
has been allotted, and hardly anybody in Scheduled Caste and Scheduled Tribe has
the land, where the crop insurance requires so much of money. Similarly for the
National Food Security Mission, Rs.328 crore has been given. Is food security
being considered only for the weaker sections or for anybody else? If it is so for
the entire country, I do not think, it should be considered here because every time
we say that Rs.50,000 crore has been given to the weaker sections, nothing is
happening; still the gap is widening. So, definitely the attention of the Government
is required in this aspect, if it wants to bridge the gap.

For National Rural Drinking Water, Rs.2420 crore has been given, but you
go to any village now, barring a few habitations of Scheduled Caste and Schedule
Tribe, there is no habitation where there is adequate drinking water in the whole of
my constituency; and I cannot comment about the whole country.

Similar is the case with respect to National Health Mission. In all these
things, what I say is this. Bigger projects like irrigation, dams, etc., in the name of
people belonging to Scheduled Castes and Scheduled Tribes, much of the money
is being diverted. What I earnestly request here is that to apply our minds, money
should not be diverted for such things; it should directly benefit the people; then
only, they will come up.

I have two suggestions to make here, after 65 years of Independence — one
is, they should consider reservation in employment for these people in the private
sector and the second is, to distribute cultivable lands, on priority basis, over the
years, so that they will have proper adequate assets and they will not depend on
the Government for ever.

I would like to mention here, Sir that I have also worked as a Tourism
Commissioner. For a country like us where we have adequate number of tourist

spots, five tourist circuits are too small. Since it provides employment in the rural
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area and everybody can equally participate in tourism — an illiterate can also
participate and a five-star hotel also can participate — I would request that at least
every State should have minimum of one circuit and some States like Andhra
Pradesh and Tamil Nadu, which have more number of tourist spots, should have
more such circuits. So, the hon. Minister may kindly consider that. Similarly,
religious circuits may also be considered.

We all are very happy that a lot of allocation has been made for the Ganges
but a number of other local rivers are being dried up and getting silted up. They
also need attention. Even the cattle are running out of fodder. Therefore, de-
siltation of the local rivers over the years may be considered while the linking of
rivers is already being considered.

Thank you very much, Sir, for giving me this opportunity. I thank my
Leader, Shri Jaganmohan Reddy and also my Floor Leader, five times MP,
Rajamohan Reddy Garu, for giving me this opportunity. With these few
observations, my Party fully supports the Budget.
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SHRI CHIRAG PASWAN (JAMUI): Thank you, Sir, for giving me this
opportunity to speak on General Budget 2014-15 on behalf of Lok Jan Shakti
Party and our national President, hon. Ram Vilas Paswan ji.

HEIGY, 10 Jclls Bl IE A Folc U BAT| 30 WR HIHI Il gs| SHD! dRB W g8
a1 Sepr-fewo Wt g1 W THH SMERI & I DI Uh I-% & 8, H 3 Sl Bl 54
fawg & @1 @ 8, 98 SMUs WEE @A ATEdl gl aHH el Bl ave vl AaR<faar
U & H AT, § SME Al Wl & Bl AR HRar § H SRz & ARl ¥ 9 99l @
IR A STB! A ST GBI AN, &R Uh Afad b1 g8t v off fb 7 b 98 59 qoie 4
A< B, afed G 2l I8 W g¥ f[98R BT R R < B 5l Sei-oigl 4 T g, AN B TS
g el S f oo feai g d=nfa fa<r w2 St 4 U Sevg 9§ el o1 b e
AT Y 8 T 2| 9 IR W9 99 I8 ¢ [ 39 Ao I | iy a9 Ry a1 & fawy
B g TE B O B YR Q¥ B A BT gl gqH THIH I A B, A HREl D
HiedTgore @ 1 91 21 S garsil &1 fs & 1 Afgerstl o1 W Rusiee g1 gl &l
ff ara & T g A s e @ ft a1d & i 2 S g 2 fF e aga & wqfod
¢ 39 IR P FWHR 7 U A gl U 9gd IHMER M Tl I8 % Udh ggerd
ISR Yeche & 781, dfcth Th Wchc 3ih 39 &, fOgd g9 3 &Y AT
87 I g9 A & arae fhy €, SHD! 89 fhw avg W QR HRAT ATed &, 98 39 aoie i
EAIRIEIRIE]

aurafa o, # f5F gqer § S § 98 9gd © fUwsT gew w1 S 8] W 9k R §
o &= 1 wfafAficg s g, 98 99 fUss yaw &1 waw fUwsr el 41 S 81 86 &
TR R o™ @ oRRd g1 § 9 wee § ofar § 98l | Jaqd Sedl @ o dEy dRd
gl T Wt I oIy F$ep, fasTell, U], Uab AP R WReT AW [ F8I TRl o &
B TR WX ST ST BN 89 Sfd fah &1 aid ed © ol 89 % AR B & R &
3R JMMUHT ATATR & &I TG, ASAR & FawR AT 81 Sud O fasm o smgan | aifes
3T AR & fIT Bifde HA B, 59 db ad IRT e xemT T8 89, 3ud I Uels
@ forg sifrgffest € €l 8| 9gd Wl © 3rew fier vl &1 W G| e uerg ®
HITSA 9, TAD! TEE BT 980 Y 2] 3R HIs g1 UaT B & el &1 RaR &
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ST a1 98 S A UGS B BT B, DY 98 Uh A ASNTR Bl HdAT H?
Fergferr &1 ReR 7 8, sud ol ey qard 1 9gd Sl &1 Sfg gear 14 H &1 a1 4
U U% el & uy, & 59 A% &1 W &g a1 21 S99 SR |i b1 o 9N € 9 8l
g I A &1 W wrd @ gl gfifory, § aRaR wedar € 5 aw v wqford qoie 21 uw
$Afy Ao 2 fF & WR W U 3 JHa TR & dR W S, AR F oA dme e
H olpR, WRY AT ¥ ey |l 8] W & fean = &l

B AN SR AT ARSI B d1d B I8d 8, R I8 98d ool § b Afgan
FARIDRU & AIA-1 A Tgel Afgenrall Bl A4 3iih RIrgRET el |

el & H 37O W goic WR dl R8T g, W O @ A X HA S F XeAd H g
IRYIU® T T A @M 2, 39 {70 # IehT g=uare B0 ARl Hel A Fofd al 8l
& | BH AT A% a1d & 8l PR %L ©, dieth S Nl Dl qHEA o Wl IS B

ST f #9 wEl f6 U AcCIeRINGeNd Saayde @I, Udh agqdl faer &l SRxd o
saH R Sl SRS & & & T8 o, afcd 8 & WR W <@ 2l B e @
Hf <& g, B garell Bl I < B Afeesll Bl W S g SR gl @l W <@ gl 3
THT WTae 39 doc § fhy 17 €

JHIfa S, § gar g 3R garsil &l ard dRal g H R &3 9 o g R yew |
ST §, S Yo% | YA BT AR YA BIl R8T &1 4 gaR Je? § O I8 8, gax ol
H ISR & foy, Rienm & oy S 8 €1 931 I8 SWHR dbeli® sl & b @l fhdt g
Tew B AsdH1 e & forg faer § 78 omar? R B TR IS & AsHT [FER A AR
& forg €l Sirar? &9 fagiRal @1 & gav ya¥ S usd gl

EGg, 9 g ¥ f 39 goic # gaet w® @™ dR 9 & a7 99 &
areil B I HA © Al JFR BAN A Hol-F-Pel IR R e W ax wb il 2l
R, R T § AR MeRvy o #30 Sit 7 g9 dR Wo-gg &1 H J=uN & |1 Sie
FH A 9 W g A SIS WA SRl gl 9ga-9 AR U9 Raare) € Rh oo 7 &
e, fdew 4 4R B W ARl g1 9ga-9 U Racre! uifermieRa ® iR R AN
e H W HIgE € Wo-pe bl qerdl o W dgd S 2l U8 T U Fole © S
TS, 37782, 37TS.3MME.UA. & AIA-AIY WieH Jafde! &1 HT UdTd oehr AT &, Wel-9a bl
I JIcATST <1 21 W H, AT B P AW o #A St & A U Ble-ar gea i @
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AN H I 3MUT B (6 T IR A gHT HHIH 2 AT AL /TF.EL BN 8, I
UHR Ueh Yl AN BT 1 TS fbar 91y, S Faredl dl <] Jarsil bl Il braferad b
FTAR AR el | 14 T ST ISR T8 & Febdl, v RIS w1l el | s U Ifetil-
I gore FEiRa & o Riw &R R garelt & e o foy swmme fFar Sl 98 v
Bre-a1 geia ¢l § argm 6 fad @5 ot 39 W) oW faar a

[UTIRY ST, o1 &4 US QT Savell a1 & JIWRd & S8l ATy ARl HATe W) grdl
7 2 39 9t & IRE favad & off g9 99 g8 6 ' A emue fvd # ww v, '
3mue! favmad ® 98 fan, 8 98-8 & e | R EHied I8 ¢ 5 i @ WaER &
SR & Ueh VAT dad AT Sld gAY HETTg &) o Jfaed o SR ot 3R 8ARI fdsr &) uia
gfererd I B 8 U U AT BT TS BRAT BT STal 85 39 THIBRUT DI SetedT 8F|
STEl W g e &R 79 IfiRd ¥ FR 81 SR g9 7EE &R Ui i § B S| g9
T 3T & [ I8 qorc I Qe # Ush AvIqd Hed b AR IR AIad BTl BAR d 99 A

ST AR T g &1 IUANT fhar &=d A1 9 Hed A - No one can stop an idea whose

time has come. T Hf¥Hall & dqMAgE, THH wHACS ® dqAYE O DB A [EH TR,
A TSR BT QAT IR g3l 8, § 8! ored arewal & Modiji was an idea whose time
has come - an idea of development first.
g 9 WHR & FSAN | AT auf § T W & frwsr ww, T AW uew oSt ww, g9
9 91 BT g7 feard

3 W sl W IS THM SR B §RI, Sl < DI 125 BAS SN 7 b [IBAd
ARG BT Heul Bl 8, I3 SHIE § 3R fAvara € & S0 e # a8 oW aoic Yeb ugal Aorg
B B AR W QAT Bl

3ol v @ A § RRAT A, dle SH9fad Urel Bl e 39 golc b aued

T g
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3t TR® IFaR (FHICER): FHURT Sfl, FIH Tgel § ATYD! &=UdTe <l § b 9 AW qol¢ W

dlefd Pl AT ﬂ@ 3R T |

IqE golc AT gRacT & 918 IMAT gl 3 A o aTel €. (S9aem) &I &1 11?1
T3M? SHDI Aded © b &l 3 aTel ... (@raem)
St ST YTl ARMYT Ared (dibt) ¢ Uh ff IR T 98T T8 BR U | S R H & R
B M| . (eray)
2 RS IR : § A1 BE @ g (P o0 7 3 arel §1 o # &g @ o1 6 arew fam
3T dTel €, I8 AT ARI 81 8, dfeth N &l VAT fazard o1 6 3 o gfee & 3R o ardl
I H e ARAL H BN 79 QT S| AN A, WK gaehi 1 AR I AT ASrarEr |,
ugell aR R gra afbar # 9 o o1, 9 I8 & A Faie WA S el 3R
SHD TSEET B AT A 3, g |

ST & A G9on-ux H o ol $ gfe 9w afverfa @ w3 off, o
e &1 MgR, AT e &1 AR, 100 T wER, S WA BT NAd Tead, Afdl B
SIS, & ER P fIsTell 3R 2022 % & IRAR BT B8R ST I8 d S &t T8 of,
IS Y T I gl & AR AT F UH AYfTe HRA S e W SEms ol A |
v 7egE W fhar o 5 ST died § Ue U WRA &1 S BN, W39 g W
3MEMRT T HRIHA HI STE BH U WERY doie AT T 21 B8 wordt avong g+ &
e rshdisvac i N g Mo s d U o grs TR A W E N R D
1T @ &1 A= BR WhT 8, <lfpT BAIM & oY g &1 et Aepar|

Wb |quT gArdl H el Ufeiie Sfta @ q1e 99 1 gerEEl s R Aqid & g
qTefl TRBR A, 31U el Sff A Ig B! 3mver off fb 357 aR &1 goic UfagRie rml <9
@I M Nl B v 78 3w <1 & g9 qarwAl 7 Per B A Pl dsdl el @
& U IR &1 T1feU| I8 &9 3% © fb 9ot & Rt H1S Telt W IR ST Bsdl
el W | HEMS B AR A U8l € 379 JATeH W o7 I9a oy gRaR &1 dref=-arsor

FHAT A AT 3R ITd SRHAT W AEH o & IO I SIA] TR THS (b BT BT

frar T g1 Nt 1 wrel gl four W, AR 9reT 991, A gells dol, Sia-Ugrd e /Wl
AT B B ged! Tt TS| SR 8 fh am emedl R anfde dvst 3R urer Sgdr der WA
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3R I¥a foy ST gfeepar 81 Tl 3= & A1 oM &, difdh o ol & oy oY 8, 3o
el & fofg oy €1 swd g gdl §, SE S Bl Busl & SR fagelt e B
qrell & foTT orew fo S o U & 397 dvie I 04T foxgar 1 3fcTswi 37H 3feHt &) v
A Sl Bl WDBR & U8 AW Foic § R IR foarl ot 2 3 faai & forg I o
i WHT dP SA9R BT TS| goie W e |quer foEmn T 7 ek 96Ul & WIeER @
e RIm QU B 99 B I & T g

|AMfT ARy, fod #31 oreur Sicelt St gRT i1 9oic U9l fhar §, S8 X H UdH
Rl At T ALERI €, 9o $Y a1 BEl &l H JAUB golod ¥ I® BIC HRAT
areal gl I Hel § b fad w3l e Siell gR1 S goie Uw R TR B, S ae g
AT w1 Raw fores fhar ar &, fdes 97 AIomRll @1 IR &R &1 I AT B AT BT
3R g9 oIy g9 &l & R, 39 IX H $B |l T8 Iar-m A1 gl THAIT 200 H 250
ASHN U8l A I &l & 3R TN WRBR 3 W 3199 golc WWOT § qhRigd ga=i o =7
AISTRT B BT B Bl 5 AN AISHIRIT B GAT 9B 400 W 500 B WY 7 SEfep
ST G @ T4 IURH BT By Seold T8l [hdl A1 2 I8 a1 H FATIY Hel aredl g,
gafory #9 B fpar b o9 o 530 S1ueT aoic U9 &R %@ I 91 SHdl S a9 Aol @l
AN B TRRA Al RB IOl DR BT AT A dTd FHT H IFBT R IS HY B, R
S AT W, {5 I A rferaRe B 98 i T W I 98 BT S HEl, I a0
ISl R AL ST BT Uh SRAT BIAT &l 51 UbR A I8 gofe ol 11, I9A VAT el
2 5 I8 IoC I STl St & gRI WS & ST AT ©, dfch AlBReEl & gRI S
T g, e 8T ¥ # Joa) 39 feomsT fRar ok 39 Y fver wmaml & wwsrn g f5
FHY BT AWME B Fbhdl gl H W0 Sl Sl DI HioAs DI Gl g b IS qHIY B
B & B, g aoig ¥ IR @ BT Hibl T8l e, Jfhd 9 doic § wal W BIs
TATYH, HIs U a1d Ry I8 o1 {6 399 TNl BT $B WAl BN, ANl & HHGR a9 B
FHE S @ B, FE N @ e S 1 A e e e gl s w wad § 5 Rw
o & foT 59 9o # SHB R A STell Y B, AfhT ghibd § D! qoRars f&ar

T B
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DR o Jadhl & AR & oy [Epal Sieam i &1 "o &1 &, offhd 39 W)
e arret 81 UTge, I Rl I 81 Udll WRBR 1 99 2019 TP AH-WeP WA Bl el
@1 B, S FaEiRe T8 oal gl S O a¥ 2022 dF A B B IR B B 9 Bl
Tt 2, I8 A1 TSI 88 O ARG ToR 8l Ml ©l Abel Hds H TIUA BIQl Al wH A
Td T, MR S frd IRE o 3 Sua? 98k Bl {6 WRGR Th HHEY dTel 3T i
AW AR Al qipe el WX B o @ forg it el wWhiwy @t e el
... (cgagr)

# 3 # g1 & B, WHI BT AWG B, MU IR-4R Y < I 8, Sy # oo
I T T BT €| g S goic B, ol §9 g W dal 6 Al @t S ey off, drm
P o SHie off o Sufie & WY oMl 7 39 WRBR B oM Bl B fHAT o1, SFB!
TORETS AT TR Ib! HIETTIRH BT ATER el [T, WA T8 fhar /rl - 3 arel w9
H 9 gHR ¥ SH W B S GERT g, oI W9 9 TWE, RISEN, YRR ITHT DHY
Sl BT, $9 3R e & fear gl

# g1 ATl @ QI YD &udTe < §Y AU 1A FA BT g
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17.00 hrs

DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Mr. Chairman, is the
Minister coming back? Do we know?

HON. CHAIRPERSON : He is coming. You proceed.

DR. SHASHI THAROOR : I would like to join my hon. colleagues in
congratulating the Finance Minister on his Budget speech, the longest Budget
speech, I think, in living memory. In fact, my dear friend Shri Sudip
Bandyopadhyay was actually wrong when he held the two speeches up and said
that Shri Chidambaram’s and his were equal in length. Shri Jaitley spoke 16,473
words for nearly two hours and a half, whereas Shri Chidambaram spoke 6,581
words in less than one hour. ... (Interruptions) So, the result is the real inflation
here, from 6,000 to 16,000. But still since we know that it has been a back-
breaking work for the Minister, we should be sympathetic.

After hearing my friend, Shri Jaitley’s views on the UPA’s Budgets over
the last five years, I must confess that [ am a bit disappointed at his own Budget’s
lack of “big, bold ideas” to cite a phrase he has often used against the UPA. For
the last decade the BJP has been critical of the UPA’s Budgets. We could have
assumed they have a pretty good idea of what they would have offered in our
place, some path breaking reforms, some radical departures from the UPA policies
and, of course, a few of Prime Minister Modi’s bitter pills. We got none.

Instead, we got 29 projects that have been allocated Rs. 100 crore each,
like Bollywood box office hits. A Budget cannot be a laundry list of assorted Rs.
100 crore sops for various constituencies. We do understand these are meant to be
initial allocations for this year alone and not complete numbers for these projects.
But there should be a vision, a clear policy and a direction behind all these
programmes. Where is that? These Rs. 100 crore allocations actually raise real
questions about the mindset of the Government in this regard. What is the desired
overall outcome? How does each Rs. 100 crore serve that objective? For example,

a mere Rs. 100 crore for gender security is meaningless when there is not enough
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outlay for core, soverign functions like law and order, as Dr. Thambidurai pointed
out. The hon. Jayant Sinha said that the economy is like a battle ship. But clearly
this ship is not yet ready for battle. But anyway in keeping with Shri Jaitley’s own
preferences when he was in Opposition, let me just stick to the big picture.

What are the big questions that we need to ask about the Budget? First, as
this is the new Government, does it have an overall vision? Is it clear how it is
going to be implemented? Second, have the economy’s problems been diagnosed
properly and is there a prescription to fix these remedies? Third, who gains and
who loses from this Budget? Fourth, does it live up to the expectations generated
by the ruling party’s own statements when it was in Opposition? I am sorry to say
that there are serious grounds for disappointment in analyzing the Budget along
these questions.

What is the aam admi looking for in this Budget? At the personal level,
everyone wants more income and a lower cost of living and at the macro level,
policies that will create growth and job opportunities, that would reduce prices,
that would widen each Indian’s life prospects. India needs an economy which is
efficient, which is competitive, and which at the same time, in an era of growing
inequality, is also humane. We have not got that from this Budget. In fact, in his
Rajya Sabha speech on the UPA’s 2012 Budget, Shri Jaitley said that “the Budget
should increase” — I am quoting him — “the width and the volume of the economic
activity”. That is a pretty good yardstick. But his own Budget has failed to meet it.
Where is the roadmap for national recovery? Any Budget today if you ask any
economist — has to address five issues, fiscal consolidation that is a policy aimed
at reducing Government deficits and debt accumulation, job creation through
boosting manufacturing, increasing savings in order to boost investments, inflation
control (price rise) and improving investor sentiment, both domestic and foreign,
so that we can have more growth revival. Now, you can throw into this list a few
subsidiary points, as some of the Members today have done, like some tax

policies, energy policies, human resource development incentives, issues of
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banking and pensions. We do not have time to address each one of these in detail.
But the Finance Minister did, but he did not fully address any.

Take one item, manufacturing. An hon. Member from the BJP blamed the
UPA. To be internationally competitive, India requires policies that will reduce
the cost of manufacturing;  provide affordable interest rates, improve
infrastructure, better trade facilitation, lower cost of power and so on. One of the
key reasons for the fall in the GDP growth rate is the slowing down of the Index
of Industrial Production. But this Government’s Budget has not addressed any of
these, let alone have a coherent set of policies to improve manufacturing. You are
not going to get manufacturing just by announcing that you are going to create
more factories. All these policies are required to be framed. They are missing.

For a Government that had long deprecated the UPA’s alleged
‘indecisiveness’, there were no concrete decisions on offer on any of these or our
country’s other fiscal priorities. For instance, after decrying UPA’s tax policies for
years, the hon. Finance Minister announced no decision on introducing the
pending Direct Tax Code. Instead, he gave us a series of Committees — an
Expenditure Management Commission, a high-level Committee of the CBDT on
Retrospective Taxation, another Committee to interact with industry on taxation, a
fourth Committee to examine MSMEs. This from a Party that routinely blamed the
UPA for delegating decision-making to Groups of Ministers”

Now, I come to the Expenditure Management Commission which they are
all so excited about . We have actually heard this story before. The Atal Bihari
Vajpayee Government too had an Expenditure Reforms Commission, headed by
Shri K.P. Geethakrishnan. Its report, which covered 36 subject areas, was
consigned to the archives. As usual, a Commission becomes an excuse for
inaction. So, I must ask the Government how many times must the wheel be re-
invented for the NDA engine to start cranking?

No specific measures were announced to reduce inflation. Price rise is the

worst kind of tax on the poor and the lower middle-class, the issue that most hurts



16.07.2014 169

the aam aadmi, but the Party that rode to power on public resentment of high
prices had no inflation-busting solutions to offer. In fact, the cuts in fuel subsidies
by about Rs.22,000 crore are going to ensure that the prices of petrol and diesel
will keep going up, leading to a cascading impact on other essential commodities,
needless to say the price rise for everybody. We would at least have hoped that
the Finance Minister would say that he encourages and supports the Reserve Bank
of India to manage interest rate policies that complement the fiscal efforts to
reduce inflation. But he has not even addressed this concern.

People below the poverty line have got short shrift in the focus on the so-
called “neo middle-class” that we hear about from the BJP. But for aspirational
young Indians, there is no indication of where new jobs will come from for the 12
million young people who are entering the employment market in our country
each year.

Let me turn briefly (and boringly) to the macro-economic perspectives
because there are some real worries about how the Finance Minister will achieve
any fiscal consolidation with his Budget. After accusing the UPA of fudging the
numbers in claiming a fiscal deficit of 4.6 per cent, the NDA Budget now accepts
those numbers. But it gives no specifics on how it will bring that down to 4.1 per
cent, a target it endorsed without cavil. In fact, the Finance Minister based his
deficit calculations on a nearly 20 per cent increase in revenue which, in a year of
a slow growth period in our lives, is implausible. Some of the Budget numbers
strain credulity. Tax revenues are projected well above GDP growth. That defies
credibility given that nominal GDP growth is unlikely to exceed 13 to 14 per cent
( 9 per cent for inflation plus 5 per cent for real GDP growth). It also defies
credibility because already in the first quarter of this fiscal year, 45 per cent of the
annual deficit number has already been reached. Despite just having a 6 per cent
growth in customs revenues last year, the Government has budgeted a 15 per cent

jump in customs revenue this year. On what basis?
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The fine print shows that the Government expects Rs.99,000 crore from
non-tax revenues. Where is that coming from, if not from selling national assets?
Yet, the hon. Finance Minister did not even mention the word “disinvestment” in
his speech. Still, disinvestment proceeds for this year are projected to rise from
Rs.25,000 crore in 2013-14 to Rs.63,000 crore in 2014-15, much higher than the
Interim Budget of Shri Chidambaram. I think in his reply to this debate, the
Finance Minister needs to spell out exactly what he will do on disinvestment.
Which bits of the family silver is he planning to sell oft?

In fact, if I may quote the International Rating Agency Moody’s: “The
Budget lack details on revenue and expenditure measures to lower the deficit,
making it difficult to assess the likelihood that future deficit targets will be met. I
am sure the hon. Member Shri Jayant Sinha can tell us: Will foreign investors
listen to Moody’s views or Modi’s views?

Anyway, on the other side of the picture, let us turn to taxes from the aam
aadmi’s point of view. As Leader of the Opposition, Arun Jaitley ji had demanded
that the I'T exemption limit be raised to Rs.5 lakhs, which he has not been able to
fulfil as Finance Minister. The very fact that the BJP’s promise of increasing the
exemption limit to Rs.5 lakh has resulted in only a 25 per cent increased in
exemption limit from Rs.2 lakh to Rs.2.50 lakh has disappointed people across the
country. So, we have lost on both sides. As I said, on the macro economic side,
which the Finance Minister, I am sure, would be briefed on later; and the average
taxpayer side, who as my colleague pointed out, will only save Rs.416 per month
which won’t even cover the increased price of tomatoes, onions, sugar and milk
for a family of four today. Similarly, there is no comprehensive roadmap to step
up the country’s tax to GDP ratio, which is at a low level of 17 percent. And there
are no measures to address the lack of progressivity in the country’s tax structure,
which depends on indirect taxes to the extent of two-thirds of our total tax

revenuc.
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In the absence of clear measures as I had explained on increasing revenues
or tax collection efficiency, how will the NDA manage the fiscal deficit? Won’t
there inevitably be cuts in developmental expenditure?

Persistent inflation is due in large part to Government borrowings and is
the cause of high interest rates that have hurt investment, consumption and job
creation. So, clearly, debt must be reduced, even retired altogether. We agree
there with the hon. Finance Minister who said in his speech” “We cannot leave
behind a legacy of debt for our future generations.” Yet, this year, in the budget,
the Government of India will spend more than it did last year, borrow more than it
did last year — approximately Rs.69 crore an hour will be borrowed by this
Government - and spend more on subsidies than it did last year. How is he going
to retire the debt?

The Budget did not spell out clear plans for rationalising these subsidies;
recapitalizing public sector banks; and did not repeal the retrospective tax
amendment that was expected by the investing community. In fact, the Economic
Survey, which the Finance Minister himself presented to us, the day before the
Budget, envisaged reducing direct taxes to the ASEAN level, an FRBM Act with
real teeth, food stamps and cash transfer instead of subsidized goods. But Mr.
Jaitley has avoided all these reforms.

No wonder the BSE Sensex extended its losing streak to a fifth straight day
during which the blue chip index actually shed over 1,000 points. So, while the
Rs.100 crore giveaways make it look a ‘something for everybody’ budget, the
stock market reaction proves that it is really a "not enough for anybody’ budget.

Agriculture, one area in which our country is actually doing quite well,
has been woefully neglected by the NDA Budget in a year where farmers are
particularly vulnerable to a bad monsoon. Yes, we have the Rural Youth
Entrepreneurship Scheme which is a good idea but is Rs.100 crore really going to
go very far in a country where 67 per cent of our population is rural and 65 per

cent is young. How can you manage to tackle their needs in that kind of time?
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I want to address pensions, in addition to addressing some of the needs of
poor people. I have got pensioners in my constituency who are trying to live on
Rs.500 a month. We have not seen a significant increase there. We have not seen
any proposal on employees contributions to life and health insurance which could
have been made mandatory like the provident fund. But these easy wins have
been spurned. Instead they have grand, uneconomic, unviable ideas like the bullet
trains — a classic example of the NDA going on the wrong track - the gap between
dreams and realities.

You can talk all you want about affordable housing and 100 smart cities but
where is the land available to build them?

As my colleague pointed out, the NDA adopted a number of UPA policies
which it had earlier criticised and blocked. But on the Goods and Services Tax,
which we were very pleased they have adopted, and which they had opposed —
their State Governments had opposed — we are again concerned about the lack of a
specific deadline or specific assurances to the States.

About various schemes that have already been mentioned that have actually
been renamed, demonstrates, once again that this is not a game changing Budget
but a name changing Budget.

There is lot more to be said, Mr. Chairman, but I just want to conclude with
two last words. I do want to stress that women have done very badly out of this
Budget because we have got some concerns about the failure to address the
problems of their security, their education, the balance between the money
allocated to them. Even the National Crime Record Bureau says that there has
been a 26 per cent increase in crimes against women but there has not ever been a
two per cent increase in the budget allocated to women.

Let me conclude now. Since the Finance Minister did not favour us with the
usual couplets we have become used to in Budget speeches, I thought I would

offer him a couple that are appropriate to this story. The first, with your
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permission, Mr. Chairman, is this.

“ gl dl qF AT, Il & TR B oIy,
Pel RRAT AR T8 IR & forgl”

“The promise was to illuminate every home. Not even a lamp lights up the city
today.” But, we, on this side of the House, are not surprised, Mr. Chairman. After
all, as the immortal Ghalib put it,

‘W AT ) Y Ew, A1 A A ge S,
5 gl ¥ MR 9 9, 3R V@R gl

“I lived by your promise as I knew that it was false. Would not I have died of
happiness, if I had believed it to be true?”
I hope that the NDA Government will help us to die of happiness, Mr.

Chairman, rather than live in false hope.
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"SHRI ANIL SHIROLE (PUNE): I have to make following suggestions with
regard to General Budget.

Till 31% March 1989, an assessee had the choice to select the accounting
year. With constituency in accounting year for all assesses the concept of previous
year and assessment year has become redundant.

Business loss should be allowed to be carried forward indefinitely.

MAT credit should be allowed to be carried forward indefinitely.

The interest should be payable on late payment starting the due date and not
the date of deduction. Additionally this interest should be charged on the
definition of a month as per English dictionary and not as per calendar month
concept.

For all returns filed during the relevant previous and upto 31* May of the
assessment, there should be no penalty. Thereafter the penalty should be Rs. 500
per month.

Basic exemption limit for Individuals and all monetary ceilings should be
linked to an index. A separate index like cost inflation index should be published
for this purpose. E.g. Basic exemption limit is Rs. 2,00,000 today. For this index
should be 100. For a subsequent year, if the index is 1.20, basic exemption limit
shall stand increased to Rs. 2,40,000.

Similarly, limit for deduction u/s 80C for individuals is Rs. 100,000 for the
base year with index 100 and would become Rs. 1,20,000 when the index is 120.

Trusts having substantial income (Such as Tirupati or Shirdi), should
compulsorily lend a fixed percentage of their assets to government for
infrastructure development projects at nominal interest rate of say 1% or the trusts
should be made liable to pay tax at marginal rates above a certain threshold limit.

Amounts donated for infrastructural development to government approved
entities should be given a weighted deduction from income without any ceiling.

Retrospective amendments should be avoided with reference to Vodafone case.

* Speech was laid on the Table.
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Voluntary Disclosure scheme should be implemented for bringing
unaccounted monies of Indians lying abroad. After implementation of this scheme,
if any such unaccounted monies of Indians are found abroad, they should be
confiscated with additional penalties and prosecution

The assessing officer must credit the amount of refund due to the assessee’s
bank account by e-transfer as soon as the assessment is completed. Interest will be
paid into the assessee’s bank account @ 12% per annum for a delay of more than

one day.
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ST, fhdie A (YRS STR @) : A A9 JEed, $B feAl I aeR W el 9ed &
3R o= oAl B =@l 81 @ gl qIER B AN DI MW [T P AN B @ 2 IR Fad B
3R & AN DI 32w {7 o @ €, M g, Sl o= & & Bl

JUTIT ARG, Wifad g 5 10 ast I &t der i T8 o fF 39 UBR @
aRacH, VAt Hifd o wadt 21 s 307 Siceft St 7 goie @1 SR g9ic & dN # WY |Earh
3l § A BIS SISYC Bl DI PR W I, DS JWIR| § BUl qTdl Bl BIc HR I8 U
17.18 hrs (Dr. M. Thambidurai in the Chair)

# 9, P9 FEAR 1 I oAl 8, PV YSSIRI &, PV ST UoidId 8, I ax H Al
AT AN UH AR 7 forar & « At afe, orew A @t amgel ” . (agH) &R Ud
3EER o forg- “Sieell 7 qR M W el | ” 3 Sicel! St fhbe arel 8, R U Ry
IR forsdt 71 forar € 5 “@edgaa fear ”, @1 fo=ft 7 w&r “FM makes money for you”,
fdt 1 forar “Cheers for tax payers”. w9Mfq #@lqy, faedl =1 for@n, “Big boost for

Infra and cheer for industry”. Yes, Mr. Tharoor, you are right. What it states is as
follows: “These are only the first steps and are directions.” One of the leading

newspapers wrote: “Back on track, but miles to go”. ¥ |d I @ERI 7 for@r g, A1

S S | Hegd A 8, # wHe dhal g I Wt # Aqmar g Wfh 99D W A B

UEl B UGAUC FHMIMCH 5, @1 W W Ia1 @redl gl One economist says: “It is

a pragmatic and well-balanced Budget”. Another says: “It is a Budget both with

head and heart”. TRBHR # MHMDHAT 8, AGGA! &, b 30 DR H Hdareerd W &l

An economist stated:

“The Government seems to be committed to strengthen the investor
confidence in the economy.”

What Mr. Tharoor was debating and discussing, he mentioned about the
Western economy, the Western investor. He said, he was expecting from Mr.
Jaitley some retrospective tax correction amendments. 1 really appreciate his

daring. 1 would suggest Mr. Finance Minister also that he is sitting on the
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Opposite Bench and he is stating about Vodafone, the judgement, the decision,
which was done by his Government, his Finance Minister and he says he was

expecting the Modi sarkar to correct that blunder which has shaken the confidence

of the international investor. # 3Ue! g=rdre <l § b 3uh Wiedds RuRe g, 9k-
R MID T A S 93 € S0 W uw RuRe o g . (cgaum) fo=ft 7 forar & -
Extended the advance ruling which will end the uncertainty. f&&dt = forar & -
Budget has touched upon the critical areas of agri-infrastructure, aerospace,
energy. H 39 99 f&ceq # 71 ST § fh I8 919 Wl 2 3R W © 6 =rg faua
B, U&l B AT gARI A uer 81 AT M SATH! 8, ST 8, SHB! o e & b ot faT o Mg
g 3R sferg S & Wy # orar @ U fid AR AR SR i S ' @ A, 6 W US
3 o 2 b I8 WRPR v wx Ahal el The Government can do something. That
is why they have started expressing their expectation. # 399 Hgm & 3yt amem,
3TehiET 3N Vet §gd € Vol Q& B WU IR bR qog Wig off ew St oRar wor o
R . ([@ET) .90 HTS, Rl TR el e, ®i gHifery i 32 @Y L. (aam) Is it

not acche din? What the whole Budget says? It says that the regime of tax
terrorism is over; the tax friendly regime has just started. @7 TR &1 ¢ &9 ATl
H? WX YT 919 B, AN Pls IMSHT AT, IqB A1 ] H¥l, -6l a1 oy Rerufded
3reHT BT AT BRI, gobraenl 1| war AT fN? Is the Government meant for tax
terrorism to abuse the power? o< fa<l @gad @) ® € & T da A MA?
THTgTs A1 U1 STelll, Uhelsls i 0T Selli? SRT 4o S <w@l| I8 =i amue! @
3R TR ¥ 8, <IfchT ST 81 T:1, 81 T, A 9D IR H I B T S| . (F@g) T8 I
PR TS © I8 a4 Hsell RoH drell TS 8, AARRAT B S8 RRar o 21 vsarg A
3Mue! ar fear smew fb SeieH o Jg fRRAfa 8rfl, sdid § o drel <9Il arg ay
2022 BT AR HAT BT AR 89 DY &P Afdd DI 8- | I8 IoIC ISP Q2N & aren B
fRRaT f g iR wiasrar ft 21 # o i &1 w5 5 ReR @1 S 3T a5 W @8Ik
S, ST BI| 3T AW St feiie # o g € et dgd ft 7 @ &= &
UTEN, SI9 Al Sl W9 o %8 8, ST T @ B1 I A9 R b1 HA B YoM Bl Bl




16.07.2014 178

N FEHR PEd &, IR o5 TE ded 1 . (agm) @1 § wiferft WA & 99 B @
o, FT® HRT MY 44 TR AT Y. (FJL) 3MY &H FT Ig g1 L &, MY AT H S

PET| BHY 1 Sl ¥ 4% I8 Ber AT - “O1d P IR IS WRBR, oAfbd oWl 3 sdeg B

ge SR 9a19 T, “aR-aR WISl R ... (F9e™) 919 a1 dal 2l

JHTIRT HEIGy, § IamT aredr g [ g9 A¥pid R 8, TN AP I8 © 6 Al 8
a1 foar S 2, Srer o & a7 S o &, wiasy & forg e geat ok Uil & forg gare] o
g1 97 oY §9d B B B B ol AN APl § A I8l 9 © b saR &= 4§
<Rag &5 Brer g=a1, -0 ATt &1 BT T A1 W Yoodd AR & SR 2 SR IS IWH UH
BT, A BUAT SABR ded H Fad PR D 3Mad Slell S 31 AT FaH1 AR WBid 5l
2 fREd § @Rl &1 99d SR S 21 319 J=ai 3R URAR & 4fds & §9d Shx I
2. (TIUT) B B ATT-T WIBIA B, offchd AR AP 2 0 Wl & folg a9l

FHIRT SN, # 59 GFg H Qb ITERVN <A1 dledl gl s H UR™N HRIC B, Bl
HH dqerg H A AN &1 Uh MR RS St arRdl o, ISt it Raen | e o, 81 «|red
®H I B TS 3R SAB G & TS| SB AR B dg 9 IAB! A @iell TS A I8 1
IRAR & oIy 2 HRIS 81 o JUY & TR VIS Y | Ig AN WX 2l Afh o g4
T {3, SN AR SRI B A1 B ©, &9 Il A DA D d1G W HOA-DoAl 8 BIS PR Y

g1 What is our savings rate? It went up to 37 per. But now, it has come down to
30 per cent. B SR B, R AT I§ 33 TlIerd AT e? g9 3rerar 30 fderd
frama Shfic &8 faRmra & e 21 s9d sramar fRmaa & &9 98wms el 8 afsrs! &
arst e g wiforelt rforRivg | &8 faraa & el € SRk @ 9 R iR fajraa & firer
TGN RIS TUAT B WIolde, SN Ueh & 916 Udh O al fUsell WReR &=l T8, <ifb a9
BTG W & eh gY &l 39D famdr g4 favrad # wrar wrgfiet e 21 & favmaa # fien
g b Arsf M &1 Ao & s @ 781 S 81 8 gg W favrd # e g b ?Ig gavey

a1 e F8t SR goil e @1 AR T8 21 [ would urge upon the Finance Minister

to find out as to how much cash remains idle in various bank accounts. The PSUs,

private corporates and individual investors are also not investing in Government

securities. IRPR TR WRINT el 8 ¥R IS AT 3R U1 3R DI 3Msfee I8 Sum, I8 &
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TE P8 BT Tl I8 BRAY 2014 ¥ fUell WHR gRI gl |eT H W Y ghAIHD qd 4
garar AT gl I9H forar @ -People are not ready to invest in the Government

securities or other securities.

Raer g&ee 3 U491 ST @1 ©, Mes ¥ U1 ST J@1 g1 84 31U ShiAlfidh RIeH dae
HRAT TS| BIe Fawet 7 R @ g da1 o1 g, wife Aee # 991 o € @ 98
DIS e sdicie T8l gl 3 ave Rad s & 941 ol & A1 98 W Rue gavede 78
gl

# A g 5 omw fvrer € g € oiR Angm € afeed wes & fog ey @' <@ €
# o <@ @ o7 9D ANl H e W fhar wWee &1 f5 T avad # ¥ wEE & forg
31, @' €, fhe <r @t uar =en f6 3 o) WRAee & ofiyg 91 ' Wied 2 % it is an
error of judgment on our part. 84 Udr &l o1 {6 SN A AT g=I SrlegaRe HI R
<&t grftl a1 A9 SereRer gl Just last week when I was travelling from Delhi to

Mumbai in the plane, the CMD of PSU Bank was sitting near to me. S9%1 @4l g8

ar I was shocked. S8 @8l {5 #1d HEM & 30 H el D S <ad D 9 TR
3 BOIR RIS T W & fol¢ i Y| [t was refunded in April. § a1¢s TahSce g iR
THISCe TRl Fse & [y H-3l B 8, S-S &a=a € afe <1 &t
ST @ W W AT ST BRa 812 O SaeRyl <dl &l An 0il PSU &1 sl Javrgs
PRD Dl T h T Teaid | W), Hifh 31 ATH 2014 BT SN Bl ICSHS ST, &F
FAE H S W § a1 & @R B G UH Tod figer W@ 961 That PSU borrowed

loan from a Public Sector Bank to pay advance taxes which they were not actually
required to pay. SFTeRl fhd JBR B B &l U BREK 2014 I NAd BT goIc Xold dre
foEdl 2 39 TR oIS I & Aoiaed HaRM IRdl ©§, §F B9k NS 9ud Sfde d18e W)
WY BY ol 8, dl Hiec A1gS H 14 <HhT [BRAT 98 BT IKd RIBR Sfdc-hfSc ol Bl
ST 1 9 Xeld HATTT S 8 Al e BRa Bl I8 [ aRER PRD T Yroided =iivd HR &
ST 3R 11 BRaY 2014 BT W I BT FHFHAT ITP IR SWER dal ¢ b anft dIg
forrn afg & @ SR T8 2| 1 39 UBR 9 B ¥ FAGI? FT D G & gAd
Saw & foIT <o & 1 e B1? S9 NE B AMEY g7 SIal B, 9Ne Tl STqHH fhar
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ST | gA1d RN 7 TsH-¢dd fSaeiar @l fhar o, g9a fory fon f6 v w8 a@
JRed | s 7S Bl Nt T a1 Yat #5313 @g & 5 postponed up to 16" May it
16 HS I HISfCT BAM AR 16 HAS I 99 Jer®d @ M ar fer@r faan,  postponed
indefinitely. 3/ 31%Ur Sicell STt & WAt UBW I, IS RAT &9 AT A? 10 TR IS
IR W B Slel, R 39 YHR A ARBR AU, 30 ThR A S & dAlbad & AT d
Raerars w1? A, 991 woR 2, & @i @ @ife fasnd @ret 81 # & g fb “Skill,
Build and Transform” ...(@@g™) I8 89X 9N gt &, &1 &er fo “Skill, Build and
Transform” @« & fv gfte @iyl o9 g9@! gfe Sw@i| dic offF ydhree ®xad 2014, §9
qT SIS TSI | T fhar 21 GaAIW St 3717 91 3 & S BRa 2014 H @1 T, IAH

foram 8 f “The savings rate is at 30.1 per cent and investment has come down at

the lowest in the last five years, 10 years.” I8 #7 U= &l fa1 g I8 A+ fRgwR
St 9 Uer fam gl S fo@r 1 “The GDP growth rate slowed down to 4.4 per
cent.” H UHISC B SN AT g, A7 NGIS! BS54 § B § offh G o1 & 16 g
T dIUeEl SR g | oy </l {6 5= fhd YR o SHTent @l 2| e Sfthfiie &4
frar g, I @R fhan, d9e 9 @1 6§ taN E9IR RIS $Udl @9 B, A @9 30

IR ®)$ ¥UY fhul [ am reading it. I can pass it on to you. 37 7Ridi &1 ST f&r &)
@, FUI-AIS! el B, ARFASH DY, aF MMUB] g1 @l § (b Forgwm S fpann forn
B I

Sir, the Union Government’s actual expenditure under the Department of
Rural Development has fallen drastically from Rs. 64,263 crore in 2011-12 to Rs.
50,187 crore in 2012-13. # M1 &1 W ygdm g

What is disturbing is the negligence of MNREGA by the UPA-II, Congress
led Government. 3 &t W fagmo fQu o iR IR qEM S W Terdn o b 7w,
#73m, w9l In the last three years, fund for the crucial schemes is stagnating. It
was Rs. 29,213 crore in 2011-12; Rs. 30,274 crore in 2012-13 and Rs. 33,000
crore in 2013-14.
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I come coming now to Child Welfare Scheme. a9 2013-14 # ¥¢ B WC

HH B @ Tl (Tae™) | 7ot ard ft HH, FAC R Seal &, 3 NMUDT T AT SER

da1 &l The total allocation in the Ministry of Minority Affairs has been decreased

from Rs. 3,530 crore to Rs. 3,100 crore. B3R &1 JUIY ARBR BT G e of 3R
wal $uaT o7l 39 SR g9 I8 AT favmaa # el g1 But we are going to come out of
this.

HEIGT, TR BH UH-Udh d1d &Y SN §hReFR & 91 21 If a country has to
come out from such situation, the first concentration has to be on infrastructure.
HeIGd, goic o Pls o€ T8l gl golc oF ARl IPR I Fheudl gl Joic o Bl e
SR DT M o ST 1Ed &) FUAT <@+ & fold g9R & g1 o1 o & forg o) femg
MY 3R @Ml <1 84 A8 AU Y PR & oy gga amed fean g1 § awman g st agd
=l B @ ot [P B § UHhSIAS | q qHS Tl 3N © [ o HH 87 Bl a1 B ©
Al T A8 AR WA W S 21 A [ Snw e I8l wa B]I| BRI G A W
TSI AfhT SHH! dgb | S el BN T8 ARIDI W, HiA A AT S I 8F gHIC B3|

MR H SH | AT SMU | A1 Hid & ol g A 91T 1 Aded g2 fhe 100 wfoera
THSIeTs & a1 % W@ @ T? And, it is not only 100 per cent manufacture by a
foreigner but also with control and everything remains there I9& & # FR gAR
3TUT SITel St A1 TR Al Sff I8 Havedd I@d 2 6 omet § 49 ufiwd ok IR |1a & 918
# 25 YRR S 3R &9 Al & 91 YN $Bd Weae fegwi™ &1 dufai aagid| § g
TE |AS WhaT g 6 WX ISl BT SONRR AR H SR BM BRAT §, AX T8 Gds H
faepRiell d TMexS BuHl 21 g8l W IAHADI DI AT DI A <1 2l [ShH B gIHSH,
TR T & | TaSl 3FRIdT & A4l @ fIg a9 Fadl § i I8 el Fgee &
forg =& 91 Addt| T Ut kY B (cyaeme) VY oref Hifa g T8 @Ry ik g A
G @ SaT 7 FEl & I8 o R @R &1 Aielel a9ax 3T &, .. (S7agm)

g g Us dficd Alde & fou R & g1 W i wid Ri=r 7 &1 f we

want more investors, whether it is rich or small investors. What is Kisan Vikas

Patra? forare fabrr o3 89 |9 4 © b 31U+ T1a # (U &= H 8IS $hH YU &1 Al
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AU U H GUTHR PV qad Bl © AR FIG M Pl SICHT DHRAT 8, AT 3T U
SYCHSH T8l & 1 36Ul Seel! St |, Mid & foy eIt §bd g4 b il & forg fear fadm
UF BT IR FARFT H IR @R AT gl S AGHhadT & foly 37 AR gdfesd
fSaelar fhd1 10 A1 A, 12 I A @ & fodr &= & f6 49 4 dor =,
TSI dlell TWel ¥ PR BIR DI db 8H Sl ¥ FHIC B ol A R AGHFERNT
JFer =X 99 AT 21 39 R § 3R A1) WRpR qRad ol & a1 399 Tad RIT 27

S THR B S GId A € H 39h aR NP Ieoid Bl IR B & aR H Uh
3R g P argm| ol $B AT g gAR YETT WA S 7 @R <@l & oy uiw dcdrse
BIS| AR W ‘TR’ S I ol AN <¥Il & oIy &1 |abal @ a1 fhR I8l W) 3R BT
@ Plg UICR AABR 4 RAT T8I g1 Fbal?

H 3 H AU AT DI AATG BRI §Q &1 A DT Seolkd BRAT AT | qrordl BT [ B
# fom #@50 Sft @ fac = =g & e Wid §ave’ & ad Ramrd & & offeh ot |
think this is the Budget which is being passed in July. 84 <& Res 1 3ifia 2014 &

31 A9 2014 T% AT USd &l MU S SUC WS dTall A 9gd 37201 HeA Io1dT| because
that instrument was misused for arbitrage. 37281 &&q T fdhd 1 A I DR s
TP B Sl qiRTS 8, I/ aR H IR AT ATST WG & < Al BIC (Il DI b 37287
disiifed #91 S| 3¥ e 9 Raa wee § 8 T W o oMy 21 I understand
this being the beginning.

I T 2 6 & oIST ok 89 a@ Hxab difh gl U & a1d DI IR 3T [T
S ATHINT HRAT §l 899 U e a1 a1 & b =i 791 a1 99 9 yaprse ol 8x

JIeld ©, AT db 89 Aiewe Sive we dield 91 What is modest just route? Modest just
route is nothing but to pass out the regulator and to bypass the regulatory system.
Jgl db <RI g9 & fU AR ST & a8l dufal wied g1 I8 Rest R # g ¥
e 1 g3 R 12 gfierd Sa WA we |
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S8l qeb fqward T SR DY 9§, H Ub & a1d Hedb) AW B (B B, BN SNl H
qigsr & Wit W &1 89 741 4R 91 8] BA SNl afcel Sff 1 bfdar 8, i &
W@t wet € fhg 89 frar § 78 € 8 i e @) g ©ier g1 v 2022 # 9 g
IO SOl T 75a1 9 WA @ BN a1 favd § Saes sfemr Bnm ok usal uiw < A

BRI <91 BT, H sa1 faary et g
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"SHRI DEVUSINH CHAUHAN (KHEDA): Hon’ble Speaker, I am giving my
views on the General Budget of NDA Government and support this Budget
wholeheartedly. For the last 10 years of the UPA Government, the GDP was very

low and during the last 2 years, it was only 4.5 and 4.7%.

During the UPA Government, the performance of manufacturing
sector was very low. Due to which there were tremendous jobless youth in India.

The Government should implement the GST with the confidence of the
State Government.

There is large scale purchase in the Defence sector. Almost 70% are
imported and we are the largest purchaser in the whole world. So we have
increased it from 26% to 49% in Defence.

The allocation of tourism should be increased.

Social Sector Schemes must be implemented very effectively by the NDA
Government.

This Budget must increase the Medium and Small Scale Industries which
may create more jobs in the country.

The excise duty is very low and more relief should be given to tax payers,
particularly the income tax payers of this country.

Savings must be high after the new relief that was announced by the
Government, though it was very low during the last 10 years of the UPA
Government.

The Government is trying to help the poor by forming a similar policy
which is also a pro-poor policy.

This Budget will really boost the Indian economy and that is why I strong
support this Budget.

* Speech was laid on the Table.
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SHRI A. ANWHAR RAAJHAA (RAMANATHAPURAM): Hon. Chairman, I
thank you for this opportunity to speak on the Union General Budget for the year
2014-15. Sir, this is my maiden speech, so I hope the Chair may be kind to me.

Firstly, I would like to thank our respected leader, hon. Chief Minister of
Tamil Nadu, revolutionary leader ‘Amma’, for enabling me to become a Member
of Parliament in Lok Sabha. Then, I would like to thank the people of my
Constituency, who heeded to our leader and voted for me.

I express my support for the General Budget in general. I would like to
follow my leader Amma in welcoming and appreciating the Budget. I was
impressed by the presentation of the Finance Minister. Then, I was reminded of
the famous lines of Thiruvalluvar:

Iyatralum Eatalum Katahthalum Kaththa

Vaguthalum Valladhu Arasu

‘The might of a Government is in creating viable resources, earn revenue,
safeguard them and spend prudently’ is the substance of this couplet. Our
dynamic Chief Minister of Tamil Nadu, hon. Amma, follows the Kural to be
successful as an administrator.

Sir, I am new to this House. I watch the proceedings keenly. I am amazed
to see the unfortunate chaos on non-issues. It is unfortunate that a seasoned
national party does this. In the past, BJP and others in the Opposition took up only
issue-based agitations. It used to be on scams like 2G, Commonwealth Games,
coal, Adarsh Housing Society, helicopter deal and so on. The voice of the
Opposition used to be raised against corruption and to bring them to light.

This year’s Union Budget is a forward looking one. It satisfies many in
many ways. It is responsible because it follows financial discipline. I thank the
Government at the Centre for announcing many Tamil Nadu specific schemes.
Smart City programme and the National Institute of Ageing at Madras Medical
College in Chennai have been announced. They were already proposed by our

hon. Chief Minister, Amma. So, I thank the Government again. Outer harbour
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project in Thoothukkuidi, Ultra Mega Solar Power Plant proposals are really
welcome. I urge upon the Government to allocate and release funds for their
speedy completion. As in the Railway Budget, foreign and private participation
are hinted again in the General Budget.

Our hon. Chief Minister, Amma had cautioned that the foreign direct
investment will throw lakhs of people in retail business to miseries. This is our
Amma’s view that the foreign direct investment should not be allowed in retail
trade. In revamping work allocation under Mahatma Gandhi National Rural
Employment Guarantee Act, the Centre has done a commendable job. In
revamping work allocation under MGNREGS, the Centre has done a
commendable job. Hereafter, the works will be linked to agricultural operations
and it is a welcome step. I am very proud to say that the Union Government has
accepted our hon. Amma’s valuable suggestions in this regard.

As proposed in the Budget, the Centre will give a facelift to certain heritage
towns, like Kancheepuram and Velankanni in Tamil Nadu. I would request hon.
Prime Minister to include Srirangam also, which is in the heart of Tamil Nadu.
Our Chief Minister, Amma, who is in the heart of Tamil Nadu, has also asked our
Prime Minister to consider this. I am happy to say that this Government is open to
good suggestions from good administrators like our hon. Amma.

The most appreciable salient feature of this Budget is the allocation of Rs.
100 crore for preparing Detailed Project Reports for linking the rivers of India.
Inter-linking of rivers is a must for India to increase rural GDP. Our revolutionary
leader Amma had emphasised this as early as during the first stint of the NDA
Government led by hon. Atal Bihari Vajpayee. I think, hon. Prime Minister, Shri
Narendra Modi’s name will glow in the history if he goes for linking of rivers, a
vital need of our country.

Nearly 70 per cent of our population depend on rural agro economy. People

under BPL are more in the rural India. Giving a boost to rural economy’s growth
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is the need of the hour. It can be a key to solve many problems like unemployment
and poverty in rural India.

Deforestation and changes in ecosystem have affected the groundwater
potential severely. The only solution is in linking the perennial rivers of our
country. Wasteful flow of our rivers into the oceans is a matter of great concern. If
all the rivers are linked, we can wipe out poverty.

I urge upon the Government to establish an autonomous National River
Authority as a constitutional body, like Election Commission. This is necessary to
make the best use of our rivers, the national assets. Day in, day out, we witness
water disputes among different States. The Cauvery water dispute is pending for
long. All the States concerned can get problems solved to their satisfaction if all
the rivers are linked.

I hope that the present Government led by Shri Modi will take up this as the
mother of all mega projects — the linking of all the rivers of the nation — and
improve the life of the poor.

All these years the Congress has been giving false promises about
removing poverty, but they cared for none. We have witnessed only starvation
deaths of some lakhs of farmers due to debt traps. Even the Food Security Scheme
of the UPA Government has vanished in thin air.

Here, I would like to point out that our Tamil Nadu Government led by
Amma provides free rice to all the poor people holding family ration cards. In this
fight against poverty, to implement this scheme, Tamil Nadu Government spends
more than Rs. 4,000 crore per year. In order to eradicate poverty, I would request
the Centre to introduce this scheme throughout India. Till then the Centre may
provide a matching sum spent on that scheme in Tamil Nadu.

Sir, I appeal to the collective conscience of this House. This is the sad tale
of our own fishermen. This issue relates to my constituency because it is situated
in the coastal area and comprise of five districts of the coastal area. All of them are

Indian citizens. All these fishermen from the coastal Tamil Nadu are being
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attacked continuously. Hundreds of them have been killed. Thousands of them
have been brutally attacked. Many a time the catches and the boats of our
fishermen have been taken away. Arresting our fishermen and taking them in
custody is going on, and only a firm and determined action will put an end to this
sort of behaviour.

Why our Indian Government is not firm to save our Tamil fishermen? Are
they not Indian citizens? Why there is no definite action to stop aggressive acts of
Sri Lanka? Why there is no interest shown by our Union Government to provide
safety and security to our poor fishermen to carry on with their traditional
occupation of fishing? What is the reason for this? All these poor fishermen from
our coastal areas of Tamil Nadu must get protection from our own defence forces.
Our Finance Minister, who is also the Defence Minister, has increased allocation
for defence. We know that the increased funds are to safeguard our interests, and
our Indian nationals.

Sir, our fishermen are treated very badly by even our own custodians of law
and law-enforcing agencies. When a net is spread, what kind of fish will be caught
cannot be predicted, but accidental catch of sea cucumber leads to severe
punishment for poor fishermen and lifting the ban on catching sea cucumber will
save the situation.

Repeated false charges, leveled by Sri Lanka on our fishermen that they
violate maritime boundary line of two countries, are serious. In high seas, stray
accidental crossings are normal, but Sri Lanka crosses the limit. We call them a
friendly country. I feel that taking back Katchatheevu alone can be a solution for
this situation. Our Amma is all for our fishermen. She is firm on getting back
Katchatheevu, and the rights of Indian fishermen. The Indian Government must
not point at inter-country agreements. What happened to the Simla Accord? What
happened to the Rajiv-Jayawardene Accord? What happened to the earlier accords
of Sri Lanka? Are all the Tamils living safely on both sides? Handing over

Katchatheevu has no parliamentary approval. So, we need to revisit this issue.
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Our leader, Amma, has said that our Prime Minister, Shri Modi, may not be
aware of the Affidavit filed before the Supreme Court claiming that our fishermen
cannot go for fishing near Katchatheevu. Hence, I would urge upon the Union
Government to get back Katchatheevu and solve this problem once and for all.

Our Navy must guard our maritime boundary-line, and protect our Indian
fishermen and the increased budgetary allocation for defence must be better
utilised for this purpose.

With this, expressing our support to the Budget, I conclude my speech.

HON. CHAIRPERSON: Hon. Members, it is going to be 6 o’clock. Hence, if the
House feels it appropriate, then we can extend the time of the House by one more
hour.

SHRI RAJIV PRATAP RUDY (SARAN): Sir, what would happen 